
10th September, 1924

LEGISLATIVE ASSEMBLY DEBATES
THE 

(Official Report) 

Volume IV, Part V 

(3rd September to 16th September 1924) 

FIRST SESSION 
OF THE 

SECOND LEOISLATlVE ASSEMBLY, 1924 

SIMLA 
HOVERNMI<:N1' OF INDIA PRRRH 

1924 



CONTEN'rS. 

Vo.wJ111 IV, P_..T V-.-Jrd s,,,,,,.ber ,o 161h Seplember, 1924. .. 

WednuclaJ, 3rd. September, 19H­
Membcl'tl Sworn 
Questions and Answer» 
L'"nstarred QuestioW1 aud AW1wers 
Statement laid on the Table 
Petitions relating to the Indian Penal Code (Amendment) Bill­

(Amendment of section 375)
Go,·ernor General's U11ent to Bills 
Election of Members of the Legislature to lff:rvc on the Committee 

to consider the flow of Capital into India from external 
sources 

Statement of Business , • 
'!'he Code of Civil Procedure (Amendment) Bill-Nomination of 

Mr. K. C. Neogy to serve 011 the Select Committee 
The Indian Criminal Law Amendment Bill-Nomination of 

Mr. K. C. Neogy to serve on the Select Committee . , 
The Indian Merchant Shipping (Amendment) Bill-Referred to 

Select Committee 
The Imperial Bank of India (Amendment) Bill-Heferred to 

Select Committee 
The Land CufjtolDli Bill-Introduced 
'l'he Cotton Ginning and Pressing }'actories Bill-lntrodueed 
The Indian Post Office (Amendment) Bill-Initroduced 

Monday, Mia September, 1924-

Questions and Answers 
Unstarred Questions and Answers 
Statement laid on the Table 
The Imperial Bank of India (Amendment) Bill-Report of the 

Select Committee laid on the . Table .• 
The Cotton Ginning and Pressing Factories Bill-Motion to cir­

culate adopted 
The Land Customs Bill-Referred to Select Committee 
The Indian Post Office (Amen��eut) Bill""."'"Considered and paued 

Wedneaday, loth September, 1924--
Member Swom 

P.AGES. 

2911 
2911-47 
2947-86 
2986-811 

2989 
2989 

291J9 
2989-92 

2992 

2992 

299�94 

2994-95 
2996-96 
2996-97 
2997 

2999-3047 
3047-49 
3049-63 

3063 

3064-74 
3074-85 
3086 

3087 
Que,itions and Answers 
B1'1U1 passed: by the Coiuwil of State 

• • 3087-3130
3130

The Indian Criminal Law Amendment Bill-Presentation of the 
I . • Report 9f Select Comuuttce . • . . • , 

The E:xtemn.l Capital Coinmittee-Electiou of .Members •• 
Resolution re Uecoin1ne11dati01H1 of the Lee Commission-contd •• 

8 

3130 
3130-31 
3131-76 



LEGISLATIVE ASSEMBLY. 
'Wednesday, 10th September, 1924. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
111'. Pre.ident in the Chair. 

MEMBER SWORN. 

Maulvi Badi-uz-Zaman, M.L.A. (Bhagalpur Division : Muhammadan). 

QUESTIONS A~  ANSWERS. 

TENDERS FOR 'l'HE StJPI'LY OF BRTTISH PoRTLA.Nd Oon:NT FoR TttE SOuTH 
IN'MAN RAILWAY. 

1695. ·Sir PunhotamdU Thakurdu: (a) Has the attention of Govern-
ment been drawn to an advertisement by the South Indian Railway 
-calling for tenders on or before 25th July 1924 for three thou'sand 
barrels of first claAA British Portland cement' 

(b) If the reply to the above be in the affirmative will Government 
be pleased to say whether the South Indiaxt Railway has failed to find 
amongst the vari()us manufactures of cement in India, quality suitable 
tOt their purpose' 

(c) Arc Government awart' that many Departments of the Centril 
and P.rovincial Governments have found Indian cement to be of the 

. .quality they require, and will Government be pleased to state why the 
South Indian Railway is asking tor tenders for British Portland cement 
to tlf exclWlion of Indian cement , 

. .Itr. A. A. L .. Parlonl: (a)' Yes. 

(b) Before they received notice of the question, the Railway Board. 
'wrote to the Railway Company' concerned and inquired why they had con-
.sidered it necessary to specify British Portland cement. They have' now 
uoertained, in the first plape, that the engineers of the Ral);".,. prefer 
BrItish cement as in their experience it is more uDiform. in quality. The 
J»oint here of oourse is whether Indian cement is sufBcient17 good for 
their u~ udthis point will be taken up with the .Agent. Becohdly, 
... rep.rds' Northem India cement, it is more expensive than Briti8h. cement 

( 8M;:) 
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and, in addition, it is packed in bags instead of barrels. The result is that 
there is risk of 10. ..... in transit, and moreover the cement il:! more apt to 
deteriorate in the damp climate of the South Indian area. 

(c) The Government of India are aware (If course that many Depart-
ments of Government hav(' found Indian cement to be sufficiently 
good for their purposes and that is the very reaHon why they took up 
the matter with the South Indian Railway. They a,re inclined to think 
that the qUt'Htion of paclting is one (If great importance in connection 
with the extended use of Indian cement on Indian Uailways, and this 
is a point on which the Tariff Bourd's report on the cement industry 
will no doubt throw considerable light. 

Sir Purshotamdaa Thakurdas: Are Government aware that the 
Alipore TeHt House have declared that certain varieties of Indian 
cement are as good as British cement, if not better Y 

Mr. A. A. L. Parsons : Yes. 

Sir Purshotamdaa Thakurdas : Have they brought that to the 
notice of the Agent concerned Y 

Mr. A. A. L. Parsons: No. 
Sir Purshotamdaa Thakurdu : Will they do so, which will knock 

out the ground that the Railway bought British cement because it was 
superior to Indian cement T 

Mr. A. A. L. Parsons: Certainly. 
Mr. It. Ahmed: Do they propose to consult the Tariff Board on 

the Hubject ? 
Mr. A. A. L. Parsons: We are awaiting a further report. 
Mr. It. Ahmed: Would it not be advisable to inquire from them 

now and RHk for their opinion on the subject because it will take It longElr 
time before acceptance of tenders 7 

Sir Purshotamda.s Thakurd.as: Are Government aware that for 
commercial purposes in 80uthern India Indian cement if! being U!;cd Y 

The Honourable Sir Oharles Innel : I am aware of that fact. 

Sir Purshotamda,s Thakurdas : 'l'herefore, the ground of deteriora-
tion due to the damp climate of Southern India does not hold good 7 

The Honourable Sir Oharles Innes: That depends upon the 'Iuan-
tity required and the amount kept in Htoek. 

Sir Purshotamdas Thakurdas : What is the Elv('rage quantity kept 
by thE' Railway eonel'rnE'd T 
~ Honourable Sir Oharles Innes: J am not aware of that. 
Sir Purshotamdaa Thakurdas: Would that not be relevant to 

know when Government talk about the dampness of the South 7 
De Honourable 8ir Oharlel Innes : I have already told the 

Honourable Member, through Mr. Parsons, that we are taking up °thi. 
question with the South Indian Railway. 
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PILGRIM 'rRAFl!'W ~ THE BARS1 LIGll'l' RAILWAY. 

1696. *Bir Purahotamdaa Thakurdaa: (a) Will o ernm~nt be I)l.eased 
to state the number of passengers carl;iecl by the Barsi Light Railway 
to Pandharpur and back from Pandharpur every year Y 

(b) Will Government be pleased to state the normal volume of this 
traffic from month to month during the last three years T 

(c) Are Government aware that goods wagons are freely used for 
the transport of pilgrims to Pandharpur , 

(d) Will Government be pleased to state the n~m ~r of third cl&8l. 
passenger carriages available for the transport of pllgrlms to Pandhar-
pur over the Barsi Light Railway' ." ....... 11 .. i.-. 

(e) Are Government aware that the Pilgrim Committee recommend-
td thf'l stoppage of this practice as early as practicable, and will Govern-
ment be pleased to state why they have not pressed this successfully 
on the Barsi IJight Railway till now T 

(f) Will Government be pleased to state the charge that the Barai 
Light Railway makes for the transport of third class passengers from 
Kuruduwadi to Pandharpur , 

(g) Is it a fact that the Barsi Light Railway charge the maximum 
rate that is permissible T 

(h) Will Government be pleased to state the dividend declared by 
the Barsi Light Railway during the last five years' 

Mr. A.. A.. L. Parsons: (a) and (b). A statement showing, month 
by month, the numllllr of passengers carried to and from Pandharpur 
during the last three finandal years is laid on the table. 

(c) Government are aware that goodH wagons are used when there 
is a heavy rush of pilgrims during the principal fairs at Pandharpllr, 
but thelle wagons are fitted with seats and electric lights. 

(d) The number iH 34. 
(e) Yes. The problem on this Railway is a difficult one. The 

Honourable Member will sec from the statistics laid on the table that 
the pilgrim traffic comes in rushes in July and November. In July the 
average number of paHsengers carried during the last 3 years was 
137,441 ; in November it was 69,545. In the remaining months of .the 
yelil', the average was only 31,224. Thus if the BIll'si Light Railway 
were to provide coaching stock sufficient to (leal with the maximum 
pilgrim traffic, they would have to quadruple their present complement 
of 3rd class carriages, and in the result, about 75 per cent. of such 
carriages would be idle for over 10 months in the vear. In the circum-
stances, and in view of the improved accommodation mentioned in (c; 
above, Government have not taken any action in the matter. 

(I) The charge is 10 annas and 9 pies. 
(g) Yes . 

. (It,) . The. dividend has been .s. per cent. with a· bon1l8 of 2pe'r. cent. 
in 1918-19 and a bonus of 6 per cent. per annum in the subsequent four 
years. 

• 
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BlGIefmnt 6AoUJing tAt number of outward and inward palJBengerB carrit.d fit Pandharpur 
during eM period of the IClBt three ywrB mcmth by month, IJ8 Bhou.n belou'. 

Month. 

April .. .y .. 
June .. 
July .. 
August 
September 
October 
NQvemher 
December 
Januarr 
February 
~  

Total 

April .. 
May .. 
.June .. 
July .. 
August 
September 

YBARBNDlNG 

31-3-1922. 
Y1U.R ENDING 

31-3-1923. 
YURBNnING 

31-3-1924. 

1------.- -------- - 1------ -. ------- ------------_._.-

ut ~  I In ~~ I ut ~  I I~~r  ~ r  Iln ~ 
1 ___ 1_-1. I [ 
22,063l 11 22,318 ! 26,547 24.212 12.21)0! 11.34" 

I 
.. I 

I 

"I 
I 
I 
.. \ 

]4,193 13,635 12,211 ]4,52ot 18,246l I 20,1801-
13.5831 I 15,440 ~ 4 i 30,811 14,0221! 14,889! 
65.097 64.681 64.640} 53,272 I 78,445 I 86,188 
18.711 : 11,776 12,42Hi I 11,7]4l I 11.19n: !I,3841 
8,208 I 7,985 8,91f1i 11,6321 1 9,32.'Ji 'I 8.580 
13,982 I 17,843 19,3081! 42,838 I 12,172 11,318A 
39,08(,. 1 33,005 I 40,562 I 13,206 I 42,Jl33 4 2 ~ 
12.410 1 IfI.33f1i: 12,658i i 10,588 , 15.064i. 15,881-
13,248 I 15.80lli I 15.205l 1 17.7431 I 1I,0761! 1:l.974 
19.0771 20,007 I 10.561 I 1O.80U-I 21.:J42 i 23.6021 
13,8M! J ~~~ _ 18,076 __ i __ l 9 4 ! ~~ 8 i  ___ ~ __ 

253,3131 i 254.268 253.565i I 260.7491 i 2f\3,851 i 272.260 

M ontkly at'erage_ 

39,500 October 
30,99li November 
33.735 Decem ber 

_. 137,441 .Tanuary 
25,066 I<'ebruary 
18.216 March 

39.153 
69,541; 
27,1)45 
29,318 
30,130 
33,186 

Sir Purahotamdaa Thakurda.s: It means the dividenrl, together 
with the bonus. comes to between fl to 12 per cent. 1 Am I (\orrect in 
putting it lilH! that T 

Mr. A.  A. L. Pars"ns : T1H' diyi<]I'n<l wit.h tlu' bonus works out tl) 
12 per c(~nt  
Sir Purshotamdas Thakurdas : Do .not the Government think that 

this is rather an exorbitant ratl' of eal'ning in any railway in India Y 
The Honourable Sir Charles Innes : I may say that since iliat answer 

was drafted. we have had a communieation from the Honourable Mem-
ber hinlf;elf, and thnt communication has been forwarded t.o the ~ !!t!nt  
who will take the matter up with him. 
Sir Pu.1:ahot&mdaa Thakurdu : Are the Railway Board convincer! 

from 'my commlinication that they mUf'lt mova on now' 
/' The HODourabie Sir Charlea InDes : The Honourable Member's 
communication., indic4ted thllt there, was a_ case for the Agent, and aD. 
inquiry has been begun. 
Iir Punhotamdaa Thakurdas: This case waR made out, by the 

Pilgrims' Committee some years back. 

~J o ~  ~  OIIafl .. _ luel': Tha.t is a ma.tter fer argu-
~mi  
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8ir Purahotamciaa Thaku.rdaa : All that I will sal is that I have D.ol 
put in my note anything in addition to what the Pilgrims' Committe, 
brought to the notice of the Railway Board more than six years back. 

Dtwan Bahadur M. Ramachandra R&o : The Pilgrims' Committe!( 
objected to the conveyance of passengers by goods wagons. May I aslt 
what action has been taken by the Railway Board in connection witJi 
that matter' 

The Honourable air Charles mnea : The whole question was dis-
cussed in the Council of State two years ago, and as a result all rail-
ways were addressed on the subject. They were asked to abolish this 
practice altogether, if possible ; at any rate, to reduce it as much as 
possible. Those instructions have been fully observed in all the rail-
ways i Home have been able to do away with the use of goods wagoJ'UJ 
altogether ; in others it. has not proved possible for the reasons indicated 
in the reply given to this particular question. 

TRANSFER OF TIlE ADMINISTRATION OF THE SALT DEPARTMENTS IN ORISSA TO 
THE NORTHERN INDIA SAY,T REVENUE DEPARTMENT. 

1697. "'Mr. Devaki Prasad SiDha: (a) Will the Government be 
pleased to state the necessity for maint.aining two separate Salt Depart-
menb; in the Province of Bihar and Orissa,-one directly under the 
Government of India, and the other under the control of the Local 
Government , 

(b) Is there any other Province in India where two sep'arate Salt 
Departments are maintained , 

(c) If the answer to the above is in the negoative, will the G'Ovem-
ment he pleased to state what special necessity exiHts in Bihar anti 
Orissa for the upkeep of two Salt Departments , 

(d) Are the Government prepared to take early steps, in order to 
place all salt operat.ions in the Province of Bihar and OriSfJa; under tim 
control of the Government cJf.r India' If 80, will Government be )e~ 
to give some definite date on which these changes will take eft'ect , 

!'he Honourable Sir Bun Blaokett : The question of transferring 
the administration of the Salt Department in Orissa to the Northem 
Indja Salt Revenue Department under the control of the Central Boal"d 
of Revenue is under consideration ; and I hope that the matter win 
be settled shortly. 

REVISION OF 'fIlE TNDU,N ~ JI A  ACT, 1890. 
1698. ·Diwa.n Bahadur II. B.a.m&chandra B.ao : Will the Governmeld 

be pleased to state whether there is any intention to under,take a general 
revision oj' the Indian RailwaylS Act, 1890, ill the neal' future T 

Mr. A.. A.. L. Parsons: It 1!1 intended that the qnestion whet.her Ii: 
reviRion of the Indian Railways Act, lR90, !lhould be undertaken, should 
be ('xllmined hy the President of the propo",cd RatcH Tribunal. o ern~ 
ment are in correspondence with the Secretary of Stlrte regarding the 
establishment of t.he Tribunal. 

Diwa.n Bah&dur M. Ramachandra R&O: May I ask . when thil 
Tribunal i!l likely to be appointed' 

Mr. A.. A.. L. ParsoDl : I am afraid I cannot state the exact date. 
Government are still in eorres on en~e with the Secretary of State. 
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DtWaD Bahadur II. B.ama;chandra ko : You cannot say even ap-
proximately' 

Mr . .A.. A. L. Parsons: No. 

IMPOSITION OF CERTAIN CONDITIONS ON FOREIGN INI::IURANCE COMPANIES 
OPERATING IN J NOlA. 

1699. "'Sir Purlhot&DUiaa Thakurdaa: Ca) Will Government be pleased 
to state how many foreign insurance companies (fire, life, marine, 
accident) were closed in India on the outbreak of the war as being 
insurance, companies with head (.ffices in Germany or Austria Y 

f b) Will o ~rnment be pleased to state how many foreign, (i.e., 
non-Jr·d:bn insurance companies) havc been working either as branches 
<lr t"'1"oug-h agencies in India since 1914 T 

( c) Will Government be pleased to state if it is their intention to 
mtroiluce a bill in the Assembly making it compulsory for all insurance 
companies to--

(') deposit a certain amount before they are allowed to start 
work here, 

and 
((i) invest a certain proportion of the premium income in 

India. 
-tit) Are Govemment aware that conditions such as those mentioned 

in (el ebove are compulsory before an insurance .company is allowed to 
work in most other important countries in the world, and if so, will 
Government be pleased to state the reasons why they have not enforced 
aimil&r conditions in India before allowing non-Indian companies to stari 
worlt in India 7 

The Honourable Sir Charles Innes: (a) 24 Agencies doing insurance 
business in India and having Head Offices in Germany or Austria were 
ordered to be closed during the war under the Enemy Trading Act, 1916. 

(b) The number of Insurance Companies incorporated elsewhere than 
in India but working in India at the end of the year 1922-23 was 127. 

(c) Govemment propose shortly to introduce an Insurance Bill to 
make provision for the deposit of securities by all Insurance Companies 
working in India and other matters, but the precise scope of the Bill has 
not yet been finally settlcd. 

(d) Government are aware that the condition in part (0) (i) of 
the question is compulsory in most important countries. They are not 
aware that it is usual for the law to ma,ke provisions on the line suggested 
in part (c) (ii), but in some countrieM the law prescribes that insurance 
oompanieH, particularly life insurance companies, must hold assets in the 
country equivalent to the amount of their lia,bilities. One reason why 
Government have not enforced Rimilar conditions in India is that there is 
at present no law by which they could do so. 

Sir Purshotamdas Thakurdas : When do Government expect to 
introduce this Bill 7 

The Honourable Sir Charles Innes: That I cannot say, but I hope 
that I will be able to circulate it for opinion quite shortly, 

Sir Purshotamdas Thakurdas : Thank you. 1t looks satisfactory. 
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DATE OF ExpIRY OF THE SOUTH INDIAN RAILWAY CONTRACT. 

1700. -Baji S. A. 1[. Jeelani : Will the Government be pleased to 
state: 

(a) when is the contract with the South Indian Railway Company 
to expire, 

(b) what do the Government propose to do after the expiry of 
the contract' 

Mr. A. A. L. ParlOns: (ll) 'fhe Secretary of 8tate hal!! the option 
of terminating the contract with the ~ )llt  Indian Railway Com n~ 
()n the :nst December 1945 or ut the end of any !Succeeding fifth year. 

(b) Government have not conKiderec1 the question which will :t;Iot 
arise for over 20 yenrs. 

PROVISION OF INTERMEDIATE CLASS ACCOMMODATION ON ALL LONG DISTANOE 
TRAINS ON THE SOUTH INDIAN RAILWAY. 

1701. -&jl S. A. 1[. Jeelanl : Are the Government aware that on the 
South Indian Railway there is no provision for intermediate class in 
trains o.ther than mail trains' Are the Government prepared to advise 
the company to provide intermediate cl888 on all long distance trains Y 

Mr. A. A. L. Parsons: The answer to the first part of the question 
is in the affirmative. With regard to the Hecond part Government are 
informed that intermediate class accommodation is not provided on 
passenger trains, as there is no demand for it. 

Sardar V. If. lIutalik: What steps have been taken by Govern-
ment to ascertain that there is no demand for intermediate class aceom· 
modation 7 . 

Mr. A. A. L. Parsons : We were informed that there was no demand 
for it by the Agent. 

OVERCROWDING OF TUIRD CLASS P ASSENOERS TN MAU" TRAINS ON THE MADRAS 
ANO SOUTHERN MAH8ATTA AND SOUTH INDIAN RAILWAYS. 

1702. "'Haji S. A. It. Jeelani: Are the Government aware of the 
trouble that third cl8.118 passengers are put to in the mail trains both on the 
Kadras and Southern: Mahratta Railway and the South Indian Railway-
owing to overcrowding' Are the Government prepared to advise the 
Company to remove overcrowding by strictly enforcing the rule as to limit 
of Passenger, or by some other mcansas are open to the Railway com-
panies' 

Mr. A. A. L. Parsons: No. This question has been carefully 
examined b)' the Railway Administrations concerned and it has been 
found that, with the exception of two trains, the average number of 
passengers travelling is less than the number of HeatH provided. 

Rules are in force with the object of preventing overcrowding and 
in the circumstances Government do not propose to take any action. 
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STRIKE ON TUE SOUTn INDIAN AoIi ~  

1703. eBaji 8. A. K. leelaJd : Will the Government be pleased to 
.tate : 

(a) What is the origin of the strike on the South lDdian Railw&1 
in June last' 

(b) What was the cause of the recommendation of the Railwa:r 
Board to effect a retrenchment of one lakh of Rupees , 

(c) What was the amount of dividend declared and paid to the 
company's shareholders last year' 

(d) What was the approximate amount of los8 sU8tained by the 
company owing to the strike , 

(e) What is the liability of the company to the public in the event 
of a strike being declared suddenly , 

(I) Has any complaint been received from passengers who h •. d 
l:iuffered by the strike or any case been flIed for damages ,f 

lWr. A. A. L. Parsons: (a) There were two separate strikes, one of 
fir.emen and the ot.her of the shop staff of the Podanur shops. The 
origin of the former was explain,ed in a reply given on the 11th Jlll]o8 
1924 to Diwan Chamsn Lall. The reasonR which led to the strike :ttl 
the latter case are obRcure, but it seems to have been to some e t~t 
connected with an order of thc Civil authorities prohibiting Dr. Naidu 
from going to Podanur to prcside at a' meeting for the formation of 
a Labour Union. 

(b) The South Indian Railway Company was Rsked in common with 
other Railways to investigate and give effect to any practical me8lUNl 
which would result in economy in expenditure on working expenses. The 
Railway Board did not recommend or suggest any figure by whieh the 
expenditure should be retrenched. 

(c) The dividend paid in 1924 is not known yet but it was 8 per 
c~nt  including guaranteed interest at 31 per cent. during the three yea1"l 
prior to 1924. 

(d) Government have no information and it is not proposed to call 
for apy as it is difficult to calculate even approximately the losses sutlered 
by Railways ~e to strikes. 

(e) A Railway Company's liability consists in proViding the belt 
er ~ce possible under the conditions obtaining. 

(f) No oomplaints or suits of thiN nature have come to the notice of 
8rn~IJt~ 
Mr. Ohaman LaU : May I know whether any cases brought against 

the strikers have been withdrawn' 
Mr. A.. A. L. Parsons: Will you give me notice pleaSle! , 

CANTONMENTS IN INDIA •. 

~  eBaji 8. A. ~  leelani : Will the Government be pleased to 1a1 
en th'e table a statp.ment showing (1) the total number of cantonmenti 
(2)~ e total population living in each cantonment according to the 
Jateet ceneus repot1. (3) the income of each during the last fiJl.a.neW 
year, and (4) tlie nature of itK administration, namely, whether adminia-
tered by the Board or Officer Commanding , 



I" '" QUESTIONS AND ANSWERS. 

1'.,{!iIr.,E.Bardon: I will furnish the Honourable Member sepal'ately 
with U Rtatement containing the information which he desires . 

. )'han, ,BahadJU' W. II. Huuanally : Is such a statement Dot for the 
benefit or the House , 

Mr. E. Burdon: I did not think it would be of general interest, 
therefore I thonght it was not desirable to go to the expense of having it 
printed up for the proceedings. ' 

. ,.,KhanBa.hI4,ur W. II. HU88anally : I think the information should 
be ~~ o~ the table for the information of the House. 

'. :Mr.E. Burdon: If a number of Honourable Members desire to hllYC 
this information printed up, of course it can be done. 

';1705. (This question was answeredt on the 8th September.) 
GRANT OF }l'REE RAILWAY PASSES TO MEMBERS OF THE IJEGISLATIVE 

ASSEMBLY •. 

!oJ,706. *Ha.ji 8. A. X. Jeelani: (a) Was it ever interpellated in the 
AIIB6JIlbly that Government should encourage by granting free Railway 
Jl ~  to the Members of the Assembly to tour in their respective eon-
a;tituencies to ascertain their needs and requirements once a year 7 

(b) If the answer is in the affirmative will the Government be 
pleased to furnish a copy of the anE.'Wer and if in the negative to state 
whether the Government have been aware of such feeling among the Mcm-
b!'..J'¥"of the Assembly now' 

,;,fhe Honourable Sir Ale:under lIuddiman: (a) The answer is in 
thc negative. 

:i(b) Government have no information on the subject. 
,II, 

REPORT OF 'l'HE INDIAN BAR COMMITTEE • 

. ~  *Raji S. A. X. Jeelani: (a) What action have the o ern~ 
meat-,so far taken or do they propose to take on the Report of the Indian 
Bar Committee Y 

. fb) What is the total amount of expenditure the Government haei 
to'irre'ni' on account of that Committee and how was that amount distri-
buted T 

, 11!J1e Honourable Sir Alexander Muddiman: (a) The Iionournble 
~ii er  is referred to the answer given to Khan Bahadur Sarf::ruz Hussain 

Khlirl's question No. 1267 on the 5th June 1924. 
I, ( ~) The aecounts of the Committee have not yet been finally adjusted, 

hut lis ~~ te  in the Horae Department Resolution published along with the 
l cir~~t  the estimated expenditure of the Committee, including that 
incllrred in th(' printing of the Report, was Rfl. 1,17,000. 

Mr. X. O. Neogy: Have Government any information ~ to the 
cti~  : (;ontemplated by the different High Courts on the recommendations 

of the Bar Committce , 
". ~~e Honourable Sir Ale:u.nder lIuddiman : I have received letters 

~ ~ I~rt in Local Governments explaining the action taken, but replieR 
have'not heen received from an the Local Government.s. 

iI! I it--;) i~i ~- e ao:n;i" ~i~ i ~  t -~ i i~ti  A~~- i - ~ ~ie8  ----~ 

L184LA A' 
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Diwan Bahadur T. Bangachariar: Do Government propose to iuue 
any orders on the recommendations of the Committee Y 

The Honourable Sir Alexander Muddiman : Certainly when we 
receive the replies from the Local Governments. 

I ~  OF INTERMEDIATE CI.ASS AOOOMMODATION ON THE M. S. M. AND 
SOUTH INDIAN RAILWAYS. 

1708. "Xr. O. Duraiswami AlyaDg&r: (a) Has the attention of the 
Government been drawn to an article from Mr. T. K. Doraiswami 
Aiyangar on " A Railway grievance " in the Swarajya, dated 30th May 
1924 , 

(b) Do the Government prOJlOlle to remedy the gdevance com-
plained of T 

Mr. A. A. L. Panons: (a.) Yes. 
(b) Government are informed that intermediate claAA accommodation 

is not provided on certain sections of the Madras and Southern Mahratta 
H.ailway and on ~sen er trains on the So 11th Indian Railway, because 
there is no demand for it. 

INCONVENIENT 'flMINGS ON TIlE MADRAS AND SOUTHERN MAIIRATTA RAIL-
WAY. 

]709. ·Mr. C. Duraiswami Aiyangar : Are the Government aware 
that nl(, tjy>:ings of the 1\1. uncI S. M. Railway are so inconveniently arrang-
ed : 

(a) that there is no train on the metre gauge (Gudur to Katpadi) 
which immcdiutely connects with the Mettupalayam Mail at 
Katpadi T 

(b) that pal!l!engers from Madras, Bangalore and Villupuram ·sides 
reaching Katpadi junction by night trains have all to wait 
till about 4 A.M. for going to Chittoor, 'rirupati, etc. f 

(c) that the IIhl1ttle train service between Katpadi and Chittoor 
during the night was abolished to the great inconvenience of 
}llls!mngerll T 

Mr. A. A. L. Parsons: (a) The metre gauge train is timed to connect 
with the Madras-Bang-alore mail, and not with the Mettupalaiyam mail, 
since the former haltll at morc intermediate stations than the latter. Gov-
ernmcnt understand that thil! arrangement gives greater convenience to the 
public than tl conn (~tioll with the l\fettupalaiyam mail would providc. 

(b) A train leaves Katpadi for Chittoor, Tirllpati, etc., at 3-30 :lJJd 
not 4-0. ThiH timing ill arranged to I!erve trains arriving from Villu-
puram at 21-35, from Madras at 1-21, and from Bangalore at 2-45. 

(c) Oovernment understand that this service was withdrawn, because 
it wal! not tmfficiently patronised. A count of passengers for a specified 
:period shewed that fcw pasMengers used this Rervice. 

Mr. C. Duraiswami Aiyangar: Arc the Government awarc that on 
,thp. Katpadi platform passengers are exposed to the cold weather when 
they hayc to wait for hours at night' 

Mr. A. A. L. Parsons: I do not think the question arises, but I am 
110t awure of it. 
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ABOLITION OF THE NIGHT SUUTTLE TRAIN BE'fWEEN KATPADl AND UHlTTOOR 
ON THE MADRAS AND SOUTHERN MAHRATTA RAILWAY. 

1710. -Mr. O. Dura.uwami Aiyangar: Are the Government aware that 
representations from the Chittoor Bar ARsociation, the Municipal Council 
and the District Board about the shuttle train service were not complied 
with 7 

Mr. A. A. L. Parsons : The Honourable Member is referred to the 
reply given to (0) of his immediately preceding question. 

MI'. O. Duraiswami Aiyangar : Are Government aware t ~ com-
munications have been made by respectable public bodies and are Iltill 
un<mmpliecl with? 

Mr. A. A. L. Parsons: I have just informed the Honourable )fember 
th.it 1 he representations were not complied with and the reaSOllS for it. 

CONVEYANCE IN SEPARATE RAILWAY CARRIAGES OF TUBERCULAR PATIENTS TO 
THE SANA'fORIUM AT MADANAPALLI. 

1711. -Mr. O. Duraiswami Aiyangar: (a) Are the Government aware 
that in the trains running between Pakala and Dharamavaram only one 
composite 1st and 2nd claSl:l carriage is attached' 

(b) Are the Government aware that the Sanatorium. at Madanapalli 
is frequented by patients suffering from tuberculosis and that such patients 
travel in the same 2nd or 1 at class compartment in which other Fluch 
passengers have to travel , 

(c) Do the Government propose to consider the question of directing 
that Railway Companies must keep separate carriages suitable for con· 
veyance of patients at important junctions and available at stated notice 
and moderate charges , 

. Mr. A. A. L. Parsons: (a) Yes. This is in accordance with the 
requirements of the traffic. 

(b) and (c). For the purposes of the Indian Railways Act tuber-
culosis if: not an infectious disorder, for which reserved accommodation 
is necessary. Spare carriages, which can be reserved on due notice at 
the usual charges, are kept at Pakala and Renigunta junctions for the 
convenience of passengers requiring them. 

Mr. C. Duraiswami Aiyangar : Are Government aware that a single 
pnf;ijenger cannot engage a full compartment and will Government make 
arrangements for engaging a separate compartment for them 011 such 
occasions? 

Mr. A. A. L. Parsons: I cannot give any such undertaking, Sir. 
Mr. O. Duraiswami AiY&Dg&r : Do the Government see the ll~cessit  

of preventing passengers suffering from tuberculosis from travelling with 
oth,1"· passengers T 

Mr. A. A. L. Parsons: I must ask for notice of that. 

SUPPLY TO INDIAN 1ST AND 2ND CLASS PASSENGERS OF REFRESHMENTS IN 
THEIR COMPARTMENTS. 

1712. *IIr. O. Duraiawami Aiyangar : (a) Ar~ the Government awar. 
that under the manag('ment of Indian refreshment rooms by the Railway 

• 
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Companies at ~me junctions refreshments are not supplied to 1st aDd 
2nd class paasengers in their compartments whereas. similar supplies are 
made from European refreshment rooms , 

(b) If 80 do the Government propose to direct such supply in 
future' 

Mr. A. A. L. Panou: (a.) Refreshments aJl.d meals are not, excupt 
in lIpeclal cases such as illness, etc., supplied from European reiro::.hment 
rooms to passengers in carriages. Earl'y morning tea, however, iii ID 
supplied, and it is understood that Indian I and II Class passengers are 
mostly prepared to drink tea supplied by European refreshment rooms. 

For the benefit of passengers Indian refreshment rooms are worked 
as chtlaply as possible, and, if such rooms were to supply refreshments 
in trains, their working cost and consequently their charges would 
increase. On the Madras and Southern Mahratta Railway it is under-
stood that tea can be supplied from Indian refreshment rooms through 
passe.ngers' servants, if desired. 

(b) In the circumstances Government do not propose to iSl!lue any 
instl'ul}tions in the matter. 

IIlPORT OF FOREIGN SALT. 

1713. *111'. O. DlIraiIWUDi Aiyaupr: (0) Will the Government be 
pleased to state the quantity and value of foreign salt imported into India 
during the years 1920-21, 1921·22, 1922·23, and 1923·24 , 

(0) Are the hldian facw,:ies unable to produce a sufficient quantity 
of salt to avoid &IlY iJaportatiOJl of foreign salt 7 If 80, why Y 

The BODourable Sir Basil Blackett: (a.) The quantity and value of 
foreign salt imported during the last four years is &s follows : 

Quant-ity. Value. 
TOB8. BAl. 

1920·21 6,20,964 2,28,13,456 
1921-22 4,72,427 1,51,68,057 
19-'23 5,42,133 1,68,79,854 
1923·24 4,74,696 1,10,36,070 

(b) The chief obstacle in the way of Indian salt displacing foreign 
salt is neither the incapacity of the factories in India to produce i. 
8uftlaient quantity nor (in the case of some Indian salts) the superiority 
of the imported article ; it is the question of freight. Foreign Halt is 
usually imported in vessels which come to India for export cargo and it 
is not possible either for coastingships or for the railways to quote 
freights which can compare with the favourable rates offered ul' vessels 
which would otherwise have to come to India in ballast. 

OPENING OF A POST OFFICE IN ~ VILLAGE 0,. GUDIPAI.A IN THE CIIITTOOB 
DISTRICT. 

1714. e •• O. Duraiawami AiyaDpr: (a.) What is the total number 
of (1) post offices (2) telegraph offices in the Chittoor and the M&(lras 
Ceded DistriotB , 

(b) What is the average number of villages and population which 
each post office and telegraph office in the said area serves , 
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(c) Have there been frequent requests for opening a post office in 
the till ~ ~i J  in Cllittoor taluJs; of the Ohittoor Difttrict' If so, 
"iaat il the re~t  , 

Mr. B . .A.. Sams: (a; and (b). A statement containing the in ()rm ~ 
tion esir~  ~ laid· on· the ta.ble. 

(c) T.Qe reRly to the first part· of thc question is in-the affirmativf'. 
An experimental post office will. :shortly be opened . 

. Statement showing the total number of post offices and telegraph officcs in 
the Chittoor and Madras Ceded Districts and the average number of 
villages which each post office and telegraph office in the said area 
s·erves. 

J oS 11 l-j ~! ]8 ... 
~ 

;! IJ~ .51 J..d 1"5i 
IJ ~ 

J ,5 i ~  ].g, -a -~t 
No, NAmf' of the ... ,.c::: '0"5 i li Q" , ..!!lIS 

l8tric~  ° i ~  . 6f e ~ 
::II!! ito Qo,f ... ,,0, It 

~  J 
8."t e=l· ~ til ~i  R,:i 

'Oi !~ ,=8 •. :i. r1 t..d ~ 
o~ o-S ='s:, ~  ~ =11 z z <Il .<Il. ..: <Il 

-
1 Chittoor 72 12 28 166 17,613 106,763 

1f 
2 Anantapur., fi. 11 18 77 19,91' 86,001 

i 
3 Bollary M 13 18 7. 16,186 67,233 

i:l 
4- C'luddapah ~  7 16 128 15,8S6 116,847 

5 Kumool G6 11 12'A 77 13,862 83,172 

RECOMMENDATIONS OF THE INDIAN Bu COMMITTEE. 

1715. *KhaD B&hadar Sarfaru BUlain Kba.u : Will the Government; 
bapleeaed to state : 

(a.) ~t er the Local Governments have furnished them with 
tl1eir views, as well as the views of. the JIigh Courts, Judi· 
cial' Commissioners' Oourts· and of legal associations on the 
l l co! mm tio~s of t~e Indian Bal' Committee , 

(b) If not, by what tiine a.re they e ~cte  to lYe furnisl1cd to 
them' 

The lIonour&ble Sir A e~cler Mudclima.D: (a.) and (b). The views 
'of most of the major I~ ~ Il  arnd··Of'tJie··authoritiea consulted 
by.,. ti i~  h«ve. Il10_ ,yet be •• , re~~re  E4vW)':,' effort .ie,; beintt I made 7 to 
e~ e( ~! ~ ~ ~ it. ilJ .. t ~r to,..,., &$. preaom. by:. 1'(hat date 
tJlv.1WiU.-, ~~ 
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DiwaD Ba.badur T. Rangachariar: Is it a fact that the report is 
Leillg circulated not only to the High Courts but allio to legal asgociations 
and other public bodiel!l 7 

The Honourable Sir Ale:ltaDder Muddiman : I believe that ill so. 
Diwan Bahadur T. Rangachariar: Is that the procedure o t~r  in 

regill'd to any other Committee's recommendations T 
The Honourable Sir Alexander Muddiman : I am not prepared to 

say off hand. 

PRICES OF SALT AFTER THE INUREASE OF TIlE SAl,T DUTY AND AFTER ITS 
REDUCTION. 

1716. ·Xhan Bahadur Barfaraz HUliain Khan : Will the Government 
be pleased to state the prices of salt per rupee, (a) after the increase 
of duty from Rs. 1-4-0 to Rs. 2-8-0, (b) after the reduction of duty fl'om 
Rs. 2-8-0 to B.s. 1-4-0 , 

The Honourable Sir Bam Blackett: The Honourable Member is refer-
red to the statil.!tics of salt prices published in the official gazettes from 
time to time. It may, however, interest him to 1m ow that the average 
retail price of salt in India was 12 seers 9 chtkH. per rupee in February 
1923, that it rose to 9 seers 2 chtks. in July 1923, and that it has now again 
fallen to about 12 seers ~ chtks., i.e .• to the same level as before the duty 
waH raised. 

PArCITY OF VOTES POLLED IN ASSAM DURING THE LAST LEGISLATIVE 
ASHEMBI,y EI,EC'rIONS. 

1717. *JChan Bahadur Barfaraz HusBain Khan : With reference to the 
Htatement laid on the tahle in reply to unHtarred question No. 218, 
asked in the Council of Stat!' in the last Simla Hession regarding the 
,"oiers on the Electoral Rolls of the Legislative Assembly, will the 
Government be pleased to state whether there was any special Cltu!!e 
which led to the result that out of 27,183 voters in the Assam Province 
only 2,832 yoters recorded their votes as compared with the voting in the 
other provinces T 

The Honoura.ble Bir Alexander l!tIuddiman : The candidates for 3 sea.ts 
from A..r.;sam to the Legislative Assembly were returned unoPPoRed. The 
figure, 2,382, referred "to by the Honourable Member is the number. of 
votes polled for the remaining Heat which was conteNted. If the Honour-
able Member will refer to my aru;wer to Mr. Gaya Prasad Sing's ques-
tion No. 1103, dated the 30th May 1924, he will see that the percentage 
of electors who voted in the com~tituenc  namely, 44 per cent. waR about 
the average percentage for all contested constituencies for the Legislative 
Assembly at the general election of 1923. 

REsEARCH INSTITUTE AT INDORE. 

1718.*Khan B&hadur Sartaraz Bus.aiD Khan : Will the Government 
be pleased' too state whether the scheme for' the " est&blishmeittof' the ' 
Research InStitute at Indore was prepared at the instance of the Gov 
emment or of the States which contributed to the scheme , .. 
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Mr. J. W. Bhore : 'I.'he proposal for the establishment of a Research 
Institute in Central India originated with the Government of India in 
1920 but was held in a.beyance owing to financial stringency. The Indian 
Oentral Cotton Committee however put fOl'ward the scheme which has 
now been sanctioned. 

COST OF ROADS IN BR1TISII BALUCHISTAN AND SEISTAN. 

1719. ~ n Bahadur 8arfaraz Hussain K!la.n: With referenC'c to 
unstarred question No. 292, re COilt of roads in British Baluchistan and 
Seistan, asked in the Council of State during the last Simla session and 
its reply, will the Government be pleased to state if the information 
called for has been furnished to them, and if so what is the informa-
t.ion , 

Mr. B. Burdon: The necessary information has been received and 
I will furnish the Honourable Member with a statement containing the 
desired particulars. 

Mn .. ITAltY ROADS IN W AZIRISTAN AND KURRAM. 

1720. *Kha.n Bahadur 8arfaru Hussain Khan: With reference to 
Ullstarred question No. 293, ,.(' milital'y roads ill Waziristall and 
Kurram, asked in the Council of State during the laRt Simla session and 
its reply by Government, will the Government be pleased to state if the 
inquiry madc by them ha.'! been completed, and if so, what is the 
result T 

Mr. B. Burdon: Yes, as a result of the inquiry made, the following 
reply was furnished to the Honourable Member who asked the qncliltion 
referred to :-

the 

(a) The cost of maintaining metalled roads in South Wnziristan 
is higher than it iN in North Waziristan or in the KurraDl. 

(b) No. The high emit is due to other causes, such as the very high 
cost of labour, materials, transport, etc. The roads in South 
Waziristan are, moreover, subject to serious damage from 
spates and heavy rains. 

(c) There is no evidence to show that any extensive wilful damage 
has been done to the roads in South Waziristan by tribesmen 
or contractol'R, though damage does occur in minor ways on 
the Sorarogha-Razmak and the Jandola-Sarwakai l'oads 
which are both nearing completion. ,:;. 

(d) When any malicious damage, however slight, does occur, 1;he 
political authorities bring pressure to bear on the tribes con-
cerned t.o prevent. a recurrence. Under prevailing local con-
ditions, however, it is not possible entirely to prevent minor 
damage of a malicious nature. 

No instances have occurred of the destruction of roads by tribesmen in 
Kurram. 

RAms BY BORIIER Tm!: 
1721. ·Khan Bahadur 8arfaru Buuain nan : Will the Governntent 

be pleased to state : 
(a) 'I'he number (If raids: on British India· by the border .tribes 

during the last 3 years respectiv.ely, namely in 92 ~ 
1922-23, 1922-21 ; . 
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(b) The result of each of these raids ; and 

(c) The cost incurred hy Government in meting out punishment 
to the raiders Y 

Mr. Denys Bray: (a) The number of raids in Baluchistan and the 
North-West Frontier Province in the three years ending last March was 
successively 226, 159 and 84. 

(b) Statistics of persons killed, wounded and kidnapped in each 
year are given in a statement which is laid on the table. The preparation 
of a statement showing the result of each individual raid would involve 
labour disproportionate to its value. 

(c) It is impossible to apportion the expenditure on horder defence 
between the defenee of the frontier district.s and the dcfenee of India as 
a whole. or further to sub-divide the former into expenditure on t.he re-
pelling and intercepting of raiders on the one hlUld and th('ir punishment 
-on the other. 

Sea'ernen' ahowiRfl Ihe numbe,. 0/ raida on British India (North-W fa' F,.Ofttier PrtWinu and 
Bal"ehi.tCan) duriTIIJ the IIfa,.. 1921-22, 1922-23, and 1923-21, with particulars o/Iona, dc., 
I/1tdained. 

I NUMBER OF PERSONR. 

1------ I ------------------------
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,  I  I  I 

Lala Duni Chand : AI'e UO\·l'l"IIment doing anything' to prevent 
thet;C raids '! 

Mr. Denys Bray: The answer surely is contained in the answer I 
have just i (~n  When I have said that t~ haye brought down raidl-l 
duriJlg the paHt three yt'ars from 226 to H4, the answer surely is there in 
the germ. 

Lala Duni Ohand : Ar£! Governmcnt prepared to guarantee that the 
number of raids will decre8.l>e every year T 

Mr. Denys Bray: I wit;h, Sir, they could. 

Diwan Bahadur T. Rangachariar : May I ask, Sir, what steps are 
being taken to arm the il rll ~r8 to defend t em s~l es  

:lit. DenyS Bray : The villagers are being rm ~  in-crealli!ls11 ~om I 
year to year. I think the Honourable Member would b., s~ti i  -If I 
could provide him witlt- t~ree-- ric  J' he •• not, ~  in'lmy head-to 
.show that that'iB·1he case: 
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Diwan Bahadur T. u c n~ :. Are t~le oue counectioIlII estab-
lished from village to village 7 

Mr. DeDJ8.r&7 : Tha,t il,t rather a large order. But we are doing 
wh.t we C&Dt •. 

COST 01' SOUTH AP'R1c.A.N Co.u. lliPOBTJII) INTO INDlA. 

1722. *l[hau Bahadur Sa.rfaru Buu&iD l[han : With reference to the 
reply given by Government to the unatarred u~ti9u  No. 301, asked 
in the Council of State during the last Simla se~  will, the Govern-
ment, be pleased to state .the .reason why the average cost of coal i~ ~e  
into India from South Africa during the year endmg March 92~  was, 
so high as Rs. 26 per ton while the averagc price of. Indian coal shipped 
to foreign countries during the same pcriod was 80 low as Rs. 17 per 
ton Y 

. The HODC)ura.bl, Sir; ObarJea Innes : The CQst of imported conI 
inclu9,es iIU!urance and freight from the country from which it comes to 
the port of import. The price of exported coal inclu ~ only the freight 
from the colliery to the port of export. 

DISMISSAL OF EMPLOYEES OJ' THE AUDIT· OFFICE OF THE BUGAJ.. AND 
NQl\'flI. ~ I~ A  • 

. 2 ~ ·KlhaD Baha.dur r ~ BUllam KJum : Will. the Govel'1Jnlcnt 
be pleased to state : 

(a) Whethell they have got t;JJ.e iniormllt.ion t,bat. 69 eIq.plqyees 
of the Audit· omce o~ the B. 4;; N., W. ilw ~ hav;e. ~ en  
dismissed simply because they stayed out, of office fpr ... 
few minutes , 

(b) If they have not· got the information, will they be pleased 
to get it, and communicate it to this IIouse 7 

Mr. A. A. L. Parsons: (a) and (b). The Honourable Member's atten-
tion is invited to the reply given to question No. 1057 asked by Mr. 
Bhabendrn Chanura Hoy during the lallt Hession in the I~isl ti e Assembly 
dehlltcx, duted the 27th May IH24. 

C J~ AII I  DUTY ~  SOUTH AFRICAN COAL. 

1724. *Kha,n Baohadur Sarfaraz Hussa.in Khan : With reference to the 
t lt(~ment laid on the table, in reply to the lIDstarred qnestion No. 2-19, 

asked in the A~selli l  dUI'illl! the last Delhi IICl'lllio1J, w ~l the o c~nt 
lw plcascd to state, (a.) the reason why they have·11.Ot taken action on 
1110 R('soiution "on countervailing duty on South African' Coal" f 
(u) whether they propose to take action. on it, and if so, when' 

The Bonovable Sir Charles Inues: The Honourable Member· is 
referred· to the l~wer given to Mr. Neogy's queRtion No. 1539, dated nth 
.Tune 1924. The Government hope shortly to be able to make an announce-
menl~ on the subject. 

L184LA II 
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RAJ PILGRIMS. 

1725. -Khan Bahadur Sarfaru BuaaiD Khan : With reference to the 
reply given by Government to IItarred question No. 1075, asked in t el ~t 
Simla session of the Assembly, will the Government be pleased. to state : 

(a) Whether the return tickets purchased by the 649 pilgrims tt~t 
year at Bombay and Karachi, were purchased by them of 
their own free will, or at the instance of the authorities con-
cerned' 

(b) the cost at which Government aSfIlisted in the repatriation of 
1,716 pilgrims' 

Mr. J. W. Bhore : (a) The pilgrims concerned purchased the return 
ticketfll of their own free will. 

(b) Rupees 35,300. 

COST OF DEPUTATION OF INDIA's REPRESENTATIVES TO THE IMPERIAL CON-
FERENCES AND MEETINGS OF THE LEAGUE OF NATIONS. ..... -

~ 1726. eXhan Bahadur Sarfaraz Hussain Khan: Will the Government 
be pleased to state the cost of the deputation of the representatives of India 
to the Imperial Conferences and the meetings of the League of Nations 
respectively in the following years : 

Imperial Conference :-1917, 1918, 1921, 1923 ; 
League of Nations :-1920, 1921, 1922, 1923 T 

The Bonoura.ble Sir Alexa.nder Muddima.n: The information is 
being col1ected and will be laid on the table. 

Mr. Deva.ki Prasad Bingh : Will the Government be pleased to state 
if MaharajaR and Ruling Chiefs who join such deputations as represent-
atives of India at the Imperial Conference and the League of Nations, 
also charge the expenses of their journey T 

The Honoura.ble Sir Alexander Muddima.n : I am sorry 1 do not 
carry that in my head. I should like notice of the question. 

RENT FOR SHORT PERIOD OCCUPATION OF SINGLE QUARTERS AT LmmwooD 
HOTEL. 

1727. ·Khan Bahadur Sarfaraz Hussain Ithan : Will the Government 
be pleased to state : 

(a) whether short period occupants of a, single quarter at Long-
wood are charged at the .rate of Rs. 3 per day , 

(b) whether the Members of the Indian LegiHlatllre who are also 
short period occupants are charged at a higher rate , 

The Bonoura.ble Mr. A. O. Ohatterjee: (a) and (b). The answer to 
both parts of the question is in the affirmative. 

RENT OF Ql'ARTEHS AT LONGWOOD. 

1728. ·K.han Bahadur Barfaraz Hussain Khan : With reference til 
t.he Government reply to the fourth supplementary question asked by 
lb. Duraiswami Ai n~ r to my starred qucstion No. 1095 re the rent of 
(~u rtcrs at IJOngwood asked in the last Simla session of the Assembly 

:will the Government be pleased to give a detailed reply , 
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OWfhe Bonourable :Mr. A. O. Ohatterjee : The rents charged to Uo,"· 
ernlDf"nt 'oftlcersare calculated on a "st' pet' cent. rate of interest. 'rhe rents 
\charged to Members haYe been fixed at higher ra.tes for reasons explained 
in reply to question No. 1095 referred to by the Honourable Member. 

Mr. It. Ahmed : Is there any logic, Sir, or is there any s~nl C  when 
the Honourable Member says that any officers occupying the!le quarters 
pay at the rate of Rs. 3 per diem, while Members of this Assembly are 
not charged at the same lower rate-that is to say, RH. 3 per diem? Do 
Government pro po lie to explain' ' 

PFRCUASE PRICE OF LONGWOOD HOTEL. 

1729. -Khan Bahadur Sarfarall Hussain Khan : Will the Government. 
~ pleased to state under what head toe cost of the purchase of Longwood 
Hotel is shown f 

The Bonourable :Mr. A. O. Ohatterjee : '41-Civil Works, Central. 

OCCUPATION OF QUARTERS IN LONGWOOD HOTEL BY OFFICIAl,S. 

173(). -Khan Bahadur Sarfarall BUBsain Khan : Will the Government 
:be pleased to state whether it is a fact that before the purchruse of t ~ 
Longwood Hotel, they knew that the stay of the Members of the Indian 
Legislature in Simla would be for short periods, and that therefore it!!! 
.quarters would have to be rented to outsiders' 

The Honourable Mr. A. O. Ohatterjee: Before Government PUt'· 
.chased Longwood, they forellaw the desirability of allotting quarters in 
it to officials in non-se ~ion periods. It is the ordinary practice to try 
.and obtain tenants for Government quarters which are empty with a view 
to minimising loss. 

Baba Ujagar Singh Bedi : Do they propose to give it to il.nybody 
else if they want to have it on rent 1 

The Bonourable :Nr. A. O. Chatterjee : Could the Honourable Member 
explain what he means by anybody else Y 

Baba Ujo.gar Singh Bedi : Any visitor who comes up to S;ItJ In and 
..stays here. 

The Bonourable Mr. A. O. Ohatterjee : No, certainly not. 

EXCLUSIVE USE OF J.JONGWOOD HOTEL BY MEMBERS OF 'l'HE INDIAN LEGIS-
LATURE. 

1731. -Khan Bahadur Sarfaraz BussaiD nan: Will the Government 
be pleased to state: 

(oa) whether the Longwood Hotel COIlsil'lts d a buildings, namely, 
(1) the ~ll! n Bloek, (2) the New Bloel" (:1) the Annexe ? 

(b) whether t.he Main Block chiefty the upper portion of it, WIlS 
ever o er(~  to the Members of the Indian I~l isl ture  since 
the purehase of the Longwood Hotel by UOYernIDent, and iJ: 
so, how many tim('s 7 

(0) whetht'r they are prepared to allow the whole of the Longwood 
IIotel to bc kept exclusively for the nse of the Member's of 
the Indian Legislat ure during the ~iml  sf'1¥liolls or the 
Council of l:)tate and Assembly 1 

• 
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' . .,-. BoDov.ble Mr. A. O. Ohatterjee; (a) 
sists of-

(i) ~i  block;' 
(ii) J\.nnexe, 
( iii) Range, 
(it!) 7 ()ottages, 
(v) New block ; 

with bloclts of out houl:lp.l>, stables, etc. 
(b) Yes, in 1921. 

[10TH SEPT. 1924. 
. . 

Longwood Hotel' COD-

(c) This would probably involve Government in additional. 11)88. 
We have, however, discussed informally with Members of the Legislatqre 
the best method of utilising the buildings, having due regard to. the 
interests of the tax-payer, and I may aq.d that the suggestions that have 
been made will receive careful consideration. 

Mr. X. Ahmed: May I RSj[ what was the price at which this [Jong-
wood property WIl..'1 purchased by the Government in 1920'? 

The Honourable Mr. A. O. Ohatterjee : I should like to have notice. 

I ~~IC It IN CHARGE OF IJONGWOOD HOTEL. 

1732. ·Ehan Bah&dur S&rfaraz Bulis&in. Khan : Will the Government 
be pleased to state: 

(a) if it is a fa'ct that a'Ji officer was always put in charge of the 
Longw09d . Hotel during the sessions of the l~t Alisembly 
but that during tlie last Simla session llO .peei!l respollsible 
officer was placed in charge T 

(b) if so, will they please give reasons for his removal; 
The BOD9urable Mr. A. 0.' Chatterjee : The question e i entl~ refers, 

to the fact that in pr(!\·ious years an officer was brought up from Delhi 
during the A! ~em l  l io ~ to look after the comfort of the Members ()f 
the .Asl!embly. He wus, however, in no sense in charge of the hotel. 1ie 
was not brought up t i~  year, partly on grounds of economy and partly 
on uccount of the fact thut his presence waH conSIdered superfluous. 

Mr. E. Ahmed: Are the Government. aware that some ~lIl rs of' 
the AHSf'mbly, especially my Honourable friend, the repre!!cntat.ive of the 
Landholders of the Pun.jab, ha.<; suffered loss, by hIlling his ~ol  watch 
valued at. five hundred rupees at Longwood residence a couple of days ago? 

Mr. M. A. Jinnah : Arc the Government prepared, for the pro{cc-
tion of this House, to take efficient measures to stop thi!! volley of questions 
on this Hubjcet Y 

Mr. E. AlUned : Is this not. thp. prllctice followed in the lt l~ of 
Commotls in .I<:ri:!hmd, lind if so. Wlil. ,I'll' lI"J:fjllrab e Mpmberkindly not 
raise any objection, disallowing Members of the ASHembly to put questions. 
which they are entitled to put, representing the ~o le of t.his country T 

)'Ir. M. A. Jinnah: I ask the 1I0nollrable Member to repiy to my 
q.uestion. . 

. The HODourable Mr. A. O. m1atterjee : 1 have always done my best. 
and I shall continue to do so. 
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1Ir. M.A. JiDDab : Is the;Honoura9Ie.Member prepared to hand over 
the Longwood Hotel to company management if GoVilrnment. cannot 
manage it' 

Mr. IL O. Reogy : Is there any House Committee in existence' 
The Honourable Mr. A.. O. Ohatterjee : It is for the lIonourllble 

Members of this House to aMwer, Sir, not for me. 
Mr. K . .&.hmed : Did the Honourable Member try his utmos~ to start 

an organ illation like that and hand over the property to them, because they 
cannot themselves manage it properly , 

PUNISHMENT INFLICTED ON CERTAIN BOOKING CLERKS AT HOWRAH. 

1733. ·Khan Bahadur Sarfaraz Huuain lthan : With reference to 
Government reply to the supplementary question re punishment inflicted 
on certain booking clerks at Howrah, to starred question No. 1106 asked 
by Mr. Gaya Prasad Singh in tlw Simla sesSion of the Assembly will the 

. Government be pleased to give the reply now' 
Mr. A. A. L. Parsons : The Honourable Member is referred to the 

answer given to the question wlked by Mr. Gays PraRad Singh in this 
connection. 

Mr. Ga,a Pracad Singh: Are the Government aware 1hat to Illy 
'QueRtion on this I'tuhject the other day the GOYr.rnment did not goive any 
reply l)('yond saying that the only informntion in 1heir posses:,ion was that 
the booking clerks have been suitahly dealt with? r put the qnestion, 
No. 1106 on the 30th May last and 1\fr. C. D. 1\1. Hindley replied" I must. 
llf1V1' notie!' of thl:lt qnestion ; I /lm afraid I cannot say off·hllncl." Then 
J put down t i~ qllf'st.ion Ilnd the only reply receivNl wns that GnYf'rnmcmt 
hllw no information \;eyrmd the fact thllt the ()()J n~ ell'rks concerned 
have been Huitahly JluniHhed. Is thut an honest and II fair t'l·rly? I 
asked the Government. to find out what puntllhment had been inflicted. 
That ill no l ~wer  

The Honourable Sir Oharles Innes: The answer, Sir, was given 
deliberately because we did not think it was in the public interest that 
inquirieS should be made of the Agent in such a petty matter. 

}Wr. Gay-a Prasad Sina:h : Then why in reply to my question No. 1106 
on the 30th May 1924,-" May I know what punishment has been inflicted 
on the booking clerks concerned·' ", did Mr. Hindley, replying on behalf 

, of 'Government, say" I mUllt have notice of that question ; I am afraid 
I cannot say offhand.'" 'Vhat is the use of this camollfill,ge, when 
Government did not desire to giV(> the information? 

Mr. C. D. II. Hindley: There was no camouflage at all in the matter. 
The question was fired at me after a long series of questions and I said per-
fectly honestly that I required notice of the question. T required notice 
so· that I could consider whether it. was advisable for Government to give 
the answer. 'There "'as no camouflage in the matter. It was a perfectly 
one~t  answer. 

OI'l'IODS IN' Tm: INDIAN CIVIL SERVICE AND INDIAN PERSONNEL OF THE 
SERVIOJI: n; 1&61, 1887, 1913 AND THE 1ST JANUARY 1924. 

1 '134. ·Sir Purahota.mdaR Thakurdu : wm Gf)verilment be pleased to 
state the total number of officers in the Indian Civil Service in the follow-
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ing year!!, Ktnti.ng in each CaRe the Indian personneiof the Service in 
that year: 

1861, 
1887, 
1913, 
and 
lst .J anuary 1924 , 

The Honourable Sir Alexander Muddiman : A Rtatement giving the 
information so far as it could be obtained is laid on the table. 

Veal'. 

--r 
1861 

1887 

11)]3 
1924 

I 
I 

I 
I 
! 

Total numlx>r 
of 

officers. 

306* 

l,077t 

1,371 
uno 

(1.3RO including 
Listed poste). 

Nnmoor 
of 

IndilUlB. 

38 

66: 
]64 

: (251 includin!l; 
Listed posts). -

RlUI411KA. 

* This figure is only for Madras· and' 
Born bay Presidencies. l"igure8' 
for other province. are noiLV ail.-
able. 

, t Il c in~ Statutory Civilians and 
officers of the mixed Commia-
sionll. 

: Include 3 Anglo-In.diauul_ 

NEW LEGISLATivE RULES. 

In;). *Mr. K. O. Neogy: 1. (a) Will (}oVf'rnment be plcased to' 
state t.he cirenmstances that prompted the making 0 fthe new legislative 
rules undpl' tIl(' Government of India Act, promulgated in' the Gozette 
of India ~ tr or in r  dated the 21Rt July 1!:!24 ? 

(b) When did the question of the desirability of adding these rules 
(1) for the Indian Legislative Assem bly, and (2) for the ProvinC!iaI 
Councils, respectively, first come up for the consideration of Government t 

.2. (a) Did Government consider the desirability of consulting the 
Indian Legislature before adding the aforesaid rules , 

(b) If so, what were the reasons for their decision not to consult 
the Indian Legislature in this particular instance 7 

The Honourable Sir Alexander ltIuddiman : 1. (a) and (b). As the 
Honourable Memtwl' n; dOlri;1,1!!;>o; aware, H u'mnorary injunction was 
granted by the Calcutta i~  Court on thl! 7th .July against the President 
of the Benual TJellislHtive Conneil. inelnrlinll in that term the Deputy Pre .. 
sident and the panel Chairman, restraining them from putting·. motion re-. 
lating to a supplementary grant. hefore the Bem-cal JJegislative Couneil' 
pending the final determination of a Ruit which had been filed in that 
Court. In the coursc of bis order directing the issuc of the injunetioD Mr . 
• TUlltice Ghosh held that t.he motion could not he prescl)ted .to the Councit 
because of the provisions of rule 32 of the Bengal Legiillative Council 
\J,u1es.. It will be remembered that the .Toint Select Committee in their ",' "- -... , ~ .. . .. ... ~ ., . . 
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remark:; on clause 11 or the Bill of l!HfI su~ e ~terl that. the Governor 
would be justified, if so advised by hilS Minitolt.erH, when a CouncIl had 
altered the provision for a t1'8.IlBferred subject, in resubmitting a provision 
to the Council for a reVleW of their tormer decision. 'l'he Joint Com-
mittee intimated that they did not apprehendCl that any statutory pre-
scription to that effect was required. As stated by the Secretary of State 
in t.he House of Lordts on the 21st July, 1924, the Government of India. 
and thc Seeretary of State agreed in thinldng that the rules referred t.o 
did not in fact preclude !Such a lllotion as was pl'oposed to be moved 
by the Government of Bengal. 1:1 YH'W tJwe t~r vi: the opinion ex-
pressed by the learned Judge of the Calcutta High COItrt and of the 
fact that the Government of India understood that a similar motion 
was proposed to be mO\'ecl in the Bom bay IJci!i~!llti e Council, wbieh 
was due to meet on the 21st July, the Government of India considered 
that it waH desirable ex majori cautela to amend the rule. They accordingly 
made the neeessary recommendation!> in regard t.o the Indian Legi,,;latlve 
Rules and the Legh;)atiYe Council Rules of each province. Their recom-

. mendations were sanctioned by the 8ccretary of State in Council and 
amendments to remove all doubts as to the meaning of the rules were 
made on the 19th July and published on the 21st July. I would merely 
add that Mr. Justice Ghosh in directing the issue of the injunctiop. con-
cluded his order by expressing- thf' opinion that thll I'ules I'NIuil'ed 
rc\'ixion in the li~ t of t.he events in the case before him. 

2. (a) and (b). The Indian J.Jegislature was not sitting at the time 
and the GO\'ernment of India accordingly did not consider the question of 
consultin~ the Lf·gisluture before m in~ the amendments in question. 

Mr. K. O. Neogy : Did t.he Government consult the I.Jaw i(~el s of 
the ('rown with regard to the varioUi-i points arising out of t.hc judgment 
of ?llr .• J lIstil~e Ghosh before taking this action ? 

The Honourable Sir Alexander Muddiman : Does the Honourable 
~l( ml)( l  meuu the I.a\\· Officer of the Crown at Home Y 

MI'. K.. O. Neogy : Yes. 
The BonoU'able Sir Aleunder Muddima.n : No, Sir. 
Mr. Amar Hath Dutt : Is it not a fact that a Member of this Houfie 

was It plaintiff in the suit in the Calcutta High Court , 
The Honourable Sir Alexander Muddbnan : I waR not aware of it. 
1rIr. A. Rangaswami Iyengar: May I know, 8il', why the Govern-

ment should have thought fit to make rules in regard t.o the resllbmil!Sion 
of grants w e~ tbey are rejected by t.he I.Jegislative Assembly without 
eODlmlting the Indian Legislature and without having regard to the fact 
that., so far as grants in this House are conc(!rned, no question of the Gov-
ernment being bound by any vote of this House arises inasmuch as the 
Governor General can restore grants pertain iug to all Departments unlike 
Governors in Provinces , 

'rhe Honourable Sir Alexander Mllddiman : The question is rather a 
long one ; but as regards the first point I made it clear in lIlY answer that 
the reason why tbe Legislature was not consulted was that tbe Legislature 
was not then sitting. 

Mr. A. Rangaswami Iyenrar: May I know, Sir, whether the Govern-
ment have now in contemplation the bringing up here again for another 
vote of the Assembly any grant which bas already been refused by the. 
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,.Assembly-a position in which the enactment and operation of' the Rules 
,maybe foultd neoessary , 

Mr. It. ":A.bmi'd : 'Has it not produced' tlie' benefiCial eifeCt, S1r, as 
far as the revenue of Bengal is concerned, by the passing of the new legis-
18.tive ,rules and getting 'rid Of all the' barristers, counsel and attorneys 
itho were' engaged in this case unnecessarily, and thereby saving a great 
amount of money of the general revenue after all , 

Mr. Devald Pruad SiDha: Are the Government aware that the 
remarks mentioned by the Honourable Member as occurring in t ~ 
judptent of Mr. Justice Ghosh referred only to facilities for the ad-
ministration and currying on of the busincKs of the Legialatiye Council 
,6nd Jeft untouched entirely the right of a private citizen and taxpayel' 
to sUe t ~ Legislative Council when a decision of thc President went 
'Wl'ot1g Y 

The 1Ionourable S!r A~~ ~ n er Muddiman: I am glad to hear it. 
I personally should nevel' esi ~ to take away the ordinary right of a 
private citizen to sue if he ha!i a right of action. 

Dr. B. S. Gour : Sir, what I should like to ask the' Honourahle the 
Home,Member is thiR. Is it not a fact that the {'xiHting rules relating to the 
IlUpplementary grants both in the Centrul and Local Legislatures were 
drawn UJl t.o be in conformity with t.he constitutional pructie(' as obtain-
ing in the House of (Jommons and whether the amendment of the rules 
now made by the Government of India is not a departure from that consti-
tutional practice T " 

'!'he Bono1Jrable Sir Alexander Muddiman : I am not prepared to 
8ay what the constitutional practice in the House of Commons is, but (fov-
ernment havc amended the rules because they desired t.o bring t.llCm into 
conformity with what WWl undoubtedly the intention of the .Joint Select 
Committee. 

Diwan Bahadur M. Ramachandra. Rao : 8ir, may I ask the Honour-
able the Leader of the lll~e whether he is 'preparecl to give an s~ur nce 
1:0 this House that in fut.ur(· before the rnl~s are .amended this House will 
'he consult('d whether it is sitting or whether it. has to be as!'cmbled for the 
purpose' 

T,ile . Honoura.ble Sir Alexander Muddiman : Certainly not. Sir. I 
II!,;) not prepared to give any nssur n ~e of the Itind. The OCCnrl'f'nCe of this 
ilaI!Ie Iwoves the neoessity of the Government lit lilly 1'11t(' I·ptaining tIl!) 
'power to idt.er theRe rules without consulting this HOllHe, What haH been 
done in t.his ,case TAn immediate matter WElS pendiDJr bl'fol'e the Bom-
,bay Council and a recommendation had been made. Could we get the 
HOllRe t.ogether then 7 I do not thinlc liO. 

Diwan Bah&dur M. RamachandTa Bao : May I suggest to the Honour-
nble Member that, so far as this House is concerned, there is no urgent 

"l1eCeHllity to' amend the· rnleR before conSUlting the o !~c  ' 
The !lo21ourable'Sir Alexander Ml1ddiman : If you are ameudmg' t.he 

rt ~s of one Conncil, you must. amond the rules of the othors. ' 
, Divran Bahadur M. Ramachandra !tao : Y.m might. bayo cl(lne 

"exactly the same after thit'i Honse had heen consulted, FlO far as this House 
'is f.oDcerned, leaving Bengal and Bomhay alone. 
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SlUlUGQliINO 01' SACCBABIN1&. 

1786. *1Ir. JamnMai •. 'Jleb.ta : 1. WiU:Government be pleased to 
state the quantity of saccharin., powder annually imported into 'India 
for three years. preceding the 1st March 1923 when an import duty of 
'Rs. 20 per pound was levied on that article' 

2. ,Will Government be pleased to state the quantity of the said 
article imported into India 'for twelve months following the imposition of 
the duty of B.s. 20 per pound , 

3. Are Government aware that the market price of saccharine for 
lIQmetime after the levying of the additional duty was nearly Rs. 24 :ner 

~ pound f Has it thereafter steadily ·declined. , 
4. Are Government aware that at present the market price of IiUCCU-

rine 13 much below Rs. 10 per pound Y Can Government explain the 
causes of such lin unusual decline? 

5. Have Government reeeiyedcomplaints from public bodies and 
also from s cc rin~ dealers in India about the heavy smuggling of saccha-
rine from Singapore, Pondicherry and Goa f 

6. Will Government state how far the said complaints are justified 
. and what flt.1'lPS they: have taken or propose t.o'take to prevent smuggling 
on such a huge scale , 

The BonourableSir Basil Blackett : The quantity of Saccharine 
. imported for the last four years is as follows : 

(1) 
Twelve months ]st April to 31st March. 

Quantity of Saecharine 
imported. 

Tons. 
1920-21 25 
~ ~2 m 

1922-2:3 44 
(2) 192:3-24 ]4 
3) to (6). 1 would im-ite the Honourable em er ~ attention to the 

l'cplh·s given to sinlilar Cluestions pntl in the Cnuncil of Rtnt.e on ~ c 4th 
.June last. I mil)' add that on that datI', a Notification was issued pro-
hibiting the importation of saccharine by land from the Foreign Settle-
ments in India. 
RESOLUTIONS PASSED BY TIlE AS,<;EMB1,Y DURING THE DELHI SESSION AND 

mVEN EFFECT TO BY GOVERNMENT. 

1737. *Kr. C. Duraiswami Aiye.ngar: Will the Government be 
IJlells('d to state which of the Resolllli"rlS paRsed by the Assembly during 
the Delhi session of the Assembly 1924 Wf'r'--· 

(a) accepted by His Excellency the Governor General, 
and 

(b) not ace('pted hy His Excellency the Governor GellPral, 
(c) and nre pending dellision by His Excellency the Governor 

General T 
Sir Henry Mon'Crieff Smith: With re erer ~e to tile form of the 

Hononrahle Member's question, I would point out to him that esolution~ 
L184J;,A B f! 
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adopted by the Assembly are in the form ~  recommendations to the Gov-
ernor General in Council and it rests therefore with the Governor General 
in Council and not with His ct~llenc  the Governor General to accept and 
give eft'ect to such recommendations. The Honourable Member it! refer-
red to the statement which I laid Oil the table on the 27th May, 1924, in reply 
to Mr. S. Sadiq Hasan's question on the same subject. That Htatement is 
printed at pages 2261·2262 of the Legislative Assembly Debates, Volume IV, 
No. 39. 

PURCHASE OF STORES. 

1738. *1Ir. O. Duraiawami Aiyanpf: (a) Will the Government be 
pleased to state how many of the firms under each of the three lists puh-
lished by the Chief Controller of Stores in the Gazette of India dated 
July 12, 1924 are purely (1) Indian firms with Indian capital (2) Non-
Indian firm!! with a portion of Indiall shareholders or directors, stating 
in such eases the proportion of ~llc  Indian capital T 

(b) Will the Government be pleased to state why the purchase of 
articles not manufactured in India ih restricted to an indent upon the 
Stores Department, London, and not extended to any cheaper market out-
side the enited Kinlldom if available T 

The Honourable Mr. A. O. Ohatterjee : (a) The Government of India 
have not the information asked for. The attention of the Honourable 
Member is, owe t~r  drawn to Hections :J2 Ilnd 248 of the Indiun Com-
panies Act, 1913, from which he will see that in the case.of such of these 
eompanies as have been registered under the Act. he can obtain from 
the Hcg-i"trars, .Joint Stock Companies, eopies of li8t!! of "hardlOJders 
ancI directors, with their name", and addresses, and th(! number of shares 
held by ('aeh. 

(b) The Honourahle Member appl'nTS t.o misunderstand the rules. 
Th,> placing of an indent on tho India St,ore Departmcnt, I..40ndon, does 
not in any way rClltrict the market.. I would invite his attention to the 
inHtrul!t.iollll given by the Government of India to the High Comm;:-IRioner 
on the subject contained in their letter No. S .• 360, dated the 22nd December 
1921, a copy of which waH lllid on the table of the IIoUf;c on the 18th March 
]927. 

At~ I  OF THE BONE BRJDor; ON TIlE EAST INDIAN RAILWAY. 

1739. "'Khan Bahadur Barfaraz BU8lain Khan: Wil1 the Government 
be pleased to state : 

(a) In what yea.r the Sone Bridge near Koclwar sta.tion, East 
Indian Railway, was construeted 7 

(b) Whether it is a fact that trains pass over this bridge at a 
mnch slower speerl thlln on the bridge over the Gandak, 
B. and N. W. Railway. and other bridges' If 80, what is 
the reason' 

(c) Whether they are prepared to consider the question of t oroll~I 
lyoverhauling the bridge referred to in (a) with a il~  in 
minimise the chances of an accident taking place in the way 
of a Rudden colle osc ! 

'Mr. A.. A. L. Parsons: (a) The bridge in question was constructe,l 
~t()re 1870. 
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(b) Yes,. there ill a speed restriction over the bridge as the girders are 
old and below the required strength for fast traillB. 

(c) The matter has received attention already and the renewal of the-
. bridge for one of the two tracks is in hand. 

'rhe other .tra.ck will be talten in hand on completion of the first., 

ENCOURAGEMENT OF RULWAY INDUSTRIES. 

1740. *Khan Ba.h&dur Bartaras Hussain Khan : Will the GoVtlrmnonf. 
be pleued to state the amount spent so far towards the encouragement. of 
Railway ludu.tries of the loan of 150 erores , 

Mr. A. A. L. Parsons : It is impossible to give the information in the 
form in which the Honourable Member Ilf:l.s for it ; but up to last year 
just under 10 crores had been spent in Tndi!l out of the 150 erores grant, 
and about 13! crores have been proy'dcd in the Budget for ,.;jmiilu expendi-
ture during 1924·25. 

CASE OF MR. N. SuaDA RAO. I.\Tt:: TI<:LF.oRAPHlST Ol!' BEZWADA. 

1741. *Khan Bahadur Sarfaru Hussa.in Khan: (a) With re cl en ~e  
to the reply given by Government to starred question 1138 (0) aslted 
in the last Simla Hession of the Assenlhly, wi11 thc Government be pleased 
to :;tflte or lay on the table It eopy of the order pa.'lSed on the appeal of 
Mr. N. Subhu Rao, telcgraphiHt of Bezwada (MadraR) 7 

(h) Will th(' Goverllment (lISO plell'le state 01' lilY on the 1.811](', the 
01'<1('1' of the Po"tmastcl' General, passed on the explanation of Mr. M. 
8uhl'a Hao, Telegraphist, Bezwadn ~ 

The Honourable Mr. A. O. Chatterjee: Copies of the orders !lsi,ell 
for are laid on the table. 

. .. ~ - ? 

C01),11 of a letter No. /l·P.T., rlate(l till! .Uli! Se1)tellllJer 1.'J:2:; .. frum tile Sel'rl't(,r!f 
to tile ( (I n t~ ne nt of India. lJe11artlllent of ltlllllstrim!l a·nd Lt,uour, Sj·mla" 
fo fill' lJirl'ctor-Genl'ral of 1'('sts a'Hl TplegrtlphR, 8imla. 

With refe-rclI('!' to tilt' IUl'1lIorial, dutl-a th(' 12th Muy 1923. ltilrln~ 8ecl to His·. 
Ex(,dl{'ne'Y the Vi,,!'roy by Mr. Subbu HIlO, IUtll e~I(~( rll i t  Attached to the Bezwada 
Telegrnph Offie!', IIPP<'lIling IIjtujust tbe ord!'r of his dismissal from 8crvief', I am 
dirc,,'tl'u to say thll t the GOH'rllllll'lIt of lllItili h:lI'(, given tlJeir curetal eonHirleration 
to his "USC' lIiul 110\'(' dl'l'idf'd to rl'.i('et bi", ml.'lIH1"iul. I UIII to reqW!lrt that tho. 
Inf'moriulist mny ho illfornwd Il(·corclingly. 

COp.,! of Order, dated the 18th JUU(! 1922, ~ ~l  by the P('stmaster-General, 
Madra8 Ci,rcle, ttl con.ll6ction u'ith the clulr(JtJ8 laid aDainst Mr. N, Subba Roo, 
.Telegraphist, Butoada. 
The letwr without dat<- from A. Rllmanno nnd B. S('etlah, Bezwoda, was received 

by m(' 011 the 21st Decl'mbl'r 11121. and I ordered lin lnvestiltRtion. A r.opy of the 
same letter wn.8 Ml'nt to me with D. 0 .. datl>d t.he 22nd Del'ember, 1921, from Mr. 
deMonte, Deputy Director·Geu('ral, Trqf1le, with the request that the truth ot the 
allegations rontained therein might be ell;llminerl. 

Mr. J. J. Barry, Superint<!ndent, Telegraph Trame, hal made aD exhaustive' 
inquiry at Belwada. 

The letter is pieudonymOU8 and eontahlll eharges against ~  lJ, l'u11liah, Deput!· 
u erl ~ llnt iv cbllrr, Jl~~w lil  're1eJrapb Oft\l.'e. . . 
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uri~ t e inquiry m ~e by Mr. Barry evidence apl.ut telegraphist N. Subba 
:Rau came to ·light aDd forml the bUH at the memo. of c~r ee which baa been drawn 
up against him. 

Thie IIWIID. at ah&rJ8llii perhap. on technical around. pbjeetionabJ,e. In pa.ra-
graph 1 it I&1.B 'there 18 elear evide_ '; iupara. 5 'clurly betraY8 '; in para. 6 
.. abundant endence '. According to Rule 768 of Telegraph Trame Manual, Volwne I, 
.. Nt' opinion pould be .expreeaed at this 8ta.ge aa to the guilt of the accueed or 
o()thenn.e". The fealOn for thi8 provi8ion ia pl'Cllumabl, that the aeeulled IIhould 
not feel disheartened by any apparent prfOjudfment of hiS ease and in cOlUlequenC8 
thhik it not worthwhile to olTer any defenee. ,n thi, partieular cBlle I (lOnsider that 
Subba Rau haR not beon prejudiced by the formal flaws in the meOlO. of charges 
.drawn up by ·thc office. ~ has submitted a. . full a.nd wngthy ,lefen(',f!. The ('uc 
~inlt him, therefore, call be considered on ita merits withOllt ha\'ing r('gard to any 
technical objection that might be raisl'd ~ ~ 8t the r,nem.o. of ('horgel. 

Cotmt 1.-Theevideoce (m which this il baaed i. lIuftil'.iently ,tated in the memo. 
o()f chargll3. Telegrnphi8t Subbn Rau al8o. hM admitted that he subscribed to the 
Tilak Hwaraj }'und. In hiA ol'tence Bubba Rau allcges that Mr. M. Subramiall, 
111. Krilhna Rau and B. Krishnaswamy Nai;du bllw enolity agaillllt him. All re r ~ 
P. Hanumantha Rllu, he BUYS that l~cor(lin  to the witnesl Subba Ruu never started 
the Tilak Swa.raj }'Ilnd. It ip ('lear, however, from Hanunllwtha RaU'1 8tatemMltll, 
-dated the 7th January, 1922, and the 1st Ma.rch, 1922, that the Bubacription list was 
'brought to him by Subba Uau. 

All r ! ~n  witullIIB MuhaDlma(l Abdur Rar;aek Sahib, Subba Rau l18.ys that this 
witnes8 lHud nothing of tile kinel IL8signed to him Ilnd WitS not aWlne of whllt he was 
8IIked to lign by Mr. Barry. 'I'rus I do 1I0t believe. I had no rl'nsons to doubt that 
Md. Abdur Rmmek Sahib made the statement as taken down by Mr. Barry. That 
be mlly ha\'o lIubsequently dl'nil'd this to f'luLba Rau docs not shake my belief in tlltl 
truth of bis t,videnee. 

Therl' is further Subbl.l RaIl'1I own IUlmillsiou before Mr. Barry that ho Bub8Cribed 
to the T.iluk SwnrBJ Fund. As regnr(ls this Subbu. Rau inviteH Ilttention to his letter 
·t.o me and his letter to the Dil'eetor-(':ren('ral. The lIubatane.e of these letters is mueh 
the same, viz., that Mr. Barry took no proper IllepS to record Subba. Rau 'I lltatflment 
lLIld finally kept him in the travellers bungalow from 1)·30 P.M. to midnight Ilnd 
'improperly forl,od the statement out of him. From Mr. Barry's report J am !mtillfit'd 
that thia nllcjlo.tioD of 8ubhll. Rau is lIot-rue. Thp fact i. that Subba Rnn took every 
-opportunity of avoiding till ;ntNl"iew with Mr. Bllrry and was only with great dit1i(1ulty 
run to earth J IIIIYl' lin r( n~ou whlltl'Vl'r to hl'lie\'(' that Mr. Bnrry impropl'rly forced 

n~  Atllh'Jn"nt ont of ~u u nUll. 8l1hbu. Rllu ('nUllot jtl't Il~- from his admillsion 
-Umt ht. lIubseriLl'd to the Tiluk Swaraj Fund. 

There ill thuM am)le e i l !lC~(l that Rubha Rail I'ithcr started or IIl'tively cllllva!llled 
·aubscriptionll to the Tilak Bwaraj Fund in BI'JlwndR. Telegraph Office and 1 find 
this count proved. 'fhil! is II violation ot Rule 22 ot the Rules J'('Inting to GovernmlJnt 
:l?crvantll' Condurt. . 

CQunt S.-This ('harge 18 to the dteci. that N. Subha Rail hnll been IIsBo('intilll: 
'With non-co-operatol"l!, attending their meetings, disolluing nOli-co-operation theories 
in the office and propugating those theories m~n  the office stair. 

As regards the 1st four witnell8eA cited in the memo. of chargeR Subba Rau 
zllleges enmity. 

Mr. Purninh, the Deputy Superintendent in charge, depoHlld th.tt Subbll Rau bad 
irregular conversation in tile Club room and that ho had to Mpcak to him on the 
8ubjellt. 

Bubba Rl1u 8uya that thill remonstrance Willi addreslad not to him alone but to 
all the members of the Club. He pleads in reply to thie charge that Mr. Purniab 
.hould have reported him and 'that the tact that he did npt do 10 dispoBes of the 
·(\hllrgl'. 

I do lIot agree. Bubba Rail himself atatcs that Deputy Superintendent, Mr. Pummh, 
waa op.e of thOle who held the meeting tor collecting subacriptioDs to the Tilak Swaraj 
Fund: and againat Mr. Pumiah himaelf there is ample· evidence to Bhow that he)"u 
either bimBolf a sympathieer with non-co-0p'er1ltlon mov!lmout or not ot Ipfticlent 
foree .t eharaeter to check lIDdeairable octiVltiea a.mong bla staff. . 

. The eyidenrl' on thia eou~t latilflea me that Rubba Rau baa been Iympathisinc 
~ti ell With thJ non-r.o·operabon movcmerlt. . . 
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COUtlt I.-Thie cbarge ia to the effect that Saliba Bau it ~ ~or  the dis; 
continuanee of the Jlaver 'Jultl.ee' in lavour of the ' Bombay Chronicle,. HindU, .. 
and A~ r trii  • 

There' ill am1illl tWi.deblle to eapport thie cIIal'p. Bllbba' Bau espJaiU' •• ' dia .. 
continuanee of ')ultiee' &I boing Que to a ener~l deeire of the me~ er - to' ha1e: 
a Calcutta paper. Subba Bau ealla the 'Hindu' and.. , Andhrapat1"1ka '. ' loyal 
papera '. But both theae papera actively preach the doetriJu! of nOD·co·operation. 

I am aatillfied that B1,I'bba Ban " .. lupl,. inltrumeJatalia diaeontinuing loyalilt 
papera in the club and taking in only n. c. o. papera. 
,Co""t 4.-Mr. p. ~Jn I i ~tri  .Clerk, OSee !Jf the: »iIttlet u~clent 

of Polipe, Godavari Diltrict, and Mr. Md.' Abdur Rub, wpeetor of f'o.t Oflieee. 
e t~ ii  u ) i i !~n  have atated t~t e travelling f1'OlI1 e~w  to Mal'UlipataDl 
on the 26th DeiWtl.DM',' 192'1, aD atterilafJon a'l'oso between Mr. Sutrl &ad SUbba ~ 
the latter angrily Itanding up for non,co-0!i:.oration. Bubba Ran W&I' at tha1l ~ 
w~rin  ~ r n~ .. Gandhi ~  u~ , Rau h&l ,proo,uced. t te~nt of two-
witneiaciil that . he remained iDlit' 'ltJitolltho thill a'ltemtlon: a'lld' that the' man 
actunlly dil\putiDI with !fr. Sa.ttl 'lfa. BODle one elae not identified. 
Mr. S.tri W&I at the time a total atranrer to Subbai Rau but Bubaequently 

identified him. No enmity on the part of Mr. Abdur Rub h&l been Bu,geBted by 
Subba Rau and there ill no rO&lon whatever for rejecting the atatemcnta 0 these two' 
witneases. 
I find this part of the charge proved. 
COURt 6.-8ubba Rau doel not deny that be welJ.J'll khaddar and a Gandhi eap. 

He relies on the ltatement ma.do by tho Hon 'ble Sir William Vincent in the Imperial' 
Legislative Auombly that the woaring luch clothes is Dot in itklf objectionable. 

Sir William Vincent'l reply to a query about Government lervauta wearing 
Khaddn:r in office W&l 118 follows :-

(( Government do not o ~et to their servant.s weariIig clothe8  composed of any 
material, provided t~ t the clothelJ worn do Iiot defiIiitely !'APry with them 
Hny political significance." 

There is evillence that Subba Rau pcrluaded or tried to perstN1de all members.. 
of the offiee BtlilP to wl!~r Xbnddar cloth'ing; and hi vJolt of the relit of the evidence 
agaiullt Subba Rau hill contention that tho woaring by bhn of Khaddat aDd Gandhi 
(,lip had 110 political signifieunee is puerile. 
A cllreful eonsideration of the evidence against telegraphist Subba Ruu convinces 

me that he has. bt"ell ~i el  A l t~i8in  with the non,co-operntion tnovemtnt spd WM 
largely, responsIble for the tr.ouble 111 tile Bezwada elei~  Office. Hi. character 
roll IfIves no reaBonl for lement treatment. It show8, more'over, that he 11M been 
bea'ViJy in debt, and haa been declared an inaoh·ent. I consider that he i8 not a tit 
person to be retained in Governmcnt aervi('c lind (Ured that he be dierni.ed with 
effect Irom the IllitO ,of his tluHpl.nsion. 

REALISATIONS FROM THE SALE OF Pos'r OFFICE CASH CER'l'U'ICATES. 

1742. *Khan Bahadur 8arfaras Hussain Khan: With re cr(~l !~ 10 
my sturred question No. 1146 asked in the last Simla se~sion of the 
~ sl l - m l  will the Oowrnnwnt be pleased to state if there is nny s]ltl(lhll 
reason why t.he relllisatioll from the Ku1,' of PO'lt Office (~n  Certificates in 
HJ21 ~2 was only Rs. 47,H8,OOO und in 1923·24 Us. 6,SH",j,OOO ? 
The Honourable Sir Basil Blackett : 'rhe uttcntion of the Houolu'-

able lfeniber ill in i~  to paragraph 2fi of my Budget speech of the 29th 
l e rrl8r~  last, in whidl I explained how ail improvement in the Attr ction~ 
o!t~e in1'estment and act.ion take.n.to ~ erti se .alld }lopulllrise these Cash 
CertIficates had resulted m /I strIlung mcrease In fiales. I am glad to be 
able to Ray thiit they continue to he popular. ' 

ADVISORY COMMI'fTEE OF 'nil' EAST INDIAN RAILWAY. 

1743. -Khan Blt:had.11r Barfaras Buuain Khan i Will the Government 
hP pleased to state : ' 

(a) wheihel' the (~ icutt  Advisory CoIttntittee tlf tIle East Iudian 
RailwdY has branches located at different places , 
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(b) If so at what stations or places have those branches been 
oc ~  . 

Mr . .A.. A. L. PanoDl: (a) and (b). There are two Advisory Co~ 
mittees on the East Indian Railway, a main Committee at Caleutta and a 
Branch Committee at Cawnpore. 

ADVISORY COMMITTEES FOR RAILWAYS. 

1744. *Klum Bahadur 8&rfaru Huaatn Khan: Will GovernmE'nt 
please state whether Advisory Committees have been established for all 
railways in British India., and if not for how many railways have such 
Committees been established 7 . 

1Ir . .A. • .A.. L. P&l'IODI : Local Advisory Committees have been formed 
()n all the principal railways except the Bengal.Nagpur i w~  The 
formation of a Committee on that Railway iH under consideration. 

1745. (This quest.ion was nnsweredt on the 8th September). 
CONFIDENTIAL CIRCULAR IHSGED TO Tl:u:'n EMPLOYEES BY THE EAST INDIAN 

u..ULWAY. 

1746. eKlum Bahatlur Sarfaru HUBBain Khan : Will the Government 
be pleased to state if it is a fact that a confidential circular has been issued 
by the East Indiau Railway authorities, a!lking their employees to take 
long furlough, if they so desire, in view of the decision of the Government 
to take over tilllt Hailway T 

Mr. A. A. L. ParBons : Government are not aware that any such 
circular has been issued. 

~l  OF ONE BEDAR BAKHT. 

1747. -Klum Bahadur 8arfaraz Huwn Khan : With reference to the 
Government reply. to my st.arred question 1184 asked in the last Simla 
session of the AsSembly will the G(\vemment please state if inquiries 
have been complett>d now ; and. if so, will they please communicate the 
result to the House ? 

The Honourable 8ir Alexa.nder Muddiman: I um going to answer 
this question lat!'r, Sir. I do not know which Deportment is concerned 
in this. \ 

PROVISION OF INPlCATlON HOARDS FOR THE llIRECTION OF PAS,,,,ENGEJt::; A'r 
NAIHATI STATION ON 'fIU!: E. B. RAIl.WAY. 

1748. -Khan Bahadur 8arfaraz lIusBain Khan: With reference to the 
Government reply stating "With I'j'g:trd t(i ~ i ti stu! iOll, indication 
boards for the ir~ction of passengl'rK who Khould chullg!' at this station 
have not up to the present been provided, but Government understand that 
their preparation is now in hand and they will shortly be erected" to 
my starred question No. 1185 asked ill the last. Hession of the Assembly, 
win the Government please litate if the indication boards have been erected 
now' 

Mr. A. A. L. Parlonl : Government. understand that the indication 
boards have been erect.ed. 

t Vide pagc 3010 of Vol. IV of Logislative AlJsembly D(lblltCB • 

• 
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HINDU-MuSLIM TENSION IN DELHI. 

1749. -Khan Ba.h&d.ur 8arfaru Hussain Khan: (a) Has the' attention 
of Government been drawn to the paragraphs published in the issue of 
the Englishman of the 7th July, 1924, page 4, under the headings 
" .Affray averted in Delhi," " Hindu-Muslim tension "  , 

(b) If so, will they please state the facts of the case for the inform-
ation of the House , 

The Bonourable 8ir AleDDder Kuddiman: (a) The answer is in 
the affirmative. 

(b) The facts of the' case regarding the mORque are practically· as 
sta.ted in the article referred to. As regards the Hindu-Muslim Arbitra-
tion Board, Government are informed that the hopes with which the Board 
started were not realiHCd-and the Board has now ceased to function. 

STATION MASTER OF KASUR. 

1750. -Khan Bahadur 8arfaru BUl8ain Khan : Will the Government 
be pl( Ilsed to state if the station mast.'!' of Kasur, Lahore District (North 
Western Railway), has been officiating in the special class since 1919 where: 
as 11. station masters in Class C are senior to him T 

(b) If so, will the Government please statc if there are any special 
reasons why the claims of the 11 senior station masters have been over-
looked' 

Mr. A. A:. L. Parsons: The Honourable Member is referred to the 
reply to a liimilar question put on the 4th June last by Lala Duni Chand. 

HOUSE RENT ALLOWANCES OF EUROPEANS, ANGLO-INDIANS AND INDIANS ON 

COMPANY-MANAGED RAILWAYS. 

1751. -Khan Bahadur Sarfaraz Bussain Khan: (a) With 'reference to 
the reply to stRl'red question No. 12Hi asker!.' in the last Simla sessionol 
the Assembly, will the Government be pleased to state whether similar 
equality is observed oetween European, Anglo-Indian and Indian em-
ployees in the matter of house reI~t  Oil COIUpany-managed railways to 
that. observed on State railways ? 

(b) If not. are they prepared to draw the attention of the authorities 
of the Company-managed railways to the rule on State railways, and 
~o reeommelJ(1 that no distinction be made in the matter between European, 
Anglo-Indian and Indian employees' 

Mr. A. A. L. Parsons: (a) and (b). Government are not aware of 
the exact practice observed on Company-workcd ra.ilways in regard to the 
payment of house rent allowance to European and Anglo-Indian and 
Indian employees M the policy has been to leave such matters to the dis-
cretion of the Boards of Directors of Railway Companies, whose a,tten-
tion will, however, be drawn to the rule observed on State-worked rail· 
ways. 

INDIANS IN 'fHE ARMY IN INDIA RESERVE OF OFFICERS. 

1752. ~n Ba.ha.duT' SA,rfArlloz Hussain Khan: ((z) Is it a fact that 
there are no IndiauH in the indian Army Relierve of Officers ~ 
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(b) If so, will the Government please state if there is any special 
reason for that ,. 

JIIio; II: Burdou': (a) There are no Indians at present in the krmy·· 
in' India' Reserve of Officers, the body which has taken the place of'the-
old Indian Anny Reserve of Officers. 

(lb') Tbe m8tt~ has· recently been under'consideration and it has bee!l 
decided that India,llS should in future be eligible for m~ion  under· 
conditions· which it iii hODed to announce s ortl~  

Mr. M. A. Jinnah : Will the Honourable Member state whether the 
announcement which. it is· proposed ~ make shorlly will. be made befor.e the 
end of rhis se&lion t . 

.... I:: Bttl'don : I should' think it it unlikely, Sir. The whole of. the· 
Anny in' India Reserve of 0'0.' hasleen under reconstruction since the' 
war. It has been a matter of great difficulty to draft a schl'me. The 
scheme so far drawn up is in a very embryo stafJe and I a,ID afl'aid it will 
not he ready before the end of this session. 

SALARIBe AND WORKING HOURS OF' POSTMEN. 

1753. -nan BaJmclur Barfaraz BusaaiD IOIaD : Will the Government 
please state : • 

( a) whether thc salaries of postmen ill on the snme scalc and their 
w(lrlcin;!,: hours the same throughout British India, or di1ferent 
in thl} different proyinces , 

(b) what is the seale of their pay and their working 1100rs in the 
North West Frontier Province and the Province of Bihar 
and Orissa respectively 7 

.... B. A. lams: (a) and < b ). The salaries of postmen' vary in 
different part!! of India. The Hono'll'rll,ble Member will find the scales of 
pay stated in Commerce Department :Resolution No. 4737, dated the 30th 
July 1920, pllblished in t ~ Guette of India of the 31filt idem. 

Theoretically the hourI of work are eight througl1out India, bat 
varying local conditiw!:I }'l'l'eelude a rijl'id adherence to this principle, eveD. 
within the limits of a single province. 

HPHIlII. POLICY OJ' TH£ o OVERNMEN'l' OF INDIA. 

1754. -Khan Bah:1dur Sarfaraz Hussain Khan: Will the Govrrument. 
be pleased to state if they are a,..-are t.hat the lat.e Mr. Gokhale had condemn-
ed and that. Mahatma Gandhi condemns the opium revenue policy of the 
() enlm~nt of India t 

The Honourable Sir Basil Blackett: I have seen st.atements on .his 
t;uhjeet in the Press. 

Dli.C:IlEASE IN THE EXPORTS OF INDIAN YARN. 

]755. -Khan Bahadur Sarfaraz BUllaiD Khan : Will the Government 
be l~se  to state : 

(a) if it is a ~t that t~e exports. of In~i n yam by sea ro~ 
Brit.isth Indla to forelgn countrles durmg the month of April. 
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1924 were 2 million Ibs., as compared with 4 million and 5 
million Ibs. in the corresponding pe .. iod of 1923 and 1922 
respectively , 

(b) if so, what is the cause of so much dccrc3.'!e in .April1924 , 
The Honourable Sir Oharles Innes: (1) YeM. 
(2) The decrease is principally due to reduced exports to China where, ' 

as I have already informed the Honourable l\It'm!:er ill reply :0 a similar 
question on the 9th June last, there has in r(lCtmt years been a. large 
increase in the number and output of local spinning milll!. 

JUDGMENT OJ' MR. JUSTICE MCCARDlE IN THE O'DWYEl,·NAIR CASE. 

1756. eXhan Ba.ha.dur 8arfaru Husl&in Khan :' Will the Government 
please state: 

(a) if they have reeei (~  a copy of the judgment of Justice. 
McCardie in the O'Dwyer-Nair ease? 

(b) if they have, will they please lay a copy of it on the toulc ? 
The Honourable Sir Alexander Muddiman : I have already answer· 

ed this question in reply to Mr. ltanga Iyer'N qucstiont No. 1682. 

RESOI,UTION re ANHWERINO OF QUES'fIONK BY OFFICIAl,S ON SUHJECTS OVER 
WHICH THE GOVERNOR GENERAL IN COUNCIL HAS CONTROL AND S{WEK-
INTENDENCE. 

1757. ·Haji S. A.. K . .Teelani : Will the Government be plesse.;) 10 Rtate 
what action they have taken on the HeRolntioll of Mr. K. Ahmed, M.L.A., 
passed by the Assembly at its last Delhi session regarding tho answering 
of question!! by officials on subjects over whieh the Governor Heneral in' 
Council has" control and superintendence ". 

The Honourable Sir A.lexander Muddiman': Government have decid-
ed to await the report. of the Reforms Inquiry Committee before deciding 
what action they should take on the Hesolution in queNt.ion. 

UNSATISFACTORY AltRANGEMENTS ON EMIGltANT STEAMERS. 

1758. ·Baji S. A. X • .Teelani: (a) Are the Government nware that 
arrang-ements on board the steamers, intended for mtrrying emi runt~ 
from India to the Colonies or vice tlel ~(J  are most ulllJatisfactory ? 

(b) Is it a fact that the !!crdces of certified midwives arc not available 
on board an emigrant steamer ? 

(c) Is it a fact that in the course of a voyage there generally used 
to be from 12 to 14 births on ships ? 

(d) Is it a fact that whenever occasion arises lIecelJsitating the services 
of midwives a man or !l woman emigrant is eho8en for tlie purpose , 

(e) Is it a fact that there are no permanently engaged cooks on board 
the steamers for the services of emigrants , 

(f) Is it a (~t that they Itrp chosen from among the emigrants, and 
made to overwork themselves for It sum of 10 shilliugs for the whole 
voyage T --_._----._--_ .•. _-------

t Vide pages 3024·25 of LegiB1ILtivo ABsoulbly Debates, VoL IV. 
L184LA P 
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(g) Is it a fact that no separate arrangement exWti in emigrant 
&bips for married oouples llnd unmarried women' 

(h) II! it a fact that the berths provided in emigrant s.hips for sick 
people are insufficient , 

(i) To remedy any dillcomforts to emigrants on board the steamer 
do thf' Government propOliC to n.odify the l~wl I relating to the cal"J,'iagc of 
e.ants' 

111". J. W. Bhore: (a) to (h). InquirieH have been made in the 
matter from the Local Go\'crnmentli concerned and the Honourable Mem-
ber will be infonned of the result in due course. 

(i) If the replies of Local GovernmentH indicate that the position is 
iQ. .a,ny way unsatillfact.ory, the Honourable Member may rCHt assured that 
the Government of India will do all they can to improve matterH. . 

JIr, N. II. Joshi: Will the Honourable Member be plesHcd to giv(! 
the answer to the whole HouKe and Dot to the Honourable Member ulonc ! 

Mr. J. W. Dora: I shall lay the information on the table. 

STATE CONTROL OF RAILWAY COMPANIES. 

('il 1159. *Baji S. A. K. Jealani: (a) Will the Government be pleased t.o 
state w et ~ they pr-opose to take stepli to widen the sphere of theu' 
~tr l ove.r the Railway Companies , 

(b) Will the Government be pleased to state the degree of control 
eil'tsneiaed ~  the GoveNlmeut of Iudia a;nd the various Boards of Directors 
lo(~tert in EU.l!land ( IJ)e ~ti el  ill etel~minin  policy on broad qnestions 
of Railway adullnistration T 

(c) Will the Government ~ le ~e  to state the Acts and Stat.nt.f's 
by which the control of the State over the Railway companies is 
gov.erned? 

(d) Are t.he Government aware of the fact t.hat according to the 
findings of the Acworth CoJDaitt.e, railway r t~s do not g(ml'rally Olwrllh' 
to the advantage of Indian industry and that a policy of protection to 
indigeu.ouil iu.dustrielJ might be nullified by manipulations of railway rates ? 

(e) In view of the passing of the S.teel rote~i ll Bill, ",ill the 
Government be pleased to state whether they oon,1;empiate revising 
or modifying or alte.ri,ng Railway rates policy , 

(/) 'With reference to the recommendations of the Industrial 
Commission ann endorsed hy the }<'iscal Commission regarding the con-
stitution of a Rate!i! Tribunal, what action . have the Government taken 
.or propose to take' 

Mr. A. .•. L. Parsons: (n) Go\'ernUlcnt see no reason to take any 
such steps R,t prE'RE'nt ; bllt the t~ r(l() ()If control exercised by Government 
over Ruilway Companies in different matters is revised from time to time 
.8Sci.rcnmstances and conditions reguire. 

(b) The pOW(lrR of control (lxerei",cd by the GovernUlcnt of India over 
~ CoJll ~ie  a.re stated in the Notes on the Re.lation of  the Gov-
.eNlmeJlt if) Railways in India which arc printed 8R A en i~ I of t.he 
Railway AdminifJtration Report, 1922-2a, II co.pyof which will be found in 
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the I.Jibrary. The determination of policy on broad questions of railway 
administration if! re!!ervcd to Government. 

(c) The control of the State over railway companies is governed by 
the Indian Railways Act 1890 and the contracts with the companies. 

(d) No. Government are not awa,re that the Acworth Committee 
came to any Huch finding. 

(e) The policy of Government and Railways has been and iH to en-
courage indigenous indu!ltries by thl! qnotation of ~mit le rates and the 
grant of conceHsiom; when they are feasible and likely to aHSist the dcve-
lopment of the indm.triet; concerned, a.nd increase traffic. There i!! no 
intention on the p.art of Government or RailwaYH to depart from this 
policy and it has not bcen aift'cted by the passing of the Steel Industry 
(Protection) Act. 

(f) Government are in correspondence with the Secretary of State 
regarding the cunstitution of Ii Rates Tribunal. 

1760". This quclltinn was anHwered t on the 8th September. 
OPENING OF THE SUTLE.J VALI,EY PROJECT RAII,WAY FOR OOOOS AND 

PASSENGER 'l'RAFJo"W. 

1761. *Lala DUDi Ohand: (a) Are Government aware that neither 
good!! nor paHRegner traffic is allowed on the SutIej Valley Project rail-
way line, that has been reeently constructed from Doraha to Nalagarh, 
and that the line is exelu!!ively utili2'erl for exporting stone from the 
Nalagarh quarries , 

(b) Are Government aware that owing to there being three unbridged 
hill torrent steamers (Naddis) between Kurali and Rupar, the route from 
Sirhind to Rupar, an important Sub-Division of Ambala Dilltrict, has 
become very difficult for all kinds of traffic , 

(c) Is it also true that th(l only other route available for going 
to Rupar is from Doraha railway Iltation about forty miles long via 
Sirhind Canal, and that it takes more than twelve hours to reach Rupar 
by boat' 

(d) Do the Government propose in view of the facts as stated ill 
(b) and (c), to order the Sutlej Valley Projeet Railway to bc thrown open 
to public use , 

(e) Will the Government be pleased to state for how long it will be 
necellsary for them to use the said Hailway for the purposes of export-
ing stone from the Nalagarh quarries and do the Government intend to 
convert the said line into a regular and permanent line for usual 
goods and paSRenger traffic, after· it ill no more required for it!! present 
purpose' 

(I) In case the Government may not be prepared to throw open 
the said line for the purposes of traffic immediately, will the Government 
be prepared to allow the use of the line for carrying goods and passengers 
by motor trollies, by private persons subject to any conditions that t.he 
Government may think fit to impose. 

Mr. A. A. L. Parlons: (a) Government are aware that public goods 
and passenger traffic are not being e~rie  at present on the temporary 
line from Doraha to Nalagarh which has been constructed by the Punjab 
Irrigation Department for the purpose of carrying stone from the N'ala-
garh quarries for the new Sutlej VaUey Irriga.tion Project . 

• t Vide page 3010 of Legillative AlItlmbly Debatea, VoL IV. 
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(b) and (("). Government have no information. 
(d) The question of opening this t.emporary line for the ('.urriage of 

public good!! and pallSengers has been the subject of correHpondencc with 
the Government of the Punjab. It hI known that the line was imlpected in 
May last by the Senior o ~rnment Inspector of Railways 8nd that he 
furnished a report to the Punjab GOYernment on the works that would bf' 
necessary to allow of the linl' ~in  opened for public tra.ffic, but they have 
no information what the Punjab Government are doing in the maHer. 

(e) It is not known for how long it will be nect'ssary to nsf' this line 
for the purposes of exporting stone from the NalRga.rh (Juarries. There is 
no intention of converting tht' said line int.o a regular and permanent line 
for public traffic, IL'l it will not b(' wanted when the projected line from 
Sirhind to Hupar is built. 

(f) This proposal wonld be outside th!' rt'quiremt'nts of the Railway 
Act and cannot. therefore. be agreed to. 

CASE OF lIOT I.JA[.[., A POSTAl. ('I.ERK m' Gl1JItA'I'. 

1762. *Lala Duni Ohand: (aj Is it a fact that one Hot Lall, a postal 
clerk at Hujrat (Punjab) was forced to resign by the Po!¢maHter Heneral, 
Punjab, and if 1010, is it trUtl thl1t his only fault was that he had complained 
against another clerk, MauA'al Ren, for milking false receiptll, and demanded 
an inquiry into the mattel' T 

(b) Is it also a fact that he had made a representation to the effect 
that the o~tml ter and thl.' Supfwintt'lHient of Po;,t Offices, being partial 
towardll MaJlgal Sen, the inquiry should be held by Rome other officer 
and in spite of this the in<luiry was held by the Superintendent of Post 
OftieeH T 

(c) Is it also tl'ue thllt on an Hppeal ha\'inJ,[ been made to the }>ost-
muter General, the said Hot Lall was assured of a .fuller inquiry into 
his caMe, but the matter waH I.ept hanging without any deciHion for an 
unusually long time, and when he pressed for- the immediate disposal of 
his l'ase the Po.'Itmaster General callen lIpon him to resign, which he ('on-
sequently did T 

(d) Do the Government prcmosc tl) make inquiries ill the c ~ 7 
The Honourable Mr. A. C. Ohatterjee : Government have no infor-

mation lind I have no doubt that if the individual referred to hlUl any 
grievance, he would address the Director-General or the Government in 
tbe llilUal manner. 

Lala Duni Ohand: When n question is put in the AHsembly, is it 
not the duty of the Government to acquire all neceH88.1'Y information on 
the subject and answer the {lUestion T 

The Honourable Mr. A. C. Oha'terjee : I do not think it is the duty 
of the Government to inquire into complaintfl regarding individual officers 
wi~ out some indication that the individual oftieer himself has got a 
grIevance, 

Lala Duni Ohand : Then what is the use of the right of inter-
pellation allowed to us , 

The Honourable 1Ir. A. O. Ohatterjee : The right of interpellation 
Sir, I understand, refers to matters of public interei'lt. ' 
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Mr. K. Ahmed: Would it not be in the public interest that the 
ro ~ aud cotM of complaints should be inquired into and the reliuH of it 

IIhould be Hta,ted by Government in the Assembly for the benefit of the 
public T DoeH my Honourable friend realise that ? 

Mr . .&mar Hath Dutt : May I ask, Sir, if public service is not a matter 
of public intereHt ! 

Mr. N. M. Joshi: May] ask, Sir, if the proper treatment of a Gov-
(·rmramt officer is not a matter of public interest T 

NORTH WES'l'ERN RAILWAY Sr,EEPER CONTRACT. 

Mr. Chaman Lall : Sir, I beg leave to put the following question of 
which I have given private notice : 

(0) Is it a fact that the Central Railway Advisory Council appointed 
8 suh-committee to inquire into the contract for the Impply of Hleepers to 
the North Wcstcrn H.ailway by Messrs. Spedding and Co., for a period of 
fiye yearN, if so, will Government be pleaHed to lay on the table the report, 
if any, of the Haid Hub-committee together with any resolution thnt may have 
been adopted by the Central Hailway Advisory Council thereon Y 

(b) What action do Oovf'rnment contemplate in eonnection with the 
l'wic1 report or reHolution 7 

Mr. A. A. L. Parsons: The Central AclvhlOry Council appointed u 
suh-committee to inquire into the contra,ct. for the supply of sleeperH to 
the North Western Railway by Messrs. Spedding and Co. for a period of five 
~ e rs  and It m)IlY of the rcport.s of the members of the sub-commit.tee was 
laid on the table on the !lrd of thiN month in response to an unstarred ques-
tion by my Honourable friend Lalll Duni Chand. Government are pre-
pared to lay on the table a copy of the advic(' which they have just received 
from the Central Advisory Council and also a statement of their final 
decision in the matter as soon as a decillion has been reached. 

Mr. Chaman Lall : Will the Honourablfl Member inform the House 
I~ NOON. as t.o what were the four points raised by the Bonour-

uhll1 Member himself for the decision of the CounoR 
anrl what the deeision of the Couneil thereon was '/ 

Mr. -A. A. L. Parsons: I cannot remember the eXllct wording of 
them now. The Honourable Mcmber will finel them fltated in the reports 
which ~ 8Ire ~  hetm lnid on the tahle. 

PURI.If'ATroN OF 'rHE }<Jvnn:N('E RECORDED BY 1'UE ~  COMMISSION. 

Diwan Bahadur R. Ramachandra Rao : With your permission, Sir, 
1 heg- to IIsk It few questions of which r have given pt·jynr,_' n()tice 
to tht· TIonourable t.he J.Jead('r of the House and to the lIonoul'lI\)i.· Sir 
Charles Innes. 

Will the (lovernment be pleased to state whether the Goyernment 
of India informed the Seeret.ary of State of the deRil'e of this Assembly 
expressed in the debate in June last, for making available to the 
Assembly the evidence taken by the Royal Commission on Public Services, 
and to stat.e if any, the reply received from the St'cretary of Stat.t' on 
the l'Iubject ? 

The Honourable Sir Alexander Muddiman: The Government of 
India (~ommllnicnte  tD the Sccretary of State the viewR eXIH'essed in 
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. the debate in June last un the question whether the evidence given 
before the I,ee Commission could he made anilablc and consulted him 
as to whether it was feasihle in any way to meet the wishes of the House. 
The Warrant of Appointment did not require the Commission to publish 
the evidence, and nlthollgh, as stated in paragraph 107 of the Report, 
they deposited a copy of the evidence with the Secretary of State, they 
were under no constitutional obligation to do 110. In these circumstances 
t t~ 8ecl·l·tary of State felt bound to reMpect the deciMion of thl;! Com· 
mi""ion that t ei~ evidence Mhould not be published. 
Diwan Bahadur T. Rangach&riar : Is there any precedent f,.l' llntho-

rising any Commission not to publish evidence T Is there any specific 
instructiQJl ~i en to that effect to any Commission Y 
The Honourable Sir Alexander Kuddiman: I am not acquainted 

with the Warrants of Royal Commi.llllionM. But in view of t ~ Stl'l'ettll'Y 
of State's reply to us, I suppose it is so. 
Mr. M. A. Jinnah : May I know whether the Government propose 

to pItlel' hefore thiK HouMe, any material!! upon which t ~ l l~( un lleJl 

tiOllK of t ~ Royal CommiHsion were made save and except thp. ( ~ l l~ts 

from the repreAentations received from certain Imperial Service Associ-
atiOtls 611fl so on subsequently? 
The Honourable Sir Aluander Muddiman :  I hope to place evidence 

before Honourable Members in my !!peech OJ) the CI~olution  

Diwan Ba.ha.dur M. Bamaohandra :aao : A part from your· speech, is 
there any other material other than the evidence recorded by the Royal 
Commission , 
The Honourable Sir Aleunder Muddiman : We laid on t.he table 

replies of the Local GovernmentM. 
VTEWfoI OF I,oCAl. I I I A r ~ ON 'rUE ( () ~ A I  OF 'I'lIE I~  

( o~n J ~i J()  . 

Diwan Bahadur M. Ramachandra ·Bao. Will the Government be 
pleased to state : 

(a) wbether they desired the I,ocal Go·vernment.s to obtain the 
viewto; of the local l~e isl ture  on the recommendations of the Lt:" Com-
mission, 

(b) whether the Lee Commission Report was discussed in any of 
the Legislative Councils in the Provinces, and to place on the table the 
Resl'luti:IllR, if any, adopted by them Y 
The Honourable Sir Alexander Muddiman : The answer to part (a) 

of the !~tion is in the negative and to part (b) the Governmcm of J ndia 
have received copieH of Hesolutions adopted in the AliHam and Madras 
Legislative Couneils and thl!'1P are placed on the ~ le  

Pandit Madan Mohan Malaviya. : May I invite the attention of tho 
Honourable Member to the paragraph in the Warrant of Appointment 
where it is Raid : 
.. And for tbe bettl'T efl'eeting tlt(· ~l !I of thi" Our C',ontmiaaion, We do by 

thCBt' Prl'lll'ntll JPve Ilnd grant unto you, or Rny three or more of you, tull power, at 
any plltl'1" ill Our aaid United Kingdom of (Jr ~ut Britllill and Irelnnd, or in India, to 
call hl'fore you 8ueh p"rsona 1111 you shull judge likely to rtfl'ord you any information 
upon thl' 1I1Ibjl'(·t of this Our Gommillllion; nnd nl~o  wbcthl'r in Our 8aid UniWd 
Kingdom, or in Indirt, to ('all tor information in writing; to ('.all for, have uc€!@8 to 
.ad exnminl' nil tlu('h boob, dorulI1l'nta, rl'jri"h'rs IIlI(i r .. "orlill 118 mny afford yon the 
fullest informatioll 011 th" subject, and to iIlfIUir(' 01' oml l'olll'l'rning tlll! I)r(lmisea h;y 
all utlll'r lawful way" lind meDnN wlllltl!ol'ver." 

-------_. 
• VUle Appendix" B  " to these Debates. 
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Does not that imply that the Commission were bound to produce 
('vidence which they recorded T 

The Honourable Sir Alexander Mudclima.n : Sir, it is a matter of 
opinion. 
VIEWS OF IJOCAI, GOVERNMENTS ON THE RECOMMENDATION IS OF THE LEE 

COMMI8r;ION. 

Diwu Bahadur M. B.a.machandra Bao: Will the Government be . 
pleased to place on the table the views of the Local Governments, 
(including those of the Ministers) on the questions discussed in the 
Report 7 

The Honourable Sir Aleunder Muddimu : They havn been laid.. 
Diwa.n Bahadur M. Ra.machandra kG :. When were they laid' 
The Honourable air Alexander Muddiman: I understand at the 

first meeting, in answer to an unstarred qnestion. 
Diwan Bahadur M. Ra.mach&ndra Bao : Have the copies of the viem 

of the Local Governments been supplied to Members T 
The Honourable Sir Alexander Muddiman : That, Sir, I am not 

aware of. 
Diwan Bahadur M. Ramachanclra Bao: May J know whether the 

Honourable the Home Member does not consider it neCeRRIiJ'y or desir-
able thnl we should have copies of th(' views of the IJocal Governments f 

The Honourable Sir Alexander Muddiman : Certainly. I laid t l~m 
on the table at the first possible date and it hUH been open to any Member 
to obtain copies of them. 

Diwan Bahadur 14. Rama.chaDdra Rao: Will the Honourable 
Member now at least take thiN opportunity of having those copies dis-
tributed in the IIouRe ? 

The Honourable Sir Alexander Muddiman: Certain i: .. , Sir, if 
sufficient copies are available. 

Diwan Bahadur T. Ra.ngachariar : May I draw the Honourable the 
Leader's attention to the termR of the Islington Commission· which run 
exactly on the same lines as the present Warrant and to the fact that they 
published their evidence ! 

The Honourable Sir Alexuder Muddiman : I do not think it hail 
been suggested that it was not open to the Royal Commission to publish 
their evidence. The question with which we are concerned was whether, 
w ~n tbl'Y refused to exercise their discretions in this direction, there 
is anything to be done. 

lIIr. M. A. JiDnah : Do t.he Government expect this House to deal 
with the recommendations without any materials 7 

The Honourable Sir Alexander Kuddiman: I hope the House hu 
considerable materials. 

Diwan Bahadur T. Rangachariar : Docs the Honourable the IJPttder 
of the House expect to convince the House on the spot on a very detailed 
matter like that , 

Mr. Chaman Lall : May J ask the Honourable Member whl'ther the 
Warrant of Appointment. of the 1886-87 Committee and of 
the Islington Commission also contained express provisions like these' 
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The Honourable Sir Alexander Muddiman : I have said that I have 
not got thelic Wari'unts b('fore me. I do not know what they contained. 

Mr. A. Rangaswami Iyengar: If the Honourable Member e .. nnot 
place before \l!1 the materials or the evidence upon which this report 
was arrived at. may WE' know for what purpose this Report is placed before 
. us without materials f 

Sir Purshotamdaa Thakurdas : May I know whether the GoverH-
ment of India had the privilege of seeing the evidence beforc it WitS 
deposited with the Secretary of State ? 

The Honourable Sir Alexander Muddiman: I certainly never :;nw 
it. 

8ir Purahotamdu Thakurdu : I will repeat my question. My 
question wa. ... , whether the Government. of India had an opportunity of 
examining or sl'!eing thiN e i enc(~ before it was lodged with t.he ecret ~  

of State T 

The Honourable Sir Alexander Muddiman: No. 

Sir Purshotamdas Thakurdas : 'rhen I take it that the Governmi:nt 
of India have come to their decision regarding the Honourahle :M:embel"H 
Rrsolution that is coming OJ! for discllRsion without seeing t.he evidenc{' T 

The Honourable Sir Alexander Muddiman : Cert.ainly, Sir. 

Sir Purshotamdas Thakurdaa: Is t.here any precedent, Sir. whf'I'e 
the Government of India have come to a decision without seeing tpe 
evillence of a Committee or a CommillRion ? 

The Honourable Sir Alexander Muddiman: There are many prece-
(]('nts. ~ir  ",her£' the Oovt'rnment of Indin have eome to deeisions on 
]'('p,'rts which contained no evidence. 
Sir Purahotamdas Thakurdas : DOHR that mean that the Oovernmc:.t 

of India were prevent.ed from having RcceRS to th(' Iwi enc ~ if t l~  
wanted to see it, Sir. in these precedents T 

The Honourable Sir Alexander Muddiman: 'fhat, Sir, I am not 
prepared to answer without notice. 

Sir Purahotamcias Thakurdaa : Will the Government be ph-used to 
mention one Or two precedentll? Will the Honourable Membm' pl.>tHle 
llwntion one or two preeedents he hilS in mind? JII' saiel th('re were rn ll~  

The Honourable Sir Alexander Muddiman : I ha\'(' he('n a Govel'H-
ment officer for many years and I certainly know many calleR-I CIlDllOt 
quote one lit the moment, I might quot.e a wrong one-I certainly IQ10W 
mnny casps whf'rt' Go\,prmnent have cOllie to eon elusions \\,It,hollt eon-
sidering thl' evidence recorded by the Commission. I take it. that the 
Government may come t.o a conch IRion on the report of the Indian Har 
Committee without examining the evidence and also-my Honourllhle 
friend remind!; me-t.here is the case of the Inchcape Committee. 

Mr . .&mar Nath Dutt : W Sf! it. intuition on the part of the Government 
of India 'I 

Diwan Bahadur M. Ramachandra Rao: The Honourable Member 
proposed to plaee before us certain materialR on which the Government 
eame to a conclusion on the Report of the Hoyal CommisHion. May I 
know whether those mat('riah; are independent of the mat.erials on which 
the Commission arrived at their conclusions T Are they quite different' 
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The Honourable Sir AleDDder Muddiman: Some of them are no 
doubt different. 

Mr. M. A. JiJmah : Will t.he Government pia(le before this ll~e 
those materials upon which t.hey have come to a conclw,ion indepml-
dently of the materials placed before the Roya.l CommiKsion ? 

The Honourable Sir Alexander Muddiman : I shall endeavour to 
convince the HOllse in the course of my Resolution that. they should 
~t e Report which is in their hands, which is the baRis of t.he 

-:ifesolution. 
Sir Purahotamdas ThakurdaJ: Are Government aware that the 

lnc c ~ Committee never examined a single person oub!ide Oovernment 
officials T 

The Honourable Sir Alexander Muddiman : I am not aWRre o£ 
thnt. 

Sir Purshotamdas Thakurdas : Will the Honourable the Leader of 
thl' House take it from me that they never examined a single non-official 
witness and that they only examined Government officials, and therefore, 
whatever information was given to the Inchcape Committee wal'! avail' 
ablt' and waH in po'seAAion of the Government of India T 

The Honourable Sir Oharle. Innes : May I ask whether the Honour-
able Member is aware that the Inehcape Committee examined Agents of 
I'f'rtain Comptmy Railways, who are not Government offieialH ? 

Sir Purshotamdas Thakurdas: Are not Government ahvays in Ii 
position to get informat.ion from them T 

Mr. President: These que!!tions are becoming irrelevant. 
Sir Purahotamdas Thakurdas : 'fhat part was raised by the Govern-

ment Benches. 
RAII,WAY COI,I,I81ON A'I' HAHAI'I'A HOAIl, NOR'fH I~  HAIl,WAY. 

DiwaD Bahadur M. Ramachandra Bao: (a) Will the Government 
he pleased to makc a statement as to whether they have received Hny 
reports in regard to the Uailwuy collhdon at Hara,ppa Rond. and tbe 
circnmstances under whieh the col1ision took plae('. and the number (If 
ca!lualtiE's dtH> to the collision ? 

(b) Will the Government be plea"ed to state whether there ill any 
intention to pay any compensation to the perSOD!; who received injuries 
in the collision and to the families of the persons who were killed in the 
collision T 

The Honourable Sir Oha.rles Innes: Before J answer this t ~ tion  
Sir. I should like to ta]{e this opportunity of saying how de1lply the 
Government of India and the Railway Board regret thi!! l ~i ellt  which 
is ~Ille of the mOl'!t terrible accidents that hllve happened on the Inrlinn 
RaIlway!! in recent years. T shoulo also like to express 0111' I?l'cat. 
sympathy with t.he relatiyes of those who WAre unfortunately killed in 
the accident and with thmu' who wcre injured. 

, ((I). The Government ha Va received a preliminary report regarding 
thl ... aCl'ldent, but the IIoUlo;e will UlldarHt.alllt that 1 must be guarded in 
my reply, for a magisterial inquiry is now in progress, and it is reported 
in the pre!'lS that an AAAistallt Station Master has already been arrested. 
'fhl' North Western Railway haH already published very full information 

L184LA C e 
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regarding cal!lUalties. They amounted to 97 deaths and 105 injured. Of 
the former, one was a railway employee, 4 were postal sorters, one was a 
policeman and ODe was a prisoner. The remaining e ~u lties were all 
Indian third clasl'! passengers. The accident took place at 1-18 hours on 
the morning of the 29th August. A reliet' train arrived at the spot at 
5 hours. It brought railway officers from Lahore alld Montgonll'ry, a 
magistrate from Montgoonery and the Assista.nt lnspecor General, ilw ~  
Police. The Senior Government Inspector travelled by the same train, and 
in accordance with lit an ding orders began his investigation on the 30th 
August. It was continued on the 31st August and 1st September. It is his 
preliminary report that haR been received. The cnmoe of the accident was 
as follows: 

It was arranged that No. 43 up Illld No, 24 down passenger trail1H should 
cross on the morning of 29th August at lIarappa Road Station which is the 
time·lable station for the croRsing of the trains. lIarappa Road is 1.111 
the Montgomery-Khanewal line, on which line train control i'l itl f':ll',·e. 
TJ1..lt i!: to say, the working of all trains bMween the variouH stlltt.lll>; lin 
this length iR subject to the orders is.·med by the Train Controller to 
indindnal Station MasterR. But these orders do not in any Wtly ahst:h"c 
Rtation Mast,('rs from their respoDllibility for the safe wor in~ of trains. 
No. 24 down hau lost a little time, and it was found that jf the crossing 
WitS made at IJarappa Road, as originally intended. No. 43 ll~ wouhl ~ 
nnnecessarily detained. Orders were therefore illHu"d for 4JI(~ ( rn si l ~ 
1 ... he made not at Harappa Road but at Mirdad Muafi. ~ H('nior 
Ooy('rnment Inspector'lI preliminary report indicatt·s t.hat line ~8r , ... 1\8 
givt'n fm' 43 up to run from lIarappa Road to l\lirdad MuaR without 
t.he line clear which haR already heen illlolued for 24 down to t"lIn fl'llm 
Mirdad Muafi to Harappa Road in~ be(m correctly cancelled and 
taken back in accordance with the rules for the safe workiug of tT'l\'US 
on sin~le lines of Railway. Tht' ~enior Government InSpe(lt,lIr W,IS of 
opinion that this WIlS the cause of the accidlmt, but the l ~ lion ~s one 
which mnst finally be settled by the ('ourlR. 

(b) The North WeHtern RaHway are already in esti lin~ nil (mSI!!I 
for compensation. 

Mr. Harchandrai Vishindas : Might I inquire, Sir, if the on!l l m~nt 
contemplate e isin~ any measure" in order to prevent such appalling 
disasters in the future by the collision of trains ! 

The Honourable Sir Oharles Innes: That, Sir, is one of the main 
objects of the Senior Government InRpector's inquiry. We HIllin require 
him to make recommendations how such diRaRters can be H'lel'INl in the 
future. He has only sent in a preliminary report, but he ,,"iii send jn 
a further report on this question. 

Mr. Ba.rchandrai Vtshindaa : Might I further inq11ire whelher t ~ 
Government. will be prepared to pay compcnKation to the relatives of those 
whose lives have been IORt. in this accident , 

The Honourable lir Charles Innes : All theRe caReR are already 
under in esti~ tion by the Railway Administration and w(' may depend 
upon the Uailway Administration to be generouH in a matter of this kind . 

.'DiwaD Bahadur T. Bangaohariar: Will the Government eon~i er 
·\the desirability of ha"ing a double track on these con,:tcRted areas T 

The Honourable Sir Oharles Innes : I do not know if this line i ~ 11 
corigcRted one. It iR rather a large order for me to give an un ert ill~ to 

h.8ve a ou l~ track. 



QUi8TIONS AND ANSWERS. 3]29 

Lala Dum ohand : Is it a fact that good many perHonH out ·0£ those 
wounded in this accident have died 1 Will the Honourable Member give 
the exact number of tht',se 1 

The Bonourable Sir Oharlea Innes: I understanu 'that (he dE'alh 
roll at the re~ent moment is 97. 

Pandit Madan Mohan IIalaviya: In view of the appalling losl!! of 
life, will the Government be pleased to allSociate two non·official Members 
of this ARsembly with the inquiry which-is going on ! 

The Bonourable Sir oharles Innes: The, inquiry which ill going on 
at thill particular moment is a magisterial inquiry. The Government 
In8 e(~tor s inquiry ill an inquiry on the lines of the Board of Trade 
inquiry at Home. Our rules are modelled on those of the Board of Trade 
in Enlt'land. It is a technical inquiry and the primary reason for that 
inquiry iN to have an investigation hy a technical expert as to what the 
caul«' of the accident was and what. meaHures cun he taken to avert similar 
accidents in the future. That is the whole object of the inquiry. It i~ 
not JloHsible·--in any CRNe it is not conHidered adviNahle-to RHHociate the 
1l11blie with a tcchllical inquiry of that kind, because that inquiry may 
lead to railway officers eiJ ~ prmle<mted, and it iN conNidered that we must 
not do Illlything in all inquiry of that kind which possibly may prejudice 
those railway officials ill a :.ubsequent. trial. 

Pandit Madan Mohan Malaviya : In view of the fact that a large 
Dumlwl' flf ~l mns have HUfferI'd eit.her loss of life or injury, will not the 
Goverllml'!I! ('IInsider the  desirability of nppointing-u l r~er Committee 
in w i( ~ 1 he public would be represented and in which the fuets relating 
to ti'e ,l:""lsh'l' would be t orou~ l  inquired into Rnd repm1ed upon? 

rbf' Honourable Sir Oharlf!8 Innes: I cannot imagine, ~ir  what 
:nore C'W the public require than It formal mugisterial inquiry into It 
matter of this kind. 

Pandit Shamlal Nehru: May I know, Sir, if the Government are 
aware that an employee of the Great Indian Peninsula Railway has 
invented an inst.rument which makes such diHasters impoHHible and that 
the Great Indian Peninsula Railway huve already fitted up this instru· 
ment at one of their raHway stations, which is on the other side of Itarsi , 

The Bonourable Sir Charles Innes: I have no douht. that all points 
of that kind will be reported upon by the Senior Government Inspector 
when he sendN in his final report on t.he cause of the accident and the 
melllmres to be taken to avert such accidents in the future. 

Mr. Ba.rchandrai Vishindas : May I inquire, Sir, whether that I'eport 
will be brought to the notice of this House T 

The Bonourable Sir oharles Innes: I Nhall certainly publish that 
report when it is received. 

Mr. M. A. Jinnah: The qllt'stion put by Pandit Shamlal Nehru was 
whether the Government Rrl' aV'are d" the instrument invented "" an 
employee of the Great Indhm Peninsula Hailway ~ • 

The Honourable Sir Oharle'!i Innes :  I UID afraid I am lI!)t aware 
of it. 
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Mr. O. D. M. Hindley: May 1 say that I am aware of this invention. 
I have seen it mentioned in the press that it is being tried on the Oreat 
Indian Peninsula Railway. I have no official information about this 
trial. but I know that there are im~truments dcsigned to avert accidents 
of this nahlr(' which are in courRe of beinjr tried. 

Pandit Shamlal Nehru: Will t (~ Honourable Member get that in-
formation! 

Mr. O. D. M. Hindley: What information? 
Pandit Shamlal Nehru : The information about this instrument , 
Mr. O. D. M. Hindley: I have already said that I have seen Home 

in orm ~ on on this ql1eKtion in the prells. I tal(e it from the Honour-
able Member that this instrument is being tried on the Great Indian 
Peninsula Railway. It would be premature to exprCf!S any o i~ion on 
this particular instrument. 

Mr. Harchandrai Vishindas : Is jt a fact that these i ~truments are 
in the nature of searchlights in front of each train which give a very long 
warning to the other train coming from the other side and thus avoid 
collhliolls 1 ' 

Mr. O. D. M. Hindley: I think -the device that WilH referred to in 
the first queRtion is a device in (!onnectioJ1 with the stopping of the train 
itself and has nothing to do with the use of !;earchlights. 

Mr. President: Furthei" questionll on this point had better await 
the moment when Government will be in a position to give further infor-
mation. 

BILLS P AS81m BY THE C011NClL OF ST Nl'E. 
Secretary of the Assembly: Sir, in nccor (~e with Rule 25 of the 

Indian Legislativt' Hllles, I lay on the tahle the Hills which were passed 
by the Council of Htate at itH meeting of the 8th September, 1924. They 
are: 

(1) 1\ Bill to conHoiidate and amend the hlW to provide for the 
! eci~ Il pl'otection in respeClt of civil and revenue litigation 
'of Indian Holdiers serving under special conditions. 

(2) A Bill further to amend the Indian Motol' Vehic.,les Act, 1914, 
ror eertain purpOHe". 

4~ INDIAN CRIMINAJ.J LAW AMENDMENT HILL. 
PRI':SEN'I'ATION OF l~ REPOR'I' OF THE REl .. ECT COMMI'rTEE. 

The Honourable Sir Alexander Muddiman (Home Member) : Sir, 
I beg to present the Report of t (~ Select Comm ittet' on the Hill further 
to amend the Indian Penal Code lind the Code of Criminul Procedure, 
1898, for the purpose of affording greater protection to persons under the 
a,ge of eighteen years. 

THE EXTERNAL CAPITAJJ COMMITTEE. 
ELECTION OF MEMnERR. 

Mr. President: The Assembly wilJ now proceed to ('lect four members 
to serve on the External C,!pitnl Committee. The following gent.1eJBen 
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have been proposed for eJection to serve on the Committee to 'considet: the 
question of the flow of capital into India from e'xtemal sources : 

Mr. W. S. J. Willson, 
Dr. H. S. Gour, 
Maulvi Abul Kasem, 
Sir P. S. Sivaswamy Aiyer, 
Pandit Madan Mohan Mulaviya, 
Sir Purshotumdas Thakurdas, 
Mr. K. G. IJohokare, and 

, . 

Mr. V. ,J. Patel. 
Fo!r members are to be elected to the Committee. The instruc-

tionK are printed on thc ballot paper which will now be had from the 
Secretlury. 

(The Ballot was then taken.) 
Mr. President: Members having recorded their votes, the result of 

the election will be announced ill due course. 

RESOLUTION RE RECOMMENDATIONS OF TIlE LEE COMMIS-
SION. 

The Bonoura.ble Sir Alexander ltIuddiman (Home Member) : Sir, I 
rise to move the Resolution· which stands in my name, and in doing so 
I wish to remind the House that I am redeeming a pledge which was 
given by the Government on several occasions' that, before orders were 
passed on the recommendations of the l{oyal Commission on the Superior 
Civil Serviccs, the Indian Legislature should be given an opportunity of 
expressing it:,! opinion on thosc recommendations. 

* " Thill Asscmbly rel'.omnltllldll to tho Governor General in Council : 
(1) That the following rt'eommcndlttionK of the Royal Commission 011 t.he 

Aupt'rior Civil I'lervillf'" in India be in l'rineiIJle approved : 
(a) thut while the existing system of appointnwnt and control of the All-India 

HcrvicllR should, in preBcnt conditions, be maintained in reserved fields, 
UII' following scn-iees operating ill trunsferred fields, Damely, tlw T 1Il1ilm 
Edur.ationnl 811rvil'e, th(. Indiun Agricultural Sllrvicc, the Indilln 
Veterinary Scrvir.e, the Buildings uud Roads Branch of tho Indian 
Allr ~(  of FJnginecTB in t o~o provillllos in which the two brn.nchcR hlLve 
b('l'n Sl'l'IITU.tlld, and the Indian ]<'oreKt Hervicl1 in Bombay nnd Burma, 
should, HO fur ns future rccruit.s are concerned, be appointed and con-
troU('d by Local GOVI'TIIl1\cnts ; 

(b) thnt recruitment of Indians for the S('rviees in reserved fields should be 
in ~ ( I8t  us I'('('ollllllenlll'il ; 

(0) t1mt, huving )Jllrt.it·ulllr r('Kurd t.o re(~oJmncn tion (a), early StoPR be 
tll.ken to ('onstitut.e the u li(~ I'lcTviro CommisRion contomIJiatud by 
seetion Uti-C. of the Govc1'lllllent of Indin Act, and to enact such 
legislation lIB mny be nceCSRltry ; 

(2) Thnt plly, I s~l~ (  concessions Ilnd pcuBioDs bo granted to tho oIReors of 
Uw Superior Civil Servi"!'8 ill India njll'roximntely on the aeale recom· 
mended; fwd 

(3) Thut thll recommendations of the Royal Commission regarding the ('onstitll-
tion of Provincial Medicul Services in Governors' ProviuOOII be BIlC(lptcd 
in principlc, subject. to : 

(a) the employJUOllt in the provlncl.llI of un n e ~ military 1'OIIorvo ; 
(b) tho provision of aliL'quhto mooical attennllDCO for British Officers in the 

Civil er iel ~ :\1111 thrir fnmilil's; lIDd •. 
(I) the furtber cOIJsitlcrution of tho conditions n_ary to lOClure &J1 adequate 

nunlbor of British medil:ul recruitS for the needs of the A:zmy." 
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[Sir Alexander Muddiman.] 

J3efore I go further, I should like for a moment to invite the 
attention of the House to the history of the appoilltment of this Com· 
mittee. This House opposed its appointment very bitterly, but as I 
gather somewhat' lells bitterly when it found that the scope of the 
referenee to the CommisRion was wider than it originally believed it to 
be. In fact, in reading the debate in conn(lction with the appointment 
o.f the Commission-for I was not then a :Mllmber of this House,-
I was struck by the fact that one speaker after another based his 
opposition QIl the fear that the Commisslon, both in the matter of the 
control of the Services, and in the matter of Indianisation, wouid recom· 
mend a reactionary policy and would go back on the conclusions arrived 
at in the Montagu.Chelmsford Report. I nced hardly point out that 
the Commi8."Iion, as a matter of fa,ct, lu!.'; made in both respects an immense 
advance on the position contemplated in the Montagu.Chelmsford 
Report. However that may be, it is perfectly true that the ~ ort of the 
Commission comes, a8 it were, with a certain sense of prejudice befol'e 
this House. But I think this House is far too fair t.o allow its judgment to 
b(l obscured by any feeling of pique, by any feeling of dissatisfaetion at 
the fact that its wishes were not attcnded to when the Commission was 
appointcd. You have the Report; factum Vllld you have to consider 
it. I will invite the attention of the House to the terms of reference. 
What were they? 'rhey were aR follows : In the first place, the Com· 
miHSion WIUI to have regard to " the necetlsity for maintaining It Rtalldard 
of administration in conformity with the responsibilitieR of the Crown 
for the Government of India." 1'h8t is to say they were t.o make DO 
recommendation which would in IIny Wfly upset or conflict with that res-
ponsihility. In the second place. t l~ir attention is invited to " the declsTed 
policy of Parliament in rm'lwd of the increasing association of Indians 
in every branch of the administration." In other words, they were 
directed to explore the posilibilities of further advances in the Indianisa· 
tion of the Services. TJIIRt.ly, they were directed to lceep in view" the 
experience now gained of the operation of the system of government 
established by the Government of India Act in respect of the Superior' 
Civil Services in India." That is to FIllY, th(lY were required to say whether 
the /letual operation of the scheme of govHrnment e!ltablished by that 
Act had disclosed anomalies in the organisation and general condition" 
of service, which ought to be removed. Sir, the (;ommis..'1ion has been 
severely criticised, and I think unfairly criticised, for not doing what 
it was not directed to do. This, Sir, was not. a. hody charged with the 
reform of the constitution ; it.s duty waH to make proposals which would 
a<ia.pt the organisation of t.he Rp,rvices to the existing constitution. It 
is idle to blame the Commission for not doing what it waN not directed to 
do. However, I sh8.11 endeavour to show later, if it iN necessary for me 
to do so, that the Commission were not oblivious of t.he fact t.hat altera-
tions in the const.itution might take place in the future. There is nothing 
in t (~ Report of the Commission in my judgml.mt which jUNtifit'!s a charge 
that their reoommendationH impNle constitutional progress. And what 
W8$ the tribunal to which the.'1e great iHSUCS were r(!ferred' Its Presi. 
«ent was an ex-Cabinet Minildp,r, who haH told liH hitbself, that he has 
DO lndian past and no Indian future. Of the Englishmen on the Com-
mittee, two were men who had never visited this country· a.nd had DO 
material interest in the eountry; and of the other members of, ~ 
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Committee there wllrc foul' reprel'lentative Indian.'1, IndianR whose 
name!! han' been honoured highly by their own countrymen, and in 
this eonnection, SiI', with your pennil'lRion I should like to digress for 
one moment to express my great regret that my personal friend, 
Mr. Bhupendru Nuth HaHu, ha!; belln prevented from carrying on i~ 
important duties in Bengal and ha!; had to resign owing to ill-health. 

To return to the constitution of the Commission, there was only 
one member of the Services on the Committee who was still serving. 
The other ex-Service member was Sir Reginald Craddock, who is well 
known to hi", nOlHa', a man of the mo!;t extensive experience, the IURt 
of th(· TJieutenant.·Go\"ernors. So the Service el(~ment waR not over-
repreflented. Now when I read the personnel of the Commission-and 
in t.hm;e day!; I had no lwrsonul concern in it ; I wa,'\ an impartjal observer-
]lprhap!; more so than I am now-I must say 1 never thought that the 
opinion of a Committet' so constituted was very likely to be unanimouH. 
Y ('1, Hir, the Rf>llort wa!; llnllnimolls ElJl(l, when you gct a unanimous Report 
from a Commil'l.'lion representing so many diverse races' and so many 
diVl"rsc ('lements, I Hay that that fact must be borne in minc1 whcn this 
ROllSI' comes to deul with it. I hope' the House will not ignore that fact 
in eonsirlering the Committee's recommendat.ions. 

Another feature is that it is evident that many of the recommenda-
tions are the result of a compromise, and the value of a fair-minded 
compromiRc is very great. The Report itself refers to "thB spirit of 
compromise which has iMpired our agreed conclusions." Honourable 
Members will find that in paragraph 108 of the Report. 

Now before I turn to the actual proposals of the Commission, there 
is a further point that I should like to bring to t.he attention of the 
House, and that is the position of t.he Services in any country and Vis-a-11is 
any Government. The position of the Services, I submit, in no country 
is that of direct contact with t.he TJegislature. The Executive Govern-
ment is the mast.er of the Services ~ n  at the same time their protector. 
It is a body interposed in all normal c l~titutions between the I.Jegisla-
ture and the Services. That is a fact that I hope all those who look 
forward to the advance of India in the direction of responsible govern-
ment will bear in mind. In the past the coincidence between the func-
tions of the Services and the functions of the Government has done 
much to create feelings which are not really justifiable in regard to the 
Elervices. If a particular policy of Government creates odium, thcn let 
Government take it--do not tranlid'er it to the ServiceH. It iH to hl' remem-
bered, moreover, tbJat in any country, however democratic, nine-tenths 
of the actual work of government is discharged by the Services. Listen 
to what Professor Ramsay Muir says; he is writing about conditions in 
England, and he says: 
. .". It ia. no exaggeration to Iny that 10 far. aa. concerns t.he IlI1rryinlJ on of the ~il  
.61mlD18tratioll and the enfortlement of the eXlltmg laWI, whi(lh i8 mne·tenths of the 
,busine88 of Government, tliia ~ ountr  is governed by a pure bureaucracy." 
, That is, even in England, after centuries of democratic e erience~ 
.it if'l not pOHSible to dispense with a. bureaucratic machine; and I do wish 
.to im r~s upon the House the importance of realising how essential ill 
the. executive machinery in whatever way it may be directed and whoever 
may be its head. You may have the ablest of Ministers; you may have 
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I Sir Alexander ;\lllddinum,j 
a l ~isllltI (  likt' this Lp!-!islatlll't' illi'ol"llled with \\'isdOiIl ; )"011 l Cl~  JUl\'1' 

II Uoycrnment of the most adminlble elUlJ"llct,('I' ; but if you hun' lIot u 
body of oftieers to ellrl'y out the policy of that Gm'l'rnm('nt, you are like 
a man without arms, You will hi' helplesli and it will involn' the failul'e 
or ~ I  Ildlllinistl'lltion, 
.\lId 1I0W I \\,lIl1t to tlrll\\" vour attt'lltioll to tlw fu(,t that \'011 lIa\'I' III 

Illdia a I ~ ~ o ~  of pllblie SI';'·IlIlt.1I CIII'ryillg-Oil tilt' millistr~ltioll  It IS 
II leg-it illlut(, groulld fOl' pridp that the,Y an' of a. "'('I'Y l1ig-h gl'ade 
of dne:lml'Y, alltl I do not l"l'fer to tilt' British ofJiel'rs ollly but to 
tilt' gT('at IIlUItitlll!t', for the lJIost p'urt Illdians, who al'l' illllustl'iolisly and 
l~  I'HI'I'ying Oil tht' details of till' admiuistratioll of this Clllllltl',\', 1 
uppeal to the Hous!' that, where HIPY find the Iletions of G(J\'('rmnent 111'(' 
1I0t to tlwil' likill!!, t e~  should COli fi Ilt' tlwil' attllek jo tilt' OO\'t' I'll Ill!'llt 
whos!' should!'}'s fl.I'P broad enol ~  to hear it and nol attack 111(' instru-
lrl!'nls of I hilt Uow'rnlul'nt ; lind thl'Y should tr,'nt til(' t i ~es n'!lsull· 
ably and with justice aIllI allo\\' them to go ahollt till'il' work I.1nhampl'I'l'ti 
~  ('oJlsiciefltt ions of olic~  

:-';ow, HiI', I l'OIll,' to the dl'1illite 11l'ol"'Nall-; llUldl' ~  till' ('ommission for 
the eon1 rol of thl' .All-India Ht'J'\'iees which are PTllbodit'd in th,' !t'J'rtls 
of the Hesolutioll JlIIW hl'forl' the House, AI pres('nt, us the House iK aware, 
Hw eOlltrol is vested completely in the Hecl'l'tlll'y of Hiatt' who J!l~ s dowlI 
tlw eonditions of l l r icl~  tht' propoJ'tion of EUl'OpI'allS and the proportion 
of Indians; he tix!'s thl' ~  ; hp sllnetions til(' posts, Ilnd in the' hlHt resort 
tlw HI'I'\'ices ha\'(' an aPPt'al to him, Now tht' Commission It'a\'(' thill Jlosi-
tioll l1Jlchang'l'd in till' ,'as(' of e~! rt in sl'r\'i('Ps while in the ellsP or ot.iH'rs 
it. mal,ps r~  impol'tant I~ n ( s  Put in II nlltslwll tltl' l l I~ llllll( Ill l
tions of I Ill' Committe(' It ppeaT to Ill(' to amount to this-that tlH' St'r\'i('('s 
IIhould h(' eontl'ol1"d by the anthority which is ultimut(oJy J (ls onsi lt~ for 
th,' administration of till' subjects with which thl'r tll'al. I ('ould not 
quote' Any passtl!!(' in ttlf' Heport whieh in so IIlllnr w(mls stutell 
th" llOsition in that form, hut I think it not all unfair general' 
st8tt~llltmt of til(' (~ I  ~ow this is a two-sidt'd Ilrgunwnt (11' rather, 
it is II two-sided application of a sin lc~ principle, '1'111' poliey 
which it elllhodi('s should h(' regarded H:; Il wholt', 'I'h., slune argument 
which jmit ifies the rctent ion of the HpcI'ptnr,v of Htate's eontrol ovt!1' the 
HeTvieeli in the rl'sel'vl'd field pan bt, applied to justify the t.ransf"r of 
control 0\'('1' till' t r i( t~s in the trHJlsfern'1l field, ITllder the recommenda-
tions of the Commit 1 ee I he He'l'\' ices in the re'Her\'ed field will he onlv 
four-the Indiall ,'i"il Ht'I'vicw. the IlIllian Police St'I'\'iet', a pnrtio;1 
of the Jndilln Hcrvicl' or Engillt'('r':, namely, the Irrigation B"lInch, Hntl 
the ForeHt HCl'vice cxeept in the Provinces of B01l1bay al111 Burma. 'I'hese 
Servi(les arc rl.·aling with sllbiectll over whieh Parliament has reserved 
the ultimate respomiibility t.o itNelf, and the logical conclusion is that 
the utimate autUrity rcspoJ1l1ible for the efficiency of the 8er i(~e8 must 
be the one dirHtly responsible to Parliament, Jltamely, the Secretary of 
State, All the Constitution IItands at present, it is difficult to Pllt forward 
any other logical proposition. It has been contended no doubt t.hat t.he 
Secret.ary of State should delegate hill control over t.hese Services to the 
Oo,'ernment of India. Now, Sir, the Government of India, as the House 
is well aware, is not a final constitutional authority, If those powers ,."pre 
delegated to it, as the Constitut.ion now stands, it will not be reflponsible 
to Parliament, it will not be l'CRponsible to thill IJegislature, 

I will now turn to the other side of the !lcheme put forward by the 
Commission that is, the control of the ~ er ice  operating in the t..ranllferred 
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field. 'I'hey are thp. Indian Educational Service, the Veterinary er ice~  

the Agricultural Service, the Indian I~orest Servicc ill Bombay and Burma, 
alld thll Buildings Ilnd Roads Branch of the Indian Service of Engineers. 
[ leave on olle side for the present the 1 ndiau Medical Service to which I 
!:Iholl refer later. I will not lobour the argnment I have used befort', for the 
stlme argument whJ('h justifies the retelltioll of cOlltl'Ol ill t l~ rt (~r t  field 
calls for the Irau'il\'r of control to thc IJocal 110Vl'rUlllcllts ill the tram,fer-
red field. I wilinot cOIICeal from the Ilouse that .ill my opiuion-am} wha.t 
is more important ··-ill the opillion of the Uo\'crnmeJlt of Imlia, thes(> pro-
o ~ ls ure of U VCIT far-reaching unfurl'. I e~  /tfft'ct impm·tullt er ice~ 

and murk a new departure. 'fllkc one example. Now edncationnl advancey 
as 1 understand, is u. matter in which every Member of t,tlis House is greatly 
illtel'ellted. '1.'he administration of educational policy' will iu fllture be 
left to Services not such aR those the Secretary' of State may approve, but 
Ioluch as those the Provincial GoVel'lllOents in the trallsferl'cd half will 
approve. It will be for them to Ray if t.hey waut nny more ~n lis men  

It will he for thl:'l1-to re~ul te these Services, aJld that is all that any 
Oovernment, however dcmocrutic, clln expect to do. Similarly, with regard 
to the other Services to which I have referred. Now, whatever our views 
about it may be, it is a very great step and oue of great importance to this 
coulltry. Tlle Commission ~ci e  t'o recommend it and the Goverllment 
of India have decir],\d to liupport it. Once the Services are handed over to 
ProvinciaE control, it is at the same time essential-and here I think every .. 
hody ill the House is with me-that they should bc safeguarded fl'om the 
insidious attacks of political iufiuclwe. I IH:'od not enlarge on the experi-
ence of other countl'ies. Canada aud the United States have Jeal'llt'd ,heir 
lessoll and it IS not for t.hili coulltry to fall int.o those mistakes from which 
tht·y had great aifticulty in retrieving themselves. The exact measnre 
whieh may be rHquired for safeguarding the Services will require c l l~ ul 
consideration, and the House will not expect me to express any aetailed 
opinion.-: to-day, Lut It is clear that the safeguards required must l I ~ two 
general I ~ l!  lH the first place, all is recommended by the Royal ('oillmis-
sion in paragraph 16 of their Report, it will be neces!;ary to pa!'lI; certain 
Publie ~l  .. jl'e AI!~  with Ii view to secure selection over the widest poS:!ible 
fil'ld 01\ merits aud qualification!; and to reduce the risks of political 
interference, to lay down procedure for punishment aud appeals and to 
provide definite conditiollll in regard to such matters as pay, pensions and 
leave. In the second place, it will be neeessary to constitute a Public Ser-
vice Commission. T do not propose in the Rhort time available to go into 
the delicatl! question of the exact functions which thi!; Public er ic(~ Com-
misllion should perform ; nor am I at present in a po!!ition to !!tate whether 
it mayor may not be necessary to constitute Public Service Commissions 
in the Provinces. I merely wish to indicate that some organization of the. 
form of a Public Service Commisllion will undoubtedly be required as form-
ing an essential part of the S8.feguards of the transferred Services. WIth-
out Much safeguards we could not as a Government cOlltemplatewith 
equanimity the transfer of the control of the Services. 

I have left to the end the question of the Indian Medical Service, for 
itl htlS many complil'atiolls which fortunately Ilre peculiar to itself. I will 
leave it to my Honourable Colleague to develop in great.er detail the recom-
mendations of the Commission in regard to this Service. 1 wiI] only say 
that the .q.uestion iu. one of extraordinary complexity and difficulty and DO 
hasty decision should be taken.on it. There is the military problem, theN 
is tk. difficult quq&tionof. t~ military medical reserve to be &\'ailItbl"in 
L184LA D  . 
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time of war. But subject to these considerations we are provisionally iu 
favour of the suggestion of the Royal Commission that 80 far as the nOll-
military personnel of the civil medical administration is concerned 
Provinces should be allowed to develop their own Provincial Medical 
Services. The exact method of reconciling these two elements-the 
Provincial Medicai and the military medical reserve-will require most 
careful and detailed considera.tion. 

I would refer and very briefly to the recommendation regarding the 
provision of British medical attendance for British civil officel'H and their 
families. In so far as this can be done we feel that it ought to be done, 
and so far as we are able to judge the recommendations of the Commission 
apparently would not entail an appreciably larger and pOtlSibly not so 
large a number of .British doctors as would iu any case be required to be 
employed as a military rel!crve. I have dealt with this point very lightly 
for 8.'1 I have said my Honourable Colleague will develop it in greater 
detail. 

I now turn to the next point, namely, the Indianization of the Services. 
I will say here that the Commission approached this matter fr('lm a stand-
point very different from that of the Islingtoll Commission. 

They say : 
I, In the days of the Islington Commission the question Willi how many Indians 

.bould be admitted in the public. servit'es, it is now become whnt is the minilUum 
number of Englishmen "'bieh must still be recruited." 

W ell, Sir, this is a. re t~ n e and it is a change which has come 
over the scene in a very few yearl!. The blington CommiMsion reIJOrted 
in 1915. And in these few years we have come to a position which 1m rely 
i& one that must be accepted by everyone in this House, for I will not ,;up-
pose that there is anyone in this House prepared to say that no English-
men will be requircd for India in the future. . 

I will quote \vhat the Montagu-Chelmsford Report says on the qucstion 
of the retention of a British element in the Services : 

C I Do the changes which we propose point to the gradual, possibly th(' rapid, 
o:tmsion of tho Englillhman with all tho consequences that may follow the roform , 
II it conceivable that India'lI only Rurviving connection with the Empire will be found 
in the presence of Britillh trool'H for the purpoBC of defending her borders' We may 
ny at once that the last contingency cannot be contemplated. At lell.8t 80 long D.R 
the Empire is charged with the defence of Indin /I. Hublltantial element of English 
must remain and must be lIocured both in her Government and in her Publir Hervices." 

I would like to analyse in a little detail the proposals of the Commis-
sion so that the House may re&lise what it is that they actually mean. I 
must confess that I myself received rather a shock when I first saw the 
tgures. I take the All-India Services. The present sanctioned strengt.h 
is 4,279 ; their actual number is just under 4,000. I estimate that on the 
proposals of the Commission about 1,300 posts, so far as fut.ure recruits 
are concerned, will be provincialised, and I will assume that this means 
practically complete Indianization. There will remain something under 
3,000 posts on an All-India basis, but of these 3,000 it is contemplated tha.t 
the ll'6ater portion will eventually be filled by Indians. In every case 
aeept the Police it ,1S recommended that Indian recruitment to these 
Services ahould be more than half the total, while in the Police it is pro-
poaed to recruit half and half. If the proposals of the Commiuion are 
given e«ect to, there will, I ettimate, eventually remain in the All-India 
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Services only some 1,300 British Officers including the doctors of the 
military reserve. If we confine our consideration to the two security 
Services-the I. C. S. and the Indian Police Service, the number of posts 
which will eventually be held by Europeans on the proposals of the Com-
mission ill less than 900. 

I sometimes wonder if it is realised that when the Indian Civil 
Service consists half of Europeans and half of Indians there will only be 
675 British o tl cer~ employed in the whole of India in the impprtant tasks 
which this Service performs, and of this number less tha.n 400 will be 
filling posts of major respoJlsibility, the remainder being under training 
in less responsible pmlts or on leave. Is it really suggested that in the 
condition of India some 400 British officers employed in importa.nt Secre-
tariat or adminilltrative POllts, as heads of districts, as Sessions Judges, 8S 
Political officers alld the like is an excessive number in a COWl try with more 
tha.n 300 million inhabitant.s 1 

If we look at the problem from this point of view I think . few will 
deny that thc proposals of the Lee Commission go to the very limit of 
safety. I do not wish to emphasize the existence of communal and pro-
vincial feeling or to lay undue stress on the conditions which I am told 
every day are evanescent but to which it is impossible to shut one's eyes. 
I have heen twenty-five years in thiN country and I see no lIigns of their 
disappearance-I lay no further stress on that point. I for one cannot be-
lieve t.hat this country can afford or will wish to dispense with the services of 
British officers. But T may be told that what is really needed is not the dis-
appearance of the British official in India altogether. but the more rapid 
substitution of Indians. That. Sir, is the policy of Government within 
limits. But let me remind you that a service is an organism of slow growth; 
a few enter it, a few leave it every year. To those who complain that 
Indianization makes slow progress let me cite the figures for the Indian 
Civil Service. There are at present 165 Indians in the Service. Of these 86, 
that is more than half, have entered within t.he last five years. And this 
was uJldel' a Nystem of recruitment which gave Indians appreciably less 
t.ha.n 40 per cent. of the vacancies. The IJee Commission propose to give 
them 60 per cent., and in t'he next five years, if recruitment is normal it 
is quite clear that as many Indians will euter the Service as the total 
number that is ill it at present. It hall beell freely argued that I~ul o e ll 
recruitment should be stopped altogether. The more cautious of thoNe who 
make this demand snggest that it should be stopped only for a time in 
order that t.he process of Indianizatioll may be speeded up to a maximum. 
Do they honestly think that it would ever be possible to revive British 
recrnitlmmt when once it had been stopped? Others point to the number 
of British officers at. present in the Services-some 3,000 in all the All-
India Services-and argue t.hat for the next 15 or 20 years they will 
provide all the British element that. the country needs. But do they be-
lieve that if British recruitment were clol>ed down everything would go 
on in the Services as before' Have they no fear that such an announce-
ment might lead to a considerable exodus of British officers' There Bre 
lOme I know who would welcome this result, but I believe very many others 
would sincerely lament it. I return to the proposals of the Commission. 
(DitoM&' BaluJdur T. Rangackariar : "Will you explain that point" " 
What I wu suggesting to the HOUMe waR that it will not be without its effect, 
OIl the exiatinr membel'l of the Service. That is my view : it may not 
... yours. 
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Now lct me explain the proposal!! in terms of, ~ e recrui~s w~ )leed. 

We 'need annually about 22 Brtbsh rccrUlts for the 
1 P,II, 1 ndian Civil ServiCt·, 15 for the Police, alld IW1'haps 

8 for the other two Servicm;. 'rhis would give yon a total,l'('Cl'uitmellt of 
45. We shall be losill~ British officers hy rl~til cmcJlt ce()l (lill~ to normal 
calcuiatiolis at the mtt~ of auout 120 a year, thll.t iii, for every 10 British 
officers tbat retir ~ hom the All·Il1diu Services we shall recruit Hot more 
than 4. 

And now Sir, thtn'e is another Jloint. I have often discllHSed this 
question with 'Indian frieuds-alld I hope I have many Indian frienclto;-
and I cannot help feeling that in the back of their mindfol there bafol always 
been a feeliug that Englishmcn in this country d .. ir(~ to kt1ep up n~ti  
l'f'cruitmcllt for selfish rea!;())!;.; ; thl1t they wi!lh to k('ep ill(' jobs ~ J  ;;heir 
children 01' their couKins and that they have »1, the back of t.heir minds 
8oml~ 1'!'servation of that SOl't. ~ow  I ask you, Sir, 45 Britil';h :t'!'m11its 
n YCIIl'---is that a faet whieh it; going to affect. an Empire like ours or a race 
mte milw --4~  rl (~ li l  Why, there are m n~  big commt~rei l unde .. -
1I1kill!(" which wiIi rN{uire nearly thut number of reCl'uits, 1 H'Il;}' ,I'J 
wrol1g',--b"t I have alway/,! t ou~ t thnt the feeling to which 1 haY<' J'efer-
red wnl> present in the minds of mllny of the people with whom I ha,'e 
diReus. .. ed this queHtioll, 

Now, I have one word to say on a point which haN giveu riNe I under-
stand to Home anxiety in.the Muhammadall eommuuity, They at any rate 
have rcco!!nised that tlw recommendation of the Lee Commission will in-
volve very large increased recruitment of Indians, and they are som{'what 
apprehensive that they may not ~et a reat;onable Hhal'c of t1wse 
appointmelltll. It is not only particular communitit's which put forward 
claims of this nature. hut. many of the Provinces show a tendency to insist 
thlat, as far as possible, str n~~ers from other Provinces KhouM not be 
placed in their Services. Now, no concl'ssioJl can be made to claims of t.his 
kind without e l rt in~ to Home extent from t (~ principle of free competi-
tive examination. ThiFi House has P8Hsecl It Resolution irmin~ the 
principle that the Services should not be unduly overweighted with 
representatives of any olle community or Province. It is evident that this 
question must be taken into careful conFlideration in connection with the 
large increaRed rates of recruitment for Indians Itl'isin(,t out of the J'.Jee 
Commission, and I may say t.hat the matter is one which the Government 
of Tndia ha"l' at. the preFlPnt moml'nt llnOl'r their close attention. 

I pass to the Hccond part of my Hubject, the financial relief of the 
Services, It is no new qnestion. Now, the CommiSHion, and the Govern-
ment of India a 11010, must approach this question from two points of view-
flhat iH, in the first pla!1e, the relief of the pre:;cnt incumbentFi . and, in 
the second place, the encouragement of recruitment. Both ~ of the 
greatest. importallce but I will refer later to the question of rem'uitment 
and will review now the caHC for ~ener l relief. The pay of the Supelior 
SC1'ViCf'H had been under conHiderntioll and diHCllSsion now for many years. 
~ ,do not !lropoHe ~o take t~e story back hefore 1912, by which year it had 
been reah!W>d I'hat ROmeth1l1g wfluld havf' to he done, PriCeR had been 
risilU;l' Rteadily fol' many years, ~ ilc salariellJ fnr the most part had 
remamed unchanged. TheRe r-ondltions had by 1912 produced A consider-

~Je amollnt of diHClontp!1t. Now, thl're if;! one importa.nt point to whieh t 
wlsh to draw the nftentlonof the TTOtlHI', and that is, that these 'complaints 
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w~~  ;rpa.d"e. before t4e wa,r an4 lo~ ,before the ,Reforms. I h.ave. often 
e~r  It l;iM that the er J(~es II-re aHkmg fQr more pay as a bal'g8l1\ for the 

Refo'rnis. " Not'biitg' ill more untrue. ' ' ., , ~ , ", , 
, As I have saId by 1912 the Services were, beginning to feel the effeet 

of the constant rise in prices. That priceK' have risen haTdly needs 
emo~tr ~ion  but the House will want some facts, and in this connection 

I will refer them t.o a Report which is well known to most of t ~m  The 
Government of India placed an eminent Indian gentleman, Mr. K. L. Datta, 
on special duty to conduct an e or t(~ inquiry into the facts, and t i~ 
Repol'\: is 110 doubt familiar to the 1I011He. He found that in the period 
1890-1912 the general levd of wholesale priceH rose 'by 36 per cent. j of 
domcstic servants by some 50 per ccnt. and the average wage of all labourers 
by about 60 per cent. Roug-hly there wali a 50 per cent. rise all rowld. 
It iii, therefore, not surprising thatl the ServieeR ill 1912 were beginning to 
feel the effects of these rises. In that year the Islington UommiSRiou was 
appointed. They took two and a half year!! over that job. They 
took plenty of evidence and they published many volumes of it. Well, 
by the time the Report reached the Government of India, the great war ha4 
come on and the consideration of the Report was deferred and the 
Report WaH not actually published till January 1917. In the meantime the 
foots on which' the Report was based had changed 'and were daily changing 
lOut of recognition. The war had, in India as elsewhere, produced all 
upheaval of prices and the recommendations of the Commission were out-
of·date before they were considered, before they were even commenced 
to be considered, and the .considel"8!tion itself was a le!lgthy process. It 
was not till the end of 1919 and the beginning of 1920 that the new scalles 
of pay for the Services were ,sanctioned. 

I come now to the revisions of pay of 1919-20. As I said just now, 
the actual proposals of the Islington Commission were out-of-date before 
they came up for consideration. The primary new factC)r was the cruBbing 
increa.'1e in prices since the Islington Commission had made their recom-
mendallio.ns. It is probably a reasonable estimate to say that the rise 
in the cost of living for Europeans in India in this period had been not less 
tha.n 60 per cent. But it is perfectly true that at that time there were 
inftuences of a compensatory character, a.nd tlhe main influence was the 
remarkable riRC in the exchange value of the rupee. To someconsideT'able 
extent the rise in the cost of living was made up by this, and it is quite 
clear that tbe revisions of pay of 1919 and 1920 were marle on the BSliump-
tion that the rupf>C would remain at or about 2 !lhilling!l. The Under 
Secretary of State for India made the following statement in the House of 
Commons on the 20th July 1922 : 

" Tllfl present 8cnle of solaril.'B was fixed with eft'eet from the 18t Dellember 1919. 
The official exchange value of the rupee was then 2 ahillingtl. At that time it was 
expectl'd that the exchangE! value would continue about that figure, though it could 
Dot be definitely guaranteed." 

(Di1lJan Bakadttr T. n (~ ri r : ' Is there any other authority 
for that' Y) I will endeavour to find out. It may assist the House,to 
realise what an important factor this anticipation of ,I:\. high exchange 
must have been in determining the new rates of pay for the Services, 
if I refer to the case of the Indian Civil Service for purposes of illust· 
r~~ion  The Montagu-Chelmsford Report had urged th.at something 
shduld be done towards restoring the real' pay of the Ser-
vice to the lev('l which had proved attractive 20 years ago, 
and in the consideration of the revision of pay of the Indian 
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Civil Service, considerable rtress WIS laid on this recommenda-
tion. To restore the pay of the Indian Civil Service to the level whieh 
had proved attractive 20 years ago would have involved perhaps an 
jncrease of 50 or 60 per cent. The actual increase sanctioned was 
some tI or 10 per cent. It is, I think, very evident that these pl'oposals 
would not have been considered to meet the situation adequately had 
it not been for the anticipation of Ii high rate of exchange. AM the 
Lee Commission say in their Report, if exchange had remained' at or about 
2 iohjl!ings, it is probable that no complaint would have been made 
r~ r in  the scales of 1919-20. But within a year of the introduction of the new scales the basis on which the new rates of pay had been fixed 
~ s shattered. The Services had been tried high. For seven years 
they hau. waited for relief which seemed to, them at any rate overChle. 
No yooner was the relief given than an unforeseen accident deprived 
them of a large part of the long expected relief which they hat! hl)ped 
to receive. By the end of 1920 the Government were ovenvhelmed with 
a large number of memorials protesting against the. new rates of pay. 
But at that time there was great financial stress in India. The fillan('ea 
were seriously involved, partly from the general after-effects of the war. 
partly from the failure of the currency policy, and partly owing to the fact 
that enormous sums amounting to 9i or 10 crores had been incurred in 
.recurring expenditure for the purpose of raising the pay of the Provincial 
and subordinate Services throughout India-eharges that I myself regard 
~ absolutely essential but still they were a heavy burden on thc Exchequer 
of the day. Sir, the Government postponed any further action for three 
years-from 1920 to 1923. The decision to appoint a Royal Commission, 
whose Report we are discussing to-day, was made in January, 123, but the 
Commission did not start its work until the cold weather of 1923-24. 
Sir, I have gone into this at some length because I have heard it said that 
the claims of the Services are really in the nature of-to put it quite 
frankly-black-mail. They do not like the reforms and therefore, in order 
to keep them quiet, you have got to pay them more. I contend that the 
history of this matter shows clearly that these claims arose before the 
reforms were thought of. It has·a long history, and as they think, it haa 
taken a very long time for them to get much needed relief. 

Now, what is the relief proposed by the Commission' I know the 
House feels that they have not been given the full evidence on this point 
given before the Commission. How could the 90mmission, which gave a 
pledge that they would not reveal a great many things which were com-
municated to them under the pledge of sccrecy, publish that evidence' 
Much of the most valuable evidence was given by banks which doubtless 
were bound to exact the pledge of secrecy ; for I understand. that to reveal 
the condition of its clients' accounts is a thing which no bank will do. 
Other evidence was given by commercial firms. They had very good 
reasonlr-quite obvious reasons-for not wishing their recommendations 
to be known. 

~  Pandit MotUal Nehru (Cities of t ~ United Provinces: Non-}luham-
mad an Urban) : May I ask if there is anything to show that banks and 
co.mmercial concerns asked that their evidence should not be p1Jblished , 

The BODourable Sir AIeUDder Muddiman : I think 80. I have Dot 
got the exact reference now, but I will give my Honourable. friend the 
reference. There is a reference to this in the Report. 



BBOOJOlENDATlONS 01' THB LEB COllKlSSION. 

Mr. l'tt. A. . .JiDuah (Bombay City : Muhammadan Urban) : r~t must 
be a privilege claimed by the banks if the privilege was not raised by the 
constituents. 

The Honourable Sir .Alennder Kuddiman: I do not quite tollow th. 
IIonourable Member. As I say, great point has been made that the 
detailed evidence has not been laid before the House. 

Diwan Ba.hadur T. Bangachariar (Madras City: Non-Muhammadan: 
Urhan) : Is it suggested that the banks gave individual accounts to 
the Commission Y 

The Honourable Sir Alexander lIIuddima.n : The Commission say on 
page 26 of their Report : 

•• We have obtained independent confirmation of thil view from banks or :financial 
houscs in close and constant relation with nlembers of the Services. We were informed 
that a great many olleen, particularly in the early years of married life, aro at 
prosent in debt to an extent which was unknown 20 years ago; and that this is ba 
no aenac due to extravagance. !nauraneololiciea are pledged as security for advanC81 
to a much greater cxtent than formerly an in many cascs their surrender value taken." 

I understand that an insurance rolicy is the last thing that a man 
pledges. 

Mr. O. DuraiBwami A.i)"&Dl'&r (Madras ceded districts and Chittoor : 
Non-Muhammadan Rural) : Will the Honourable Member look at page 61 
where he will see that a different ground is given by the Committee for 
not publishing the evidence , 

Mr. President: I must ask Honourable Members to allow the 
Hononrable the Home Member to proceed with his argument. Govern. 
ment haye allotted three days for this debate and Members will have full 
opportunity of developing their own case. 

The Honourable Sir Alexander Muddiman : On a point like this, 
what you want is not for everybody individually to examine t.he evidence. 
You have had this Commission. I suggest that it would be right that their 
recommendations should be treated somewhat on the lines of the verdiot 
of a jury. When you get a unanimous recommendation, you must attach 
some weight to it. It is not suggested that the Commission was unfair or 
prejudiced. They were engaged for the purpose of giving their impartial 
view of the matter. They presumably came with a perfectly fair mind 
to the matter. 

Now, what are their proposals Y I will explain them in broad outline. 
In the first place, they propose an addition in the matter of pay. The 
form in which they cast their proposal waH somewhat complicated. They 
suggellted that an addition of Rs. 50 a month should be made to the over-
seas pay and that the 'v hole of the overseas pay should then be eo.verted 
into st.erling at the favourable rate of exchange of 2 shillings.. The 
e8tiJcnce of the proposal, when it is analYHed, will be Heen to be the pay-
ment of the whole of overscaN pay in sterling. Unless the whole of the 
overseas pay is remittf'd to England, the full benefit proposed by the 
Commission does not acerne. We accept the fundamental principle of 
this proposal, but we see no advantage in Iltating the overseas pay iinlt 
in rupees and then converting it into sterling at a favourable rate of 
exchange. We prefer to state the overseas pay straightaway in sterling. 
The effect of the proposal is, in the first place, an addition to overse .. 
pay, in the second place, the payment of that overseas pay ill ster1.inc, 
in such a way that the oftlcer is protected against the loss, if the exchanp: 
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fa11s' below' '18: 4d: ; . and"the Governmet 'will take . the ·proflt'when the 
exchange rises above Is. 4d. Thill is the essence of the proposa'l ()f· the 
BciyM 'CommillSiob 'and -we' are prepared' to ticeept it, spea.kisg 'reDerally, 
mirely "implifying the form. With regard to the amount,' this appean 
to us to be fair and equitable. 1'he Commillmon propOile that it I:Ihould 
·atart at &. 75 a month on a Is. 4d. bllsis and rise in the 12th year of 
serviee to Us. 200 Il inouth on the same'tlllsil-l. . 

There was one point on which the' Commission were greatly divided. 
It was on the question how far this relief should be cllrried out with regard 
to officers holding administrative post!!!. Thc l.ndian members recom-
mended 110 relief except for certain lower admill,istrative posts' fln a pay 
of R,"I. ()- -~  '1'he English membei.·,s, on the other hanu, 
proposed-and the Houhe will find the arguments IItated very clearly in the 

en ice~t t the relief given at the top of the time-scales IIhould be 
carried on for ail officer!! above the time-!!cales whose pay does not exceed 
RII. 4,000 a month. The Government of India are not prepared to accept 
either of these divergent views. They propose to take 8 middle course. 
They are impressed by the fact that the financial circumstances of many 
officers holding administrative POKtH are Ijtraitened. At the Hllme time 
we think that· the proposals of the English Commissioners go somewhat 
too far and that 'it is unnecessary to consider the grant of any relief to 
any officers at present drawing more than RII. 3,000 a month. 

The second element in the scheme of relief proposed by the Com-
mission is the grant of free passages. This I must explain is part, and 
8!i. essential part, of the general scheme of relief of the CommiSBion. 
They could have done it in any other way. They could have proposed 
a further increase in pay, but they thought it preferable to grant the 
relief in the form of free passages. The officer himself is relieved of 
eonsiderable mental anxiety if he knows that his passage will be paid 
by Government. Further, the system has the advantage of providing auto-
matically for the actual needs of the wife and family, and lastly the system 
is likely to be on the whole economical to Government, because it is certain 
that no more money will be paid by Government than is ~tu ll  required 
for expenditure on passages. Nothing perhaps in recent years has proved 
a more serious burden to the Services than the erushing increase in passage 
rates. 

From 1903 for a good many years the COlit of a P. and O. 1st claR..OiI 
return p8.SHage from Bombay to I;ondon was £78; it now ranges from 
£122 to 157 ; the intermediate scale of accommodation, namely, Ist Class 
B being £140. The concession, as the House will observe, is a moderate one. 

Relief is provided only on the scale of 4 first class passages in the 
course of a service which may be taken as averaghlg from 28 to ao years, 
that is, one passage in seven yeal'R. 

The third main head of the recommendations of the Commission is in 
~ r  to pensions. I would here call attention to the fact that the Com-
mJ.8Rion have rejected the claims for increase in the penllion of the Indian 
Civil Service and have declined to reopen the question of the refund of the 4 per cent eontribution which all officers of the 1. C. S. ulled to make 
tQ:wards their pension before 1919. The Government of hidia accept 
t1ie conclusions of the Commission on both these . points, but T think the 
House will recognille that the Commission'" conclusions were framed in a 
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Npirit of due moderatioo 'IInd economy •.. ~ orit mUHt. be 'remem.beJ;.ed.,that 
,while. the i;C.S. :pe,siQD ,·is ,a1w.8tYiI re l esenre i son~ of· ~l  yea.r, ~I) 

c~ who joined It e ~r iee  e or~ ~9  receives t~e fuU £1,000 'S; year 
ftom GO\lepnment. On.'thecontrary,lt IN g-enerally estlDlatft(i that u~er the 
.old. liYNtem ·an ·.officer of >the l (~  c~nt .. ributecl 2 ~ year to l~ .0W11 
~ ion  and the Govermnentgawe a penNi on of only £750 a year. Tbe 
ceHHationof the eontributi,4lD of ·officers to their own pension from .191H 
ChUllF;uS the situation, hut. the cilll.nge is only a gradual. one. It will ~ 
25 years from 1919 before the fil"lit officer of the I.e.s. draws his full 
£1,000 Jlension from Government, and in the meantime those senior o icer~ 
who arc now retir n~ IITC rt~eei in  from Government a pension very much 
leli.'i than £1,000. 'rhe CommiNlolion howevcr proposed to grant certain 
enhanced e l~ioml to Members of the Indian Civil Service who attained 
the high rank of Member of Council or Governor. This proposal has been 
carefully eonliidered hy I1S, but we l'(>gret Wt' find ourselvcH unable to 
liupport it. We think that it iH difficult to reconcile with the main idea 
which we take to underlie the recommendations of the Commission, namely, 
that cHNential relief should be given to those who need it most.' Moreover, 
the penHion of the Indian Civil Sel'vice has been based on the principle 
of uniformity. This principle has many advantages, but it is inherent 
in it that the man below the average receives more than he deserves and the 
man above the average receives leS!;. We fully recognise that a pension of 
a thouliand pounds a year may seem meagre for an officer who has jiBed 
a great and responsible post such as that of the Governor of one of our 
. major Indian ProvinceN, but we feel that such a considerable departure 
from the principle of uniformity as is proposed by the Royal Conimission 
would involve a reconsideration of the principle itself, and we do not 
think it would be expedient to upset a system which has in the past 
proved one of the chief attractions to the Service. 

I have e l i~e  what the Commission and the Government of India 
do not propose to do in the matter of enhaneing pensions. What they 
do propose is a moderate increase in the pension of the Uncovenanted 
Services amounting to Rs. 1,000 a year or £87-10s. in the ordinary pension 
from 25 years' service onwards. 

The inadequacy of the rates of the Uncovenanted Services pension 
~ .been a ground of complaint for many years. The pension was fixed 
ol'lgmally M long ago as ] 855 01' 1860 at Rs. 5,000 a year which was then 
£500. On the proposals of the Commission the 30-year pension will now 
be £612-108'. I do not think anyone can suggest that an increase of 
£112 a year to cover the changed conditions of the last 65 yeal'S is excessive. 

These are the main recommendations of the Commission to which we 
invite attention. I will leave it to my Honourable Colleague in charge of 
Finance to explain any pOHsible indirect repercussions of the proposals of 
the Commission on the finances of India. I will confine myself to the 
direct cost as estimated by the Commission, and I have my Honourable 
Colleague's authority for stating that the estimates given in Appendix VII 
of the Report may be taken as approximately correct. That is to say the 
cost in the flrst year is 96 to 98 lakhs plus about 7 lakhs for administrative 
posts, or just over one crore. This is of course on a Is. 4d. basis ; if 
exchange rises it will be lelis. 

Diwu Bahadur'1'. ltaDgaohariar : How much of it will be Central 
and how much ProvinciAl' 
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The Honourable Sir AleDDder lIuddiman: My Honourabbel Col-
league will be able to tell you accurately. There is one statement however 
in Appendix VII which is somewhat misleading. It is Il8id that the 
annual cost will probably rise until it reaches about 11 crores, and will 
subsequenUy fall, as Indianization makes itself felt. I think it can be 
shown that this is too pessimistic a view, and underestimates the immediate 
economies of Indianization. The rise is due to the increase in the pensiona 
of the Uncovellanted Services. This is estimated to involve a progressive 
addition of just over a lakh a year for 15 or 16 years. But the economies On 
Indianization will certainly exceed a lakh a year, and therefore the cost will 
not gradually rise, but on the contrary will gradually fall. I tried to bring 
home to the House in the earlier part of my speech the exceedingly far-
reaching nature of the Indianization proposals of the Commission and the 
rapidity with which Indians will be replacing Englishmen in the Superior 
Services. If we take into acconnt both the ovel'Neas pay and the passage 
concession, the Indian officer of the future will be costing from the 12th 
year of service onwards some R.'1. 500 a month or Rs. 6,000 a year leMS than 
the British officer, and even in the first year of service he will cost Rs. 2,400 
less. For every 10 British officers that retire at least 6 Indians will be 
recruited involving an economy of over Rs. 14,000 annually. Now we 
may anticipate that about 150 British officers will retire each year from 
the All-India and Central Services. This would suggest a progressive 
saving of more than 2 lakhs each year which is appreciably in excess of th, 
progressive increase on account of pensions. and will mC!reover steadily 
rise in subsequent yearR. The Honse will rcalise therefore what a very 
important economy may be anticipated through the proceRS of Indianization. 
The Commission did not, it is true, propose to reduce the exiKting basic 
pay of Indians which would produce a further economy, and, in this very 
difficult question, I um not prepared to say that the Commission was wrong. 
The matter, however, is one which may, if necessary, be further considered. 

Finally, I will deal with t.he very important question of recruitment. 
Now one of the most important aspects of the ('A)mmission'lI recommenda-
tions is the extent to which they will Ho]ve our present difficulties on thia 
score. I have noticed that two confiicting lines of argument are used. 
There are those who say that recruits can be had for the Services without 
making any appreciable improvement in terms. On the other hand, there 
are those who say that the financial proposals of the Commission will be 
quite ineffective to attract recruits. I believe that both these arguments 
are wrong. It is quite clear that at the present time, whatever the cause, 
recruits cannot be had for the premier Indian Service. The Indian Civil 
Service is already 75 under strengt.h. By next year it will. probably be at 
least. 100 under strength. In the examinat.ion held a month ago for the 
Indian Civil Service 21 British candidates presented themselves. Before 
the war nearly 200 used to come forward for what was generally acknow-
ledged to be the severest competitive test in the country. The experience 
of this year does not stand alone. In 1923 there were 38 British candidates, 
in 1922, 19, in 1921, 20. The significance of these figures lies in the fact 
that, even on the reduced proposals for recruitment of British officers 
made bY the Lee Commission. we require each year 22 for the 1. C. S. We 
actually need more omcers than there are candidates forthcoming. It is 
often said that for the Police at any rate there is no dearth of candidates. 
This idea has grown up owing to the experience in the first year or two 
succeeding the war. At that time there were a large number of oftlCC1'8 
just demobilised, and it is true that the number of applicatioDi for admis-
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lion to the Indian Police Service was large. But we have now settled down 
to normal conditions, and I will give the House the fa,cts relating to the-
examination for the Indian Police Service held a month or two ago in 
London. There were 18 vacancies to be filled ; for these only 41 candidates. 
appeared. A qualifying standard is laid down for this examination, and 
out of the 41 candidates 13 failed to reach the qualifying standard. There-
fore there were only 28 qualified candidates competing for 18 vacancies. 
The position is certainly not as bad as that for the Indian Civil Service, 
but there is little margin of safety. I do not assert that financial con-
siderations are the only ones which deter candidates from entering these 
Services, but I do say that finaJlcial considerations do playa very important 
part and that without a removal of the present economic difficulties of 
the Services there is no likelihood of onr being able to obtain the services 
of the Englishmen we want. If you want any Englishmen at all, they 
ought to be of the good class. If you want them, you mllilt take care they 
are good ones. The improved terms recommended by the Commission 
will certainly not enable the services to live in affluence nor will it restore-
the comparatively easy circumstances of the old days. Still they ought 
to be sufficient and the Commission thinks so and I am prepared to trust 
their judgment. In that respect their proposals would give the Services· 
at least that minimum subsistence which a public servant can rightly 
expect. It will enable the members of the Services living. with due 
economy to avoid falling into df\bt. That is not the case with many of 
our officers now. I see that Lord Lee, the Chairman of the Royal Com-
mission, stated publicly that, if the recommendations of his Commission 
were brought into effect, he was ready to take part in a recruiting campaign. 
in order to secure candidates for the Indian Services. That shows, at 
any rat.e, that in his judgment the recommendations made are adequate 
to attract recruits and, in the se'Jond place, that he is prepared to throw 
his infiuence into the scale in favour of recruitlment. I have had lett61'S 
from Oxford which give me some more hopeful account of affairs there. 
There is no doubt that people there and people in England gcnerally are 
watching very cloRely the action that would be taken on the Report of the 
Royal Commission. 'Dhey will also, I have no doubt, watch very care-
fully and read the debat.eR of this House when it ,deals with the recom-
mendations I am making. The general impression I have derived is that, 
if effect is given substantially to the recommendations of the Commission, 
there are some hopes of a decided revival of recruitment. Now, Sir, I 
thank the House and you, Sir, for the indulgence in the matter of time. 
The ground over which I have had to travel is very extensive and I have 
had to restrict myself to the main issues and pass lightly over many points of 
great importance. The debate that will ensue will give opportunities for 
those points to be raised and dealt with by the House as a whole. I feel that 
the occasion is a great. one; that the House has a great opportunitry, a great 
responsibility. Sir, one more word and I huve done. I have through-
out my speel'h avoided any reference to the work that has been and ia 
being done for India by the Services us they are at present constituted. 
I do not desire to base my ease on any appeal of this kind. But the 
other day I came acr08S a phrase that attracted my attention. It was 
a reference to II hordes of mercenary officials". Well, Sir, that was a 
phrase that stung me for a moment and I asked myself-Is that really 
the light in which the Services ~ looked on , Of one Service it il~ becom.es 
me to speak. Ita reoord is known and I un oontent to leave Its menta 
and demerits to the verdict· of history. But what of the others, the 
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engineers, tire doctors, the policemen, the profe880l'H, the forest o tlce~ 
and the rest who have spent their lives and often died in the serviee of 
Inaia·' Were these mere mercenaries ? Is this all the recognition that it 
due to them from. R developed India' And then I was comforted and 
felt that there WIUI no stin~ in the word mercenary for· they were mercen-
aries in the Harne way 8H that great army of whom it is written 

II Thele, in the day when heaven waR falling, 
Tile hour when earth'l foundationl ded, 

Followed th('ir mercenary calling 
And took their wagel aDd are dead." 

Mr. President : Resolution moved : 
•• Thi. Assembly r(J('ontntl'lIdR to the Governor Gl'nernl in Council : 

(1) That the following recolJlDlcndations of the Royal Commiuion on the SUI)erior 
Civil Servicea in India be in principle approved : 

(/I) that while the existing system of appointmont and control of the All· 
India Serviees should, in lIresent conditiona, be maintained in reaerved 
fields, the following BerneeB operating in traMterred fields, namely, 
the Indian Educational Service, the Indian Agricultural Service, the 
Indian Veterinary Service, the Buildin,. and Roads Braneh of the 
Indian Ber.vice of Engin6Crs in those pronncca in which the two branches 
have been &eparated, and the Indian Forest Serviee in Bombay and 
Burma, Ihould 10 far as future recruit. are eoncerned be appointed anti 
eon trolled by Local Govommentl ; 

(b) that recruitment of Indian. for the Services in reserved flelds ehould be 
increased al recommended ; 

(c) that having partieular regard to recommendation (0), early ltepa be taba 
to conautute the Public Service Commi88ion contemplated .b7 aeWon 96·0 
of the Government of India Act, au.d to enact such leglllation &I may 
be neceuary ; 

(2) That pay, palll&ge eonceaaioDi and pensioDi bo granted to the omeera of 
the Superior Civil Services in India approJ:imately on the aeale recom· 
mended; and 

(3) That the recommendation of the Royal Coll1ll1i88ion regarding the constitu· 
tion of Provincial Medical Servieel in Governor '. 'Provinees be accepted 
in principle, subject to: 

(/I) the employment in the province. of an adequate military reserve; 
(b) the proviBion of adequate medical attendanee for BritiBh Officers in the 

Civil Bervices and their families; and 
(0) the further cODBideration of the conditions neceBsary to secure Dn adequate 

number of British medical recruits for the needs of the Army." 
We now adjourn to Twenty-five Minutes to Three. Thereafter, I 

shall call upon Pandit Motilal Nehru to move his amendment. 

The Assembly then adjourned for Lunch till Twenty-five Minutes 
to Three of the Clock. 

The Assembly re-assembled after Lunch/at Twenty-five Minutes to 
Tl1ree of the Clock, Mr. President in the Chair. . . 

.... Presiclent: Before I call upon Pandit Motilal Nehru to mo ~ 
his amendment, I wish to point out to the House tbat the correct Amend-, 
_nt Paper is. tmo one which waa found lying on the desks this morning, 
and not that circulated two days ago. 
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pandit Motilal Nehru (Cities 01 the United Proyinces : Non-Muham-
madan Urban) : Sir, f rise t<, move the N\tionlliist amendment- to tho 
Government Uesolutiou wiJieh haR just betlD so very ably moved by th" 
Honourable the Home Member. 1.'he amendment stands in my name, 
and I wish to maktl it perfectly clear at the ~r  o.taet that it ill .1 
Nationalist amendment. It is rather long and I would follow the c m l ~ 
of the Honollrable the Home Memher in dealing with it. I shall not 
inflict it upon the HOWiC by reading it from beginning to end. 

-------_ .... _.-
• • That for the original Resolution tho following be Bubstitut.oo : 

• PUT I. 
.That having regard to the following among other factI, namely: 

(cz) That the Royal Commisl!ion on the Superior Civil ~r ices in India was appointed, 
and allowed to enter upon ibl functions in utter disregard of the Resolution. 
paased by the tim Assembly ; 

.(b) That all qUl'stions affecting the Civil Services are inseparably connected with. 
and entirely dependent upon, the IB.1'ger question of the grant of responsible 
government to India and call1lot be entertained and satwaotorily dealt 
with unl!'ss and until HlP Rl'IJOlution of this House on lk'Bponsible Govern-
ment adopted on 18th Ft!Lruary, 1924, is lIubstantially complied with; 

(c) That the terms of reference to the said Royal Commis.'fiOll all/i the recommend· 
ations made by it involve the perpetuation of an aIltiqllo.ted and anachronie 
BYstem of publio servic(18 without any attempt to l'OOenlrt<l'l1ct the a,hnillia-
native machinery to lIuit the present day conditions of India which are 
widely different from those prevailing when it was inaugurated ; 

(4) That the said terms of refel't'nce to tbcsaid ROYII.I Commission and the recom.' 
menciations made by it arc bas('d on the unwarranted lIo88umption that the 
existing system of govcrnm('nt. both (JentrnJ and Proyjncial, and the pfCscmt 
position, powers and functiolls of tbe Secretary of State, the Governor General 
and the Governors of PI'ovinocll. would continue indefinitely; 

(8) That some of the recummendations of the Royal Commission are intended to 
deprive the Legielatures even of their existing powers by suggCilting devices 
to transfer items of cxppndituff' hitherto Bubject to the vote of the Assembly 
and tbp PJ'Ovincial Coun(~ils to thc head of non-votable items; 

(f) That the said recommendations have introduced racial discriminationll in the 
treatment ofthe AIl·India Services; 

(II) That the said recornrnendationEl make the extraordinary provillion that officers 
appointed to the All-India Services after 1910 as also those to be appointed 
hl'reafter ahR.ll have guarantt-f',$ againl:'t and oompensation for being trans-
ferred from the rE'llf.'fved to the transferred field of Servico-a contingency 
which they mUMt be taken to be well aware 01 when tJa"1 yere appointed; 

(A) That the recomrnenri!ltions of the CornrniBBioll regarding tJaOi Medioal Services 
arc entirely unsatisfactory ill that (1) they seek to porpetuate the oom· 
plicated system of interdlJpt'nlience of the Provincial Medical BerviCf.'B upon 
the irresponsibl(l Milital'Y Dcp'£rtl1ltlnt; (2) they introduce the objection-. 
able princilJle and a costly schlHno of provision for medical assistance to 
Europeans on a racial basis; (3) they do not, recognise the neoe8l!ity of tho 
Indian units of the Army being offiooroo by Indian Medical offieers: and 
(4) they propose to absorb the presant Indian Medica! B3fVicll into tho 
Royal Army Medioal Corps (India)-a step which will practically dose the 
door to lndillon mt'llioa.l mOil in the said corps fIond thert!by als 0 in eivil 
employment; 

(I) That the inquiry held by the ltoyal Commission has been unsatisfactory in that 
the bulk of the evidencc 011 which the bald recommendations of the C()m· 
misaiOll are based was allowed to be tendered and accflpW in camera a.nd no 
material evidence is either indioated or mR.de available to thiA Assembly 
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Sir, before I go into my amendment I think it is but doe to the 

Honourable the Home Member that I ~ oul  congratulate him on the 
great ability and perspicuity with which he has dealt with the subject. 
lIe has dealt with it very fairly and has not overdone any part which 
related to the benefit of the Services. But remembering the undertaking 
that he gave at question time about the materials that he was going to 
place before this House, I most confess to a feeling of great nervousness 
all the time that I was listening to his very elaborate speech. I was 
listening to it almost with bated breath and at every moment I expected 
t).1at some new material, something which we could not guess at from the 
report, would be forthcoming. I saw something protruding frOID the 
files in front of him and took it to be the fuse of the bomb under hiR table. 
I expc(!ted ovei"Y moment the bomb to be thrown and sooner or later to 
burst upon us. I waited and waited and it was only ,vhen the Honourable 
th(' Home Member resumed his seat that I heaved a sigh of relief. The 
homb did not after all explode; it was not even thrown, and we remain, 
solar as the materials go, where we were before the Honourable the 
Honw Member began his speech. 

. .. --
tIde A_bly recommends to the Governor General in Council that the recommendation I 
of the Rey&l CoDUDillion on the Superior Civil Services of India. be not aooepted, and thia 
Allembly further recommends that instead. of the rooommendat·ioI18 referred to in clll:uae (I ). 
Il1b.clauaes (a.), (b) and (0) and clause (2) of Sir Alexa.nder Muddima.n's Reaolullion 10 far .. 
the lattllr relates to future entrants into the Civil Services being approved, the following 
IteJlII be taken in respect of future recruitment anti control of the SMVicea, namely: 

(i) That all further recruitment in Engla1!d for the Civil Services in India including 
the Medical Service under the existing ru lea be stopped. 

(it) That a Public Services COmmission be eatablishedin India. and the conatito. 
tion and functiOIl8 of that Commission be determined (\Jl the reoommenda· 
tions of a Committee elected by this Assembly. 

(iii) T.hat His Majesty's Govemment be requested to take the neceaaa.ry steps for the 
pUrJlOBe of traPBferring the powers of appointment and oontrol of the Services, 
now v.ted in tqe Secretary of Stau-, to the Government of India and the 
Local Governments, luch powers to be exercised under laws to be paaaed by 
the Indian and Local LegiBlaturetl regulating the Public ServiceR, including 
the claaaification of the Civil Services in India, the methods of their reo 
cruitment, their conciitioI18 of service, pay, and allowBollces and discipline 
and conduct. 

PART II. 
Thi. AlIIel1lbly is unable in view of the present financial condition of India. and on the 

materials before it to satisfy itself as to the propriety and reaaona.bleneaa of the reoom-
mendationa of the Royal Commiaaion in respect of the olleged grievancfJII of those at 
present holding office in the Civil Services, a.nd ca.nnot with due regard to the interests 
'nf the tax· payer ~nt to the impoBing of fresh burdens on the already overburdened 
finances of the country. 

But in view of the financial relief that will reault from the stoppa.ge of all rearait· 
menti o~tlli e India. under the existing rules as recommended a.bove in P3.rt I. 
this ABleon'lly is prep .. red to (JOllli:Jer the a.lIege:l grievlUloell of tbe present inoum· 
bents as regl\r.Js pay, ~III ! o  ooneeaaionl and pensiolll and recommendl sooh meuurel 
of re.irelll as may be found ncceasa.ry, a.nd for that purpose it recommendl to the Governor 
General in ( oun~il to take .tepl for the ele3tion of 0. Committee by thil HoUle to enable 
the'll to go into the. entire question on all the materiall availa.ble to the Royal Commis-
lion inohadiDg the evidenoe taken in camera or such other material .. aa.y be avaUable 
md to mak'J ita ,reoommmdatioua to thil Houae .. early a.a poIIlble.' .. 
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Now, Sir, he made certain preliminary remarks about the value 
to he attached to this Report, and I wish to deal with them point by 
point. What he said was that this Report was made by a Royal Com-
mission which was constituted by Aentlemen of the highest position 
and attainments. Nobody has eyer doubted or disputed that. Th.., 
next llOint he made was that t~  recommendations were the rellult of 
a compromise. It is here, Sir, that 1 would beg to enter my dissent. 
Com romi~ e between whom Y Who were the partie!!! to that compro-
mi!!!e? 'I'he Honourable the Home Member said that the Indian 
gent.lemen on the Commission were representative Indians. Here again, 
Sir, 1 beg to join issue. Who elected them; whose representatives 
were they, and what position did they occupy in the public life of the 
country apart from their relations with the Government or their member-
ship of one of the two Houses of Legislature, at. one time or another! 
ThcIl the Honourable the Home Member said that we must take it all 
a verdict of the jury, and that we must attach to it the same weight as 
we would attach to a unanimous verdict of a jury. Now, Sir, I have had 
something to do with juriell, and I know under what circumstances 
weight ill attached to the verdict of a jury, and under what circum~ 
stances no weight at. all is attached to it. When the evidence is takeD. 
in open Court and the public al'e in possession of the facts from day to 
day as the trial proceeds, when the learned Judge has charged the 
jury in public and has reviewed the whole facts and given the law of 
the case, it is then that the unanimous verdict of a jury is entitled to 
all the weight that can be claimed for it. But without any of these 
things the very basis which gives the jury its weight is wanting and 
the verdict is of no value. 

'I'hen my Honourable friend justified the Report of the Royal Com-
mission by the rule of factum valet. Here again I regret I am unable 
to follow my learned friend. The doctrine of factum valet is vcry 
well known to lawyers. It means that irregularities which had no 
effect on the essentials or contravene any principle must be condoned 
when the thing itself is done. Such irregularities must not be allowed 
to disturb what'has already becn accomplished. We have heard of an 
adoption or a marriage not being allowed to be questioned on the 
doctrine of factum valet, if all the objections urged against. it arc mere 
irregularities which do not go to the very root. I ask the !louse in the 
present instance whether it can possibly be said that the objections 
we take to the Report are merc objections of form and irregularity 
which do not touch the merits. The objections we take are objections 
which vitiate the whole proceedings, which go to the very root of every 
recommendation that the Royal Commission has made, as I shall pro-
ceed to show when I deal with the various paragraphs of my amendment. 
That being so, there is no justification whatever for invoking the doctrine 
of fartum valet in support of the Report. 

Now, Sir, I shall follow the course which the Honourable the Home 
Member has followed, and only deal with my amendment in a general 
way as the Honourable the Home Member has dealt with his Resolution. 
I shall, with your permission, lay it bit by bit before the House, and as 
I do so, make a sort of running comment to explain any points which 
I may think are neoessary to be explained. 

Now the whole scheme of the ameDdment is quite clear. It is 
divided into two p.aril. The hst part .... the grounds UpoA whioh 

• 
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we say that no effect should be given to the recommendations of the 
Uoya! Commis(o;ion. It a180 gives the constructive propol:lali! v;e han) to 
make in t.he light of the fuctl'! stilted. 'I'he Hecond part dcabl with the 
gorievances, or rather refers to th" grievances of t l~ present incumbents 
in the various grades of Services. 

III Part I we contend that tht' J't'commcntiutioUlo; of the' I .. ce Com-
mission should he w olJ~  rejceted. In order to estnblish why this 
should bc HO. mv tlli'll( is facilitated bv the Reflolution which hali becn 
moved on behalf of the Hovernmcnt .• I think, !:;ir, I can show to the 
satlRfantion of this House from the terms of that Refloiution it8eli' that 
the Government is in full agreement with us in thinking- that t ~ 
recommendat.ions of the Royal Commission should be wbolly laid aside, 
and that our conchu'4ion8, if we have to form any, should be based upon 
factPi quite independent of those recommendations. Now let lUI;) for a 
momcnt turn to the language of the Resolution. What is loInid here 
is that; 

" Th(' follo\\'ing ,p<'omml!'ndlltions of the R.oyal Commission on the Superior Civil 
Servicea in India be in prill,ciplr. approvl'tl." 

What is the me nin~ of b('ing nppro\'ed in principle Y What is 
the principle that this Royal Commission has hlid down? We may 
as well look for 8 needle in a hay stack as try and find out a principle 
in the Report of the Royal CommiHsion. It iH a string of ipse i it ~  IJ. 
Meries of bald statements, of inference!! and conclusionlol, supposed to 
ha\'e been arrived at upon evidence which is not before this House. 
But ]' will assume that t en~ i!i a principle in these findings, in these 
recommendations. If thut be so, whert' ilS the ueccptance of the rCt'Oln-
mendations themHdves? When a recommendation is made and YOll 
only accept it in principle, do you accept it in the form iIi substance or 
to the full extent it. goell! You certainly do not, and that being so, I 
",ay, and Hlly with con i enc(~  that there is not a Hingle l ec mm(~ll l!tiull of 
the li.oyal Commission which has been accepted by the Government 8S it 
Htands without qualificationH and modification.!! which have not been 
disclosed and which f'Or augbt we know may change the whole face of 
the Report. The approval in principle applies to au b-clauses (a.). (b) 
and (0) of elause (1) as well as clause (2) ; but when we come to clause 
(2), we find another word, a tell-tale word. What this House is asked 

, to do iH to approve the principle that "pay, passage, concessions and pensions 
be granted to the offic('rs of the Superior Civil Services in India approxi-
mately on the scale recommended" ; not exactly, but approximately. Again 
in clause (3) we find the same important wordH in pri'fICiple. The clause 
runs : 

" That till.' recommendation of the Ror-Ill Commia.on regarding tile MnBtltutioD 
of Provincial Medical Servicea in Governors ProvinC811 be accepted in ,mcipl"." 

,\r.d lId·" I'llnp:inn in pl'inciple h; further diluted by the sub-clauses 
bci,ng, f;uhjected to certain conditions. 

Now, Sir, if any principle CRn he deduced 'f'romthis Report and the 
recommendations of the Royal CommissioB, the principle is that the exist-
ing Services should be paid more money and that fresh recruits should be 
better treat.ed than they are atpreHlmt. DoesAbat. fact. deserve to be 
dignified by the name of principle' Was it not known, was it l10t 
common knowledge in this couptry and in. Engla.nd befor.e this galaxy of 
gentlemen of greltt inte ~li~ence and ~i  position :met together and spent 
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"five lakhs of the money of the tax-payer to lay it down as a prillcipit! ~ 

The real fact is that the Government themselves r~ not desirous to taktl 
the recommendations' 8.tl they stand without qualification, and the whole 
idea of the Resolution, as I read it-and Sir, I read the lines I1S well AS 
between the lines, and put upon it the meaning whicll any man of a.1fairs 
will put is simply this, in the name of the recommendations of the Royal 
Commission give Ut! a free hand t.o do what we please, because anything 
and everything can be justified as coming under the principle of that 
Report. Now, Sir, what is the position' As I have said, the people do 
not want it, and 1 have shown, the Government cannot accept it in it!! 
entirety. 'l'he press has pronounced against it, not merely the Swarajist 
press, Sir, but allm the preNg which 'we all ,know represents the interest!! 
af the Services themselves; In thilil connection may I be allowed to refer 
t.o a short note which appeared only two days ago in the" Pioneer," that 
great champion of the officials all over India, and l~o in England Y What 
doeR the writer s ~- about this third clause, which was subsequently added 
to thf", Resolution of my Honourable friend' He lIays : 
., The COVf'rllml'lIt Resolution to l)B lIIoved in till.' ~ ll ti e A~sem l  on 

WI;!<inf'sih.y hUll b('l'll l'xt,('UdNI by tho in(')\l8iol'1 of E4 third ('luII[;o dealing with tllll 
Lee ( iI!Il (l~ oll 'LI I'rOl'01lll.18 for tll!' rcorgalliHntioli of tll<' Medical f';('rvl('cs. An. we 
OltII('ct(\I, t!1f' OUVt'TTlIlll'lIt (':UlIIot fl'eOlllllll'lld Ihe Il.I'Cl'ptalice of the principle of these 
IlJ'OlIO!ul:l without cousiderable retlt'rvlltioll.' , 

~o here ~ Ju~ e it, that the Govornment are not prepared to accept 
e;vpn tbe principle without certain reservations., rrhen he say!!: ' 

" }o'or TI'W!OIUl which hn Vl1 bel'lI given nt BODIe length in tb" I'olunma of 'i.h", 
Piollc(',', th".;e reSIlI'VlltiOJI!l nrc I ~t importallt arid \vlll probably require prltcticlIlly 
It ~o!ll l~t  I'l'vil'w (If the lvhole qIlPs:'jem !n l t ~  

Then t.he write.r proc(1(\ds: 
". It hilS IOllg lWl!lI I'I'I'ognis(Hl that the 8(~ ( I C in tho light of th!l present .Btate 

of \'I'I'rplt:Jll'lIt would bl)-quit\! imprlLllticllull" We doubt indeed wlll'ther Ute Goverll-
meilt NIII ( tttA~ l tt) tho' "uduption of liven 11 pn.rt of the propollals' I1Wdll lvithout 
further inv4at.igution, 01 tho' whole suhjcd ot the Medical Services' in I,ulia." 

, !-;"Iow that muy ~e talten llH R fair sample of the views of the press 
ai'u1 of the GoVel'tllI),Cnt RS' rt·gardii 'the 'whole of the' reelhrllnendations of 
tl~e o~ ul Comm\:.;sion. 80 that we Rl'e,Sil', eXActly where we were before 
the ROYAl' Co.rnmiflt<lioll enmf', and that I' f!ubmit OJ) the' showing of the 
H6'Vernrn('nt the'filseh'es; , 

i,\\"m n(lw,wiTh ~ il  "p(irmi:;sion .. hll.:!, t,jl(' 'various parts ( ~ my men ~ 
well,t, and in dealing with them 1 "hall re (~r ~  snc:h points as tpe Honour-
abll' the Home Member hns tried to m"ke about some of t ~ elnusei:. ! 
suy in. my ~J e mcnt  "that the' recOlllrncpdatiollS 91' t e~~o~ l Com-
mi .. 'jt;iOLI on, th<: Silperior Civ,il ServiCCIi of J ~  he not accepted," o.n(l the 
tlnit l'ell!lf,il I give lIS : • 
, ", (a) Thnt thlil BOYIl!. C(1lllmi8sion 011' the Hl.lp,!riQr Cl-vil S('T','i(,('8 in lndfrr WitH 

(l oilt ~t  Ilwl allowed, to cJI~er lIpon its" fUllctions ill ut«'f diu!'Wllrd of the RlIsolutiolll:l 
passed by the Ii rst Assem bly. " ." 

. Now, Sir, II. few fljoet/l, of which, the rr l~ se iH' probably' well aware, are 
to he hOJ''!le in niind. I will only give th,ree dates. . I' 

On the 26th January, 1.923, a motiop,fol' adjournment of the Hou.,e 
WitH pltllsild. 1'hat mot.ion waR made o~ the. ~ cisiono  His i i ~ t  ti) 
appoint this Rqyal COUlmisljion. The mqtion w,as carrierlwithollt 11 division. 
frhon. ()~ t~e 17th M.ll;rchof the same ) ~~ r  c~J t ~le i::.:.lget came up 
'for dis(·.llRl':ll'lD, It motIon wal.1 mndc to OJl'ut the ;rr:,·'c:ic:, "or the OXlleJk 
,f1iti.lrc to bc in(lul re o~  ~ccount . of this 'Royal, Commission, and thai 

~ 8~A ": E 
\ ~ 
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llIotion also was carried. Lastly, on the 28th March, 10 days lute~  
His Exeellellcy the Governor General in Council restormi t.he grunt-
not H!loi Excellency the Governor General Imt the l~rnor Ge;wral 'in 
C lln ~ J  Thus the Royal Commission 'wa::; forced upon the COlll;try in 
spite of the protest of the firilt ASNembly-a protest which wo,s bacl,ed 
by the general feeling and the general opinion in the country alld in the 
JlT'el<". It is believed that the Government of India thcmsel\'cs '\\"('l'e at 
one time' agaiIllst it. In the report of the debates on this motioll I find 
thRt my Honourable friend the indomitable Dr. Gour threw out an open 
c llen~e to the then Home Memher, Sir Malcolm Hailey, to deny that 
that was the fact. namely, that the Government had at one time (~ l es e  
their opinion against the appo.intment of this Commission. ~ir lIalc!olm 
Hailey, with his usual ability as a skilflll fencer in debate, ttl oic1ed a 
direct unswcr to that challenge, but treated the House to a (li!o.lsel'tution 

. on the ethics of office and on the etiquette and conventions (If men ill 
high office, saying that he would not be tempted, whatever Dr. Gour 
might ~  to give a direct answer. Now, Sir, I waR not then a ~m er 
of this House, but t.he report (ll t.he proceedings leaves 110 doubt in my 
wind on the point. It may be that the Government were not at the 
timtJ when Dr. Gour put the question and threw out the challenge, Ilgainst 
~ e appointment of the Royal Commi ~ion ; but there iN no doubt that 
at some time or other they were against it. There was an •• ultrlL-
Conservative " Government ill England in those days and there was a 
" reactionary" Secretary of State--the adjectives are not mille. Sir, 
but w~re used by Sir Malcolm Hailey himself. There ill no doubt that 
thl' Government of India had to bend before the will of the Government 
:at llome J and having done 90 it was but naturai for the Governor 
Gener,,1 in Council to certify the grant which had been refused by the 
HOUIie. Now, Sir, we are Rsked to swallow all this, to put our HeILI of 
al>p"oval on these proceedings, and to consid",r thilJ Report as it. it wall 
• lWport made by a Conupission under the sanction of this House, aad the 
money spent was the money which this House had alh)tted for it. I 
make r~e to say that if the Government in England, which roue rough-
shod over the will of the people of India, had now been in power I should 
ecrtl1inly have refused even to look at t.his Report (Hear, hear) ; but 
we kllow that the present Government and the present Secretary o~ 
State Arp, not, either in fact or by any fiction of law or couvention, 
resplJJlsihle for the action taken by their predecessors. We know dso 
what was stated in the House of Lords in the recent debate and what 
we are in all sincerity of purpose expected to do by the pres1mt Govern-
ment. It is tWl present Labour Government and not their prelieCt'!'1BOrS 
who have invited us to exprcs8 ourselves npon the merits ()f this Report, 
and in common courtesy we are bound t~) accept their invitation and 
go into the merits. But I wish to m ~e it perfectly clear that we 
ao not abandon this plea-if I may use the language of law,-th.is plea 
is in bar. I rely upon it as a strong reason why the recommenlll1tioJl8 
o~ t  Royal Commission should not be accepted at all. 

: Now, Sir, in this connection there is another important fUllt which 
QeSCrYCH to be noticed. It is this-that the two great ltivisions of 
political t.hought in India, namely, the Congress, including the SWlll'ajists, 
and the Liberals including the Moderates, both pronounced ag"ulf,t. tbis 
pro(lI'durf' and were from the beginning opposed to the bonstttution of 
this Royal Commission., The Swarajists and the Congressmen were of 
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<lOl\l'SC h;v their very crced unable to take part in the proceetlings, but 
tIll! lll ~t  remarl{able fact is that all the l.iberal Associ t Jll~ in the 
country officially resolved to boycott this Commission, and if a st.ray 
LilH'l"ul here and there gave hill evidence-ali I know Home dido-it was 
ill his own personal capacity-he represented neither his alio'iociation nor 
ldll I'll1'ty nor his country. 'l'hat being so, 1 ask what is thd value of 
such n. Report, of recommendations which have been arrin!tl at on 
praetbtlly one-sided e i cnct~  of proceedings in which the pHblie, the 
rt'ul III II.S 11m;, llad no say at all and the holding of which 1n iil-ielf c·on-
iiti lilted an insult upon the public? ~o that, Sir, although we uo not 
1'1'.>:1"', HIP Hellort on that one ground, we do ask His M.a,iestj'l; Go v-
(':-tUllf'n! to give the facts that 1 have just Iltated their propel' wdght, 
amI giving them their proper weight, to do as they would ~ done If 
th<.',Y wer(! in our Jlosition. I ask the Labour Government to> put them-
~( (  in t'llr o~ition and to treat this Rtlport in the manner in which 
they w(J~lI  have treated it if they had be<.'n ignored as we were (Ht.'ILl', 
e r~ 'j 

Now, Sir, I will come'to the next clause, clause (b) of my amend-
ment. which gives the second reason why the recommendatiow; "hfluld 
not be accepted : 

1/ That aU questious affecting the Civil Herviees are inaeparRbly eounel~te  with, 
nnll ('lItirely t~J enllent upon, the lnrger question of thtl grant ot responsible govern-
ment to Indill IlRd ClLnnot be entertained anf! slltisfactorily dealt with unless and until 
tilt' Resolution of this House on res,Ponsible government adopted on 18th February 
1924, is Hubstantially complied with.' . 
It is impossible to conceive how any Servicc can be properly organised 
until we ltnow exactly who will be the master that public s",rvants will 
have to Herve. Who can tell, bcfore the final settlement of the question 
of the grftntof_responsibJegovernment to India, what will be the nature 
(If tlw sel'vicesrequiJ:'ed, who will be the persons. qualifledto ~ntel  thOtte 
Services and what should. be the termR ripon which thqse Serviees ~e 
to be recruited' Now, my Honourable friend.' re er~ us to cerf;aitl 
.extractll regarding the o ~ition of Services viNj"fJisariy' form of. govertl-
mont !lucI he quoted from Professor Ramsay Muir that 8S re(;at(k tHe 
carrying on of the daily administration and the enforcement of the 
existing laws which is nine-tenths of the business of government, this 
conntry, "I.e., England, was governed by a pure bureaucracy. Now, Diy 
HOJwuJ'ahle friend will pardon me if I say that he need not buv(;) 'luo'cd 
those passages. There is not the least doubt about the rinci(Jllt~ . N.) 
()ne has ever said in this. House or outside it that the. c ~r in  on 
of the daily administration and the enforcement of the existing lawR is 
any part of the duty of this House or will be any part of Lltt' duty of 
the tespl)nsible government which may he set up hereafter. But these 
quohttiollll refer to a different state of things. T·hey refel" to it state 
of things which assumes the cJl].ployment of a permanent servicl' to 
instruct the changing Governments which come in and go out from time 
to time; r.nd in th9se circumstances you may call the permauent sCl'viee, 
it may hc, in a sort of vague manner, a burcaucracy. THe kind of inter-
ference this Housc claims to be entitled to make, and the responsible 
gOVCrIlmt'nt when it is established will be entitled to make, i'i shown 
in a book of greater authority than Professor Ramsay Muir 'Il book 
whi('h WUR referred to by the Honourable the Home Membbl'. I mean 
:Sidgwick's " Elements of Politics." At page 460 too author says : 

"AI regardl! the organiation and map.agoment of, the whole eseeutiTe or,.. 
It-clearly belonll to the Lerillature to debe the powen of oflleiall and to determine 
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what lipeeial privilege!! or liabilities it Dlay b('l lor the llublie IIdvllutage to nllot ·/;o 
or impole on any elus of servunts of the Govel'nnUJDt, a1ld generally lay down the 
eonditionl of appoiutDumt and t(,llure of ('xecutive oftlcee." . 

r i~  Sir, is what we want. We are not asking to be llow~  te) inter-
ferefrom day to day with the actual carrying out of the Inws or the 
policy of Government. We claim the right to lay down that policy 
a.nd to enforce it, and if public servants would not en orc~ it., t,) have 
· the right to exerc.ise OUl' disciplinary jurisdiction over them anrl to dict.ate-
to thc-m from time to time what is their duty. Then Sidgwick I,t(}es on 
to soy: 

" We have seen that experience /Llone C8JI determine the degree of minuteness 
to whleh the flnaneial coutrol exerc.iled by the Lo,pslnture over the executive should bo 
earried 110 as to Beeure the maximum of economy Without impairing the general effieienl'Y 
.of the orgl1n or ito power of promptly IIIl'l!tillg Budden cal1s for epllciul Ilctivity, 011 
the otlter lu4.Dd for rt'1l8011S betore given the Legislature should be prevl'nted, by law 
· or custom, frotu intl'rfl'ring in the selection of individualfj to fill VllcHnt postK, or in 
the pnrtitmlar nilotml'nt of tn~ 8 to thclJI, within tlu.' rnnge of LusiuoBs ~~ ncc  to 
· tho dc!,urtmellt to whieb they (~lon  

That, I take it, Sir, i::; a correct. statement. of the law upon tlw ~m ect 
lOud it jr,; for that  that wc contend. 'l'hcsc are more or Iill'is mutterR 
of elemen,tary learning. 

rJ l~ll  aRto the bureaucracy in England, we have got some very 
dCI'ICl'iptivt' ~ me l in English and Colonialla-w for the . .l)ermancUI. servi('e; 
for instanct! ~e  have the verycxpreHSi"e word" Mr. Mother country" ; 
a. ~ I lt ( ni n who i~s ecit ll  vcrfolcd' in the lawH of Engln}"\(: and the 
routine "'Qrk! 8nUpl"oeedurc 'und whosc ine ~ i  to histruct the Govern-
mer~t i~)r the loi~ .hejng,.'vhieh is generally composed of laymeli. I }lIlVl' 
~o o ~ie (!ti()~ aiaU. to not only one Qut a (~o en  Mcs,Srs. " Mother-elluntry " 
~omi~ r 'nerQ and/instructing UR. -Now what is t.he ·theor:dical rela-
tion etw~en the: pol,itlCal chief w i~ w~ aspire to, he and the Il"ll'malleI/\', 
· or in t~s w ~c  t4e .C,ivil, Service must ,become s!)onel' nt· later. 
Her.e it ir-:..:· "  " ... -... '. '  _ . 

: ~ 'rhc olitie~(Jl il  iu~~ i8~ l~  i!~o Ili ~it mCl~ in the eon or~  hill fUDc:tion, is 
to bl'JlIP.' the n l lll l t l tl l~ mto Iwrmony With flll' gen,:rnl 8,<'11611 of the f:QDlnlUlllt \' 
and . ~8 i( in l  of PnrHltlTlt'nt, I. IIp nlUst kPl'll' it iJi8l'r.ord with' t ~ v:ielVlI of t ~  
majol'ity in tbeHoo81l of OomUJ(JD8 :and eonvllt'IIuly defend it wlicn t·ritie.iled and pl'ot(oot 
i~  againat injurJl' by.ell, ilI:coneldl'roo nctiol1 of.. tho House,". 

,and 80 on. 

ThiR iR from ,1\fr, Lowell 's book. oil the ( o~cl nment 'of I ~l Il  . 
. ' '. ' ,.... r t ert~ ()rClts  w ~tl er the :{,olicy you are pi]];suing 
3 P.M, ! iHI'I rioli(~  which ~  anv rela.tion whllfcvt.:r to tlw 

. grunt of. res onsl l(~  ~o erl ~ent to the cOllntry, It mlly eOUItl i.n.day. 
it lilay N,rne to· morrow, it may ClOme tell years hencn : it rna? (lOme a 
· h:un<l:ed yearil hence. . ~r l  policy ilScel't.!linly not I.!- ~ic  to Jead, us to 
rt'Mponkihlfr government at nny ti~e  . :Mere su~ tit utio~ of IutJiHll for 
· English p1l1Hie s~r nt  haH' nothing whatever to do with the changes 
which JlluRtnecc!lsarily come the rtiorl1nn.t· real power is inV(lstell in thb 
~~ttis ttm~  and in tho r~ re ent ti es o~  the people. . ~ e do' not want 
Slnlflly. a row~ bureaucracy .to be .,Ubstltutcd for a white l)urc&.l1cral:Y. 
We' wnlit substfl.ntia1 'powers inthl:i rapreHfititatives ~ the ~o~)le und, 
· if" ouf • .'liH:e ~!en ~ ,vonld, c,ore to, shy and· t ~e ~t in Ollr affairs 
·,·after we have_ g()'t;-ttlOfle -powers;'we will be very glad t.q ~~c them u 
~ ~~~~~! (i ~~  t ~e r~ ~~itlrtll~ ~t  ip ~ ( s ~o  ... '. ~ . " ,. > .. '. 
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I now come to clause (c) : 
•• Thut the terms of rcforenee to the said Royal Commillion lind the recommenda· 

tions mude by it involve tht' perpetuati(lU of an antiquuted and anachronic system of 
put-lit' serviceB without allY attempt to recouatruct the administrative machiuery to 
Buit the present dny (:ondition! of India which are widely difi'ert'nt trom those pre-
vail'ug wbeu it WEIS inaugurated." 

No,,', J would li ~ to make it cletu' to the House that I J1ft.Hl nothing 
to ~  :::.minst the jl;entlemen who are in the Service at preseut or Whl' 
have been in the Service in the past, or even agailll:lt thOfJe 'I'ho might 
come into the Service in future. It is the system that I attllck lind 
I attuck it with all t ~ strength at my ('ommanc\. This ~ stcm I 3ay 
iH t ~ l,;l!:'\-j"al·-·1 will not say of barbarism, but of tlie COUllit.iollS of 
110 ~ ( I I I l~o wI 11m we were tulwn as a primitive people and tlw English 
GuYt'I'JIllll'nf begun to bring u:,; up in the knowlc(lge of citizl'ul-ihi[l and 
ch'il! dUTies. It was in 1H]3 tbt the h](linn appoinlr.lentJ f,}t· British 
y:wt.h-s ' .... pre rcserved for lhose trained in th Company's C'olleg'! at 
Un .I I·ybuI',\' . ~~illee 1 heYI the sp.t.cm th!lt guaralltees the ~ol!llit iO:1S IIi' 
t;cni('<l remained rracticlIlly the name, ,vith this eXCCI)tion that i ~ ! ~  
pension:, ~  allow<ll"!(Jc; we;'c from timc to time incre u ~  h is the 
old Ttll;·/)I:P sYRtem illflllJ,!Ul'8tccl in 1813 which we find ill ore~ in the year 
of grace ]923. (A Yoirc : " 1924.") Yell, 1924, one year Jllul;:('s lll) 
i !l eJl(~e in the life. of a nation. What I submit is that \\-c arc 110 
I l ~I  i,', ',he mft-lJlip pe1'iod and that the ma.blip principle win llot now 
help Y011 1.0 goyel'll the country. If you want to be here, if )()U WHllt 
to take part in our affairs, it has to be under a bha·in·bhai systcm and not 
a n/.tj.lulp ~ stem  Weare willing to treat you as brothers a!1I1 sistcl's if 
you will treat UR as brothers and sisters ; but no more of your ma.bapism. 

Well, Sir, 8S 1 htlve already said with reference to the pl'e,-ious 
l'IUll"Cl, it h: OlW th ing to impro"e youI' services, it is one ~ inl  to millie 
th('n\ tit for the growing requirements of the times, but it is IJllitl~ a 
(lifferent thing to reconstruct your Services and your administrative 
machin(·ry in accordance with the change in the Governmellt which is 
bonnd to come sooner or later. In support of this, I shaH, with your 
leave, Sir, read a few passages from an excellent article which appeared 
t.he other day in the Times of India. I read it, Sir, becaul!\e t.he point I 
am now making is 80 well put that I could not have put it bettcr. I adopt 
it as a part of my argument. Sir, I am again quoting from an Anglo· 
Indian paper, Anglo-Indian in colour, in spirit and in mind. (Mr. M. A. 
Jinnah: Bettcr thlln the p·wnee7·.) Yes, better than the Pioneer. Well, 
Sir, t i~ is an article which appeared 011 the 29th of Augu:>t lH::n ilnd 
11e1"e iii the pSRsage that .£ wish t.o read. 'freltting of the ._L(hnhdxll'nliyo 
fonnd»tirlJ)S of polit.ical ro~l ess  t.he writer Hays: 

.. The root of tht' wholl1 nifti('ultv would lIet'lII to bl' thnt Inni:lII opinion ·.10(''1 
llot bclitwe thl1t til(! Serviecs, liS Itt prl'tlCnt Tl'('ruitt'c1 linn or~lInil Jtl l  can iit· hurl/lOni' 
'()ullly J1lto the 8t!h!'me of It aelf'govt:'rning Indill. This IlppCU fa to rn i~ ~ :t IjIl(,Htiou 
not tlllMily oipmillKl!O hv tl1l' f'lIlJlldutiotl of C'Olllll1ou·plac·(' trnif:lIlR. For r~r ( ( t on 1;!IOW9 
thnt t1l1' Jlrohlem hilS' nrn'r Tt','pivl'Il ndequnt(' eXllminlltion. Tl1('rl' i, no gaillAaying 
tb,' fm't thllt whill' IIllh'h nt\('utioll hllH I'PCll devotocl during the Im:t f(!w :1"(,11 rJ to 
tht' qut'stioJl of politi(,111 reform nud ('oustitutiollal progre8s, t1w rt'fol'lll of the !lclmi-
niHtrlltivl' nJnl:hiut:'l'Y of the' ",mlltry lms het'll \'('1')' b11'",'I)' ne/ll,;l!ted. H:l:l :1l1\' roa· 
ponsibll' perRou, eitlwr ill Indio. or ill J ~ll I ll  scriou31y ~nt down to think out 
till' kinc} of Public' 8rr i~es which ] linin rolilly nl'I'tls, IInr1 in eODse-qucUel' to nrrivl' lit 
some l'sthnlltc I\S to thl:' extr'ut to which the pr"8(lIlt staffing Bnd racruitnll'ut of thl' 
administrative mal'hiup. really l'orrl'sponr1 with this dt:',ic1oratunl' And ;vet. on the 
fnetl of it, there would BCl'l1l to be very gQod grounds for Buch a step. The I'olitieal 
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o.nd eOllstitutional progress of India is of 1.1 kind which iB likely at length to 98 nill ~c 
lwr to thoso (',ountries ill which rcsponsible go\'ernment obtains, Yet the Publie 
SeI".iees of India rl'umill entircly different in tyl'(' from the Public Services in otllel' 
countries. Their l,osition is ullin' digllifh·,j; their cmolnmcnU:l are ineollllllll'UbJy 
greater.' , 

And t t~J  he goes on : 
" But urI' we .justifll'C1 ill nS3uming thot HiesI' ('Olll'C8SioIl8 (uf t'(l11 and l ow nr!( ~) 

nrc tbl' due of future I'atrant!!, until \\'0 1mw (,OllVilll'C(l oursl'lVI!S tll/\t the ~ s lJl by 
'''hie.b the u lir~ E\PlvicCIl are "tatfed nnd rc(~ruite  is whnt thl' ('ountry r(lally requires" 
W(! are not here ('oncerneu to raiso tho question of Indillnil\lltion, which hnB, it will 
be obvious, IIJl import.aut bearing upon the subject. We desire ~ take the iJrondost 
view. India is rapidly advllncing along the linc8 of politicul retornl; but the HY8tem 
.PI her Public Servi"eB still retains the ('harul·teriBtiI'8 of 0. pllternal reginll' whIch iB 
AOW enry day vani8hing furtht'r lind further illtoobBo\(,!8I'I'nr,e." 

, One morepa!Jsage, Sir, before I finish with this: 
" There ean, of eoul'lle, be no question of·tnmporing with the rightl of the present 

genoration of public servllllt8. But ill ~olisi er n  the question of recruitment, the 
p.rob\em we ha\'e indicated orises ill all ne-nte form.' Are' "'c justified, without the 
mORt earelul and the most mt'ti('uloull investigutlon, ill perpet,unting a regime which 
took itil rise in 1'01l(\ltio1l8 now 10llg pos8l'Il II l~  '.! •• 

Now, Sir" this is really tht' case I make in ~l use «('). It ~ bet'n put 
clearly in this article by tllt· writt'r, 

I now go on to clanse (d), and !'hall very brietly deal with it. and the 
remaining cluuses as 1 am II fJ'ui(l I am ~oin  ht·yond :-my time-limit. 

Clause (d) runs: 
., That tilt' said terms ot r,'terence to the a:lid Royal CommlBlliou nnd the recom-

mendations mild!' by it OT(' bus('1i 011 thc unwllrrrmu'd /lsilumption thut tht' i~till  
6ystl'III of Oov.,rnIllLllt both Ct'utl'al lIud 1'1'0IliuI.'i:1I nUll th,' ! I ~t llt ]lCUitiOll, \'011'<,1':1 
IInel fune'tiona of till' 8t,,,rlltary of Stuh', the Governor (l('Ill'rai and tho (jonornor,; ot' 
ro in(~l o  would rontillul' indt·lhjitd.\'." 

Now, Sir, there is no doubt that the Royal Commission, while they 
certainly have in contemplation-as they 8ay at. the beginning of their 
recommendation-the progressive realiHation of responsible government 
in this country, have consciously or unconscious1y made recommendations 
'whichhave the opposite effect, as I Hhall show presently. But, taking the 
rec()mmelldatioD!; as they stand, they come to this that it will take 15 years 
'to rin~ Ull to a proportion of 50 per cent. of Indians in the Superior 
Executive Sorvices. 

That is to say, in the year 1939. we shall have that propor-
tion, and those who shall hllve entered in that lucky year will havc 
another 25 e ~ at least of official life to run. The complete Indiunisa-
tion will thus be delayed for 40 years even if there is no further recruit-
ment in England. But the ratio of 50 per cent. is to be kept up even after 
15 years by fresh recruitment where it will remain-for how long we do 
Dot know ; may be the Greek Kalends. 

I was very much pained, Sir, at t.he refere1Jcc that was made by the-
Honourable the Home Member to the phrase" mercenary hordes" which 
M saiel hRd heen US('d to dellcribe the BritiHh Services. I do not know if he 
heard it in this House or elsewhere, but so far as· my information goes no 
Honourable Member in this House has ever permitted himself t·) use that 
e'xpression. 

The Honourable 8ir Aleunder Muddiman.: No, I did not hear it 
stated in this House. I read it in some paper. 
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Pedit Motilal Nehru : I am very glad to hear that. I cannot t inJ~ 
of any Honoura.ble Member of this !1OlL"e referring.to the ):;cn'ices, lind 
especially the British Service!>, as hordes of mercenariel!. 'fhe w ol(~ point 
ill thig, that the ):;ervices generally are an anachronism at the prcst!ut tiay ; 
and I tak'l the liberty to !mY of my Honourable -friend the home Member 
that he himlSelf i!l an anachruni!>JIl, a very cm;tly anachronism. liut no 
Member of this HOUile hall e ~l  suid anything wpuicvel' against the actuul 
dhmharge of the duties by the British element of the ~er icel  Wi a wJ;oIe. 
They arc not wanted because their continuance in the present condition of 
things is not consistent with the 'progrelll'l that has already been made or 
will be made in future. 

Now, Sir, I come to clause (e) which ~uns as follows: 
I 

•• That some of the rel'omtJIcndutions .of the R-oyal Commission Ilrc intenderl to 
deprive the Legislatures even of their existing pOWt'rB by suggesting device. to transfer 
items of expeuditur(. hitherto sUb.jee.t to the vote of the A88embly an(1 the Provincial 
Couneils to the head of non-votable items." 

. That is a matter which has not been dealt with by my Honourable 
frielld. I refer in this clause to the recommendations made in respect of 
p8lisages in parngraphs 36, 37, 64 and 65 and also to the Provident Fund 
contributions denlt within j1nrHgrllph P,'7 and to the re-appointment by 
the S(I('retary of State of officf'rs already appointNl by the Government 
of Inclin, i:O l1S to ha\,(' the h('lH'fit of non-votable salaries. 

The Honourable Sir Alexa.nder Muddiman : Would the Hon-:mrahlo 
Member mind giving the references ~ ill 1 

Pandit l'!otit:,l Nehru: I'arug'rll.ph-l:36 and 37, and 64 and 03. Pro· 
vident }i'llnd ('onh'iblltioll/';--paragraph 86. He-appointment of otlicers, 
I)arag-raph 89. Now, Sir, it is often necessary for the best of uhjects and 
from the hest of motives to re!';ort to devices. But whcn a device is intend· 
ed to eurtnil the liberty of the pcoplc-sneh scant liberty as has been 
allmw(l. to thclJI--You cannot expect them to applause either the object or 
the motiv!!. What have the Royal Commission done 1 In respect of pas-
sages their recommendations come to this: 

., We rerolluncnd thnt officers nre entitled to passages. But we know thn.t passages 
I1re sub,iect to tIll! \"Ot!l 01' the Assembly. We do not wnnt this new-fanglrd ASllcmbly 
or the Provincinl I,egillll1tur!'8 to have lit thdr mercy theRe offi('ers for whom pl198ngc8 
'nre E'IIHPntin!. We there1'ore IIn~  this, t.hat although it ill flU ullowEJul'e 1'or plulJsngcs, 
although it ill 110 pllrt of their pay, nlthough thl'Y are not entitled to 8pt'nd it. as 
thcy ",oulll tht'ir O\\'I\ PIIY, yet iu spite 01' nIl this I:nll it PIlY, uilil It to their 
pay, and auy thnt it is P"Y, lind tht'll, whl'n it is time for thl' Ar.f'olllltrmt·General 
to plly it il!l uot to bE' pairl to the oftlccr. It is to be paid iuto It special fund called the 
• Passnge Fund' lind kept apllrt, HUrl when the IUlrticular officer req'lires Il passage, 
it is thl'n to be paid to him as Jlassllge money." 
It comes to this that passage is an allowance ; it remains all alOIU!2: a p811Sage 
allowance; it. is paid as passage allowance; it is not drawn as pay, .but 
shnpJy to t.ake it away from. ihe vote of the Assembly or the 'Councils 
they say there is nohnrm in calling it pay although it, never w ~ intended 
to be any part of the pay. 

This applies .also to the Providential Fund (La.ughter)-I mean Pro· 
vident Fund.-I wish it were Providential for in that case it woulel be no 
burden on India. 

Then we come to th'e reappointment of officers. There ar(' certain 
oftiCers appointed in England by the Secretary of State. There are' certain 
others who are appointed by the Government of India. The officers ap-
pointed by the ecret ~ of Stat.p. are not under our control as regards 
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pay and allowances. With regard to those appointed here, their pay a.nd 
allowances are subject to the vote of the AHl:lembly or the Couno::ils. There 
iM nothing easier than to aSk the Secretary of State to reappoint these men, 
in order that these men lllay get out of the clutches of the AHsembly, and 
the Royal Commis ~ion have recommended accordingly. Thill is how weare 
expected to advance step by step to responsible government. 

'fhe next paragraph of my amendment deahl with racial lliscrimina.-
tions and runs' : 

" (f) Thllt tht' said Tl'Il'.ommendnt.io1l9 hllvc intrOllllccd rn.c'lIl discl';uliuations ill 
till' trcatment uf the AlI·India Services." 

I shall run somewhat hurriedly through thili and the remaining para-
graphs and I>ball !limply explain 'what I mean. In passage concessioJUI 
there is racial discrimination. That is to say, the conce!l ~ion ill to be given 
only to officers of non-Asiatic domicile. There is racial discrimination also 
in remittance privilegetl and the Indian Medical 8er,-ice, where medica,! 
assistance is recommended to be gi ven to EuropeaIlli on a racial basil,;. 
My friends who will follow me will deal with these I,;Ubjl1ctS morn in detail. 
I shall also for the pre!:!cnt pa.'i."l ovel' the cla\ll\e which dealN w.ith mc ic ~ 

service. There are some of my medical friendll here who un ~r- t n  the 
position better than 1 do aud they will place their views e orl~ t!Ji ~ House. 

I now come to thl' last clause, that tIl(> inquiry held by tlt(~ noyal COIn-
mission has been uI Iutil l~tor  ~n tha,t the bulk of th.! eviden!.'1l on which 
the Report is based waH taken in camera and no material is referred to 
or made available to the Atlsembly. I might ha\'e Qrlded thal they ha,ve 
not e\'en divulged the names of the witnes!;es, and we do no; l:now what 
class of people WC:.·l' examined. Now, Sir, thil; hali been pa.-;:.cd ovcr vcry 
li~ tl  by my Honourahle friend. It iH a matter to which I attach the 
gr;>atest importance. A Royal Commission is in its very natut'G a public 
tribunal intended t.o hold a public inquiry. I am surprised that my 
Honourable friend said that the terms of referenCE! to the Royal Commis-
Hion did not include an 8.uthority or a direction to publish the evidence. 
1 do not think that the terms of reference to any Royal CommiHSion need 
contain such a direction, because it is in the very nature of things, in the 
very nature of its constitution, in the very nature of the inquiry it is to 
hold, that evidence should be recorded in public, except perhaps in cases 
where there are special reasons for not recording it in public; for instance, 
there may Ill! one, two or more witnessel! exa.mined in camera, to avoid 
State secrets from being divulged. What is most surprilling is that a 
stri ~ of recommendation!! is placed before us apd we are asked to accept 
it as it stands. A'I regarrlH the pa!,;tlage a.nd other allowa,nce:,. th('rfl is 
ahso)utely no reason given for allowing them and there is absolutely no 
evidence cited to I,;upport them, yet thc Government of India have by 
lnl~ intuition or inspiration come to know that the recommendations are 
quit· lleCCH!!8.ry. The only reason now given is that the members of the 
n o ~ iComm sioll were all for allowing them. Now, Sir, if that were any 
1e!olt,. j th;nli it wi!! St:\I;' U A'rL'ht deal of pnlllie money if Wt' :d1Olished all 
the ..... \ ;1pellate Courtl; in the country und simply appointed honourahle men 
as Judges of Conrt:'! of first instance and made their judgments final for 
all ti: 'le to come. I have never heard, Sir, that any person, however high, 
"'hat' ·.-er hill po·,i1.iI!11 however great hiN attainments, can take shelter under 
hi-; : .. ility 01' aLllinuents whim called upon to' support his conchuio'JU; 
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hy the evidence that he may have taken. But here again, I have some-
thing to tell the House which will perhaps surprise Honourable Members. 
It has been stated that thiH inquiry in camera was conducted in deference 
to the wisheH of the witneij8cs, and at page 61 of the Report it is 8tated : 

•• In our vi!.'w it wus of paramount importance that, to gqide U8 in our in""stiga' 
tien, we should be able to ascertain the genuine opinions of witnesses on the lIIatters 
Itt illlluc, howeve; confidential or Clontroveraial the latter might be. Thl're were likely 
to ue .1I1all,Y witncssCII, Indian a8 well al European, who would IIhrink from expresslng, 
in publk, "pinions which thoy r.onsciolltioualy hold but which if publilhed in the re~8 

Illight illvo)\,(' them in I'olitil'al controversy. Had tbe Commission decided t1lut ~t 
would hear 110 evidence which WBII not given in public,' '--nobody ever 8zpectcrZ /lily 
Cun",,,ullion to decide that-" witnesses of this kind-who as it proved were by llO ml I ~ 

the llI08t Vl'hOIlWllt in their tone or the mo .. t uxtrilme in th!.'ir c1(,mandfJ-wouid, to 1\ 
large oxtellt, lill Vc clccllnllcl to bpeak freely." 
Then, the Report goes on to say : 

" That if It witncss deeilied to bl;! heard in puLlic, l l l l u~nt t ! l of the PrOM 
,,('ra admitted to n'l'ol'd his orul evidellce, . and )'eceived his \\'l'ittt'li stntroncnt as wtd," 

Then again: 
, ... The rl l ~r  shows that, of the 411 witJlE'sses who gave orul evidenee, only 152 

elected to bl" heard in lJublic." 

Now, Sir, let us test the:;e statement!!. I shall rely for my facts on 
another newspaper of equal standing in the official world in Rnother pre-
sidency as the " Piol1ncr " and the ., ,1'imcs of India" are in the 11nited 
Provinces and Bombay, respectively: I mean the Ma,dras Mail. The writer 
is a gentleman who, although he hus not disclosed his identity, is evidently 
a inember of the Civil Service as the facts that he gives clellrlr show. He 
suy!! : 

•• One Service A88ociation Bellt in ita memorial and appointed some of its members 
to giw cvidl'llllC. Bufora the arrival of tile Commission in Madra8, the 8ecrlltllry of 
the Associntioll received a wire from the Secretary of tho CommiSSion a8king whether 
the ASBodlltion desin,rl to give f:\;dt'nce in public or iu l'al110ra. In public was the 
rC})ly. When the Commission arrived in Madras and on the day beforo the ovidEtJ,ee 
o£ the Associatioll WIIS to be taken, the Secretary of the A88ociation receivl>d a requost 
froDl the Bl'erl'tpry of the Commillsion by tclel,holllJ ullking ,him to apply for the 
ABBOI·jlltion's I illl n~ J to be tnken in cumera. It was too lute for the Se"retllry to 
consult the gall('ml body of members, lind as a dellnite request had been made by the 
Commillllion, the Serrt·tnry and those members of the Association who Muld be con· 
8ulted ugreed to Bcud 1111 application thut thc evidellce should be taken ill caluera. 
Aiter thc upplil'ation had beell sent 81"veral members l1rotelltl1d strongly but the step 
bad boen tak('u Illld nothing could be done." 

Then he SIlYH : 
., One of the two service repreRt'utatiV(l!l hud put in 1I Dlcmorial which dealt 

ean(lidly anll fuithfully with the qllcBtion of the r lt~ntion of tbe EuropulllI Services 
and till' Commission were anxious not to eXllmino him 011 his memorial in pubhc. 
The outcome of thl' matwr was that tilt! evide1l(',1l of the s(lrvi!'C representative was 
tukl'.ll it, cllmern 80 fllr U.8 it rdat('u to the ;joiut 1Ill'rnorinl. but ' '--all.d now CO'lll61 
111(, ifll/ltll·lfznf. llart-" the reprl'81'lltntive who hUll submittc.·d independent views III a 
rcph' to the first illtorrogntiw, dedilled to be examined on the independent Dlemorial 
hi ~mll( rll null uih'r sOIite c1eliberlltiou, the Commission decided 1I0t to examine him 
.t. I~ll  

It is clear thllt the writer speal{s with llow ~ ~ that. no one ontside that 
parLicular association could pOfolsibly POHSCIolS. The Mmmunication t.o the 
press was made with quite Ii different object, and not t.he objert for which 
I am utililoling it. What the writer says is: "It is true that the Hoyal 
Commission failed to take evidence in the proper way. But it is not our 
fault. It is ~ot the fault of the Services, and there is no reallon why those 
Services should suffer." And he pointlll out that they took every preCllU-
tion to set' that tIH'ir evidence was tal\en as publicly as possib!e. But is 
L184.LA E' 
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there now, Sir. nfter knowing these fact!;, spy jtu,tification for saying that 
the witnesses-·-some of them bank mon tlnd some commerciul men-were so 
V{'ry nervous. of giving their evidence in puplic that the Hoyal Commis-
sion was obliged to hear them in cnmern. How far is the elaim of my 
Honourable fri(>nd that we have been treated very well Hustainable after 
this T Now, Sir, these are the reasont; ; they are not exl18ustive but they 
are the re ~ns on which we ask the Honse not to identify it (~l  with llny 
part.· of the recoIQmendations of the Commission and not to accept anyone 
of those recommendations. Then we go on to make constructive proposuls, 
proposals which suggest the measureR that were indicated in the article 
of the Times of India on which I relied for the reconstruction of the ad-
ministrative machinery to suit it for the present day nceds of the country. 
My Honourable friend has referred to the question which the Commis-
sioners put to themselves. He referred to page 18 of the Report wbere 
it is stated" In the days of the Islington Commission. the question was 
how many Indians should be admitted into the public services y" It 
has now become •• what is the minim~m number of Englishmen which must 
still be reeruited ?" My Honourable friend further Raid that that foIhowed 
thf' march of events and the progreslO that the conntry had made. If I Dlay 
bE.' permitted to formulate a question of my own, it will rlln something like 
this. "Is there any reason whatever why any Europeans at all should be 
retained in this country unlelili th(!ir snl'yices were requirl!d UH e ert~ or 
becHufolc they pOSHes.'1ccl KIlt·cdal technical kllowledge ?" 1'hat iH the stand-
ard which should bc applied. J do not "my that that mCUlls that, the 
European Service shonld be Ilholished. ~()  T SflY that the Jooitandllrd of 
qualif1eation for service in India should be not because a certain propor-
tion hal'! to be retained, but ec llsl~ Ii cerillin kind of work 
has to be done for which the Europeans are especially quali-
fiecl. Then I will be the last person in the world to 8hare the 
suspicioD.."I of those to whom my onour8 ll~ friend was refer-
ring when he said that the services were supposed to come out here for their 
own selfish E.'nds. The Honourable tbe Home :Member then refuted this 
imaginary charge by referring to the small number of recruits thn.t come 
out to India every year and said: ,. Can that state of recruitment mean 
that these l)Cople have Helfish ends of their own 1" Now. J mu"t· say that 
everybody who takes up a servjce for remuneration has Ii selfish motive and 
selfish (·nd to serve quite apart from his public clutieR. But I do not wish to 
say that these hard-worked gentlemen who come here, 1110 far away from 
their native country, and who work honestly do so only for selfish rl~n sons  
Of course. there is H selfish element in the most unselfish work of which 
you can conceive. Nobody will deny that. But it is quite a different 
thing to 8~ that a public servant comes out to this eountry with seUlsh 
motiveR. The selfish motives with which we charge the British Government 
lie elsewhere-not in the motives of the Services but in the motives which 
lie behind the maintenance of the er icm~  The selfish reason, however, 
is the maintenance of the grip over India for all time to come. That is 
the selfish reason. It is not that ten, twenty or a hundred young men 
from· England should come out here every year and be provided for. . No, 
certainly not. What we mean by selfish motives il'l that you arl) entering 
into our daily life day by day to such an extent that it will take.-I do not 
know bow long it will be--hundreds of yeal'H for us to shake onr'lclves ~ 
of you. What we want is that you should give us the right to walk erect 
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in {lur strects and then you can come in any number ... you like. Come 8.R 
'<iut" friends, come as our neighbours, not as ollr ruler:;. 

Then I come to Part 11 of m~  amendment, which "peak; for itself. 
'We have made our position fairlv dear. We hu\'c loiaid that ";e will not 
accept anything lIn1 il we arc s is i(~  thnt' the l'(!commendations of the 
lwyal Commhil!lion upon that point are cO.'l'ect ; and, in oru('1' to satisfy 
'i1!", we mllst ha,va the materials that the Royal Commisl:lion had or any 
other materials which are likely to satisfy lUI. We are not sticldng to 
the' nature of the materials or the eviucnce. How can you expect anyone 
whom you a"k to give money for a certain purpose to be prepared to give 
that money unles,.; ,and until he has, sati,.;fied himself that thfi money i8 
required and that he can afford it? We cannot accept the obiter d1'cium 
of the Hoyal Commission that a certain amount is fair. We must have 
the Diatcrials before us. One argument used in favour of this huge expen-
diture is the rise in prices. Where in the world have the rice~ not risen f 
Where in the world have permanent increases of salaries been given on 
account of the rise in prices? 'Ve know that war bonuses have been 
allowed in l'Jngland and in other countries. One of the reasons why the 
RO"'al Commi:ssi(1ll is fn'l\pared to rc('omm(>nd thi" permanent enhancement 
of salaries ill that in Ir](iia the SCl'yiees were not given war bonuses. By 
/Ill meaml givc tlwIU s llll t inl~ which is !l\mrlGrary. 1'he Royal Commis-
sion were :;atisfied that a case had been mo!le out for a permlllH'nt increase 
in the salaries. But how can you l~  w{ to commit ourlieh'cs to an expendi-
tIue without satisfying ourselves that tha.t is II proper expenditure an(1 
t el ll J~e must be incUl'l'l'd from the tux-payer's point of view: 

N'm\', Sir, therp is one paragraph in the preamble w i(~  I should 11a"o 
notiC'ed, Onl' can uncil'rstand the grievancl"; of t o oi~  who hl1\'(' become 
grey in t (~ Sen'iee-men who entered the Serviee and built high hopes, 
which hopes were fnlRtrated for some reason or ot (~r beyond their control 
and beyond the control of the Govel'nment. Rut what about the fresh 
recruits '! What. about those who entered after 1919 with their eyes wide 
open as to what they mlly expect, what. they mlly not expect: who knew 
'that. the Government of lnrlia Act had b('cn pas:;,cd and that thfl country 
was bound to have a transitional period lihort 01' longo. Even ~Ii in  the 
Government of India Act liS it sta,nds, the very !Pa!';t that these gentlemen 
\"ho enter('d the S('ryiccR in UH9 Flhoulcl have known and must h,:vc known 
w ~  that they 'Would be subjcct to all the vicissitucies which are mentioned 
herl' as reaHons fnr giving thl'm increases. It will be insulting their intel-
ligence to say that thcy did not take that factor into considerHtion. Are 
young EngliHhmen educated in English Universities l1na.ble to understand 
the simple fact that after t.he passing of tIle Government of India Act, it 
may any day happen that from the reserved field of s~r ice they may be 
transfcrred to the transferred field of scrvice and after ein~ so trans-
ferred will be Hubject to the vote of the Council or the Assemhly, 8,'J the 
case may be. If they knew that-and I submit that there can bn no reason 
whatever to think that they did not-then what reason is there to provide 
for allowances and advancements of Ralaries on that ground 1 

Now, Sir, I shall not detain the House at any greater length. But 
I may be allowed frankly and candiilly to say what is thfl gen(!1'al feeling 
about this noya} Commission Ueport. The recommenda.tionFl of the Royal 
Commission purport to be a part of the great scheme inaugurated by the 
Government of India Act in 1919 to enable the country eventually to 
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govern itself by gradually eliminating the European element from the 
administration. The Act itself was ushered in with a flourish of trumpets, 
us a remarkable piece of legislation. It was claimed for it that it was & 
ne\\" departure in the art of governing subject races whereby t ~ Governors 
were gh'ing to the go\"erned, voluntarily, and in the interests (If mankind 
in ~cllt r l  the right to govern themselves. Now, Sir, in' thl! course of 
I?i\'ll.sg' that right this Royal Commission was thought of a8 a necessary 
t;tep. It was L48id. that as India was progressively being entitled to respon-
loIible govr.rnment 8()mct in~ must be done to bring the Services into line 
,,;jth tie c ll ition~ nm" prevailing and thoSe which will prevail shortly in 
the country. What happened T It was a great gift, if it was all that was 
claimed ~r it, but as the House is aware, therE'! were some cynical people 
in the pUIJulation of India who for the very renson that it was a most 
~ ( n ill l ll le thinf:t which had ever been done in the history of t.he ,,,oL'ld, 
lookf:(l askance at the Reforms, at the Act itself. They did tbe very un-
~l tl llJ thing to exnm;nc a gift hor.;c in the mouth, unt no !lOon(>1' did they 
do it. they found it wa-; a wooden or ~e! The mmlt venturcliome of the 
('ynieai people 1 i!'" e ~ rr(  to above refm;ed to ride that wooden horse, 
an(l mnde up their ninds to tlet out in right carne:;t to win the relll horse, or 
1m;'"' the saddle. 'ne tells venturp.wme tried to ride it ; they rorle it ; they 
shook themsclveH violently on it but it w ~ so fixed to n steel frlune under-
11e .lth t ~  it refu:;rd to rocl.. They ho(l in their di:illppointment to ask 
that. the ~tcel frern!' may be a little loo!lened, so as to gi\'f! ~ome little play 
to this wooden horKc. That request of theirH was liFtcncn tu ; a Royal 
( () llIli~sion was apilointed ; IndianiHation was promilled ; but what was 
it l.hllt wa!.! done f To carry the mlltaphor a little further, some HcreW8 
lind nails were taken from t.he front and fixed behind this lllllcliin£lry. 
'I'll!! )'f'!lult was that it remained as' immoveable as ever. The result jl 
that they have not even a roc ~ horse to give them an opportunity to 
.:equire the necessary grip for riding a real horHe. Now, I:)ir, I know 
m:r 1J'iendH oppofiite think that all thi", suspicion, all thil'! distl"ltst, is 
withOut foundation; but look at the things that arc being done from day 
tu day, and what do they come to Y They come to this that t r~ British 
G("'eJ'nment are tryinfl,' to stave off the evil day as long as they ean ; 
the Hil day when full rellponsible government will be grant.ed tl) t.hil:l 
eountry ; and meanWhile, for fear lest the day may come Hooner than they 
imr.lj;ine, what are they doing Y 'l'hey are sinking their fillmdutions 
iicepl'I' and deeper, so that when the day really comes they may have 
practically nothinll to band over to the next Government. and all that 
matter", may remain in the POHscssion of vested interests. Thl1t really is 
the feeling in this eountry, and 81! 1 have I!aid there is jUHtifiMti(lll for H. 
I ~ i l not. go further than thill that the hilltory of the paNt J'Il I V YP,Hl"S 
~ in(  UH9 fully jU!!Itifies an tlppreJwnl!inn of thnt ,·lHlract.er. 1 !IPPC'1.1, 
t.Jwl'efore, to fhil! Homw not to encourage that f(>(1Iing by aecClpt.ing the 
I'I·comrnendationR of this Commi~~ioll  but t.o 1hrew them out in their 
f·n1irety. I tllink T have. by the indulJ.!lmce of the Honourable the Presi-
dent ana thill Il (~  giwn fully my reMwns for Ils in~~ the lIomm to do RO. 

MI" President: AmC'ndment mnvP'll : 
", That for th(, originnl Resolution thl' following be lIublltitl1tl'tl : 

, PART I. 
Thnt banng'regnril to the following among other taetl namely:. 

~) t the Royal 00mmill810n on the Superior Clvil8ervicel iii India ,..u 
,;'.:' appointed and allowed to cntl'r upon ita funetions in utter dilreprd of 

the Resolutions passed by the llr=-t Assembly; 



(b) 

(c) 

(<Z) 

(e) 

3l1iS: 

That all ~ l!lltion8 afteeting the Civil Servieca are inseparably cODDected with,. 
and entirely dependent upon, the lnrger qut'stion of the grant of re8ponlible 
government to India and -cannot be entertained and aatilfactorily denlt 
with unleas and unti.l the Resolution of thil House on Responsible Govem-
DlCnt adopted on 18th February 1924, is substantilllly cOluplied with j  . 

That the terms of reference to the said Royal Commiuion and the recom-
mendations made by it involve the perpetuation of an antiquated und 
anachronic 8Yltem of public servicel without any attempt to reconstruct 
till! administrutive muenincry to lIuit the. present day conditions of India. 
which arc widdy di1fcrent froDl th080 prcmilingwhen it 11'l1.li inuugurutcd ;, 

That the IBid term. of referenee to the said Royal ("..ommil8ion uncI the 
recolllDleudatiol1s mude by it are balled on the unwarraated aSllwnrtion 
that thl' e i8tin~ system of government. hoth Central and Provincia and 
the present pOSition, powers a.nd funr.ti(,ns of the Secretary of Stllte, 
tbe Go,·ernor Gl'neral aud the l~ruur  of Provillces, would continue 
illdcfinitl.'ly j 

That SOUlt' of the recolllml!ndatiolls of the Hoyal Commission are intended to 
dtllll'ive elO IJegislaturl.'s l'VCHl of their ( i~tin  powers by suggesting devices 
to tramf!'r itcDlH of expl'/J(liturll hitll!'no subject to the vote of thl! 
Aseembiy und the Provilu·i:ll COII:lcils t.o the head of non-votable iteDls ; 

(I) Tlmt thl' said Tl'('OIl11nendllt:ou'l 1"I\"(l illtrodured TIIdal disl'riminutiolls ill tbe 
treatlllent of the All-India l r ic l ~ ;  . 

(0) That the anic] rt'('Onllncnc]utiolls muke Uil' extmorclillliry provision thnt offi(,t'lr(4 
IIppointell to the All-ln(lilt 8l,rvic-.l'S Itftt'l' W10 IIIl also thOl.<6 to be IIppointcd 
11I11'(':lftt'l' BlUtH have gUlu'ant-lell Itgninst and eOlllllenslltion for belllg ·truns-
ferroil from the resorvedto the trulIsft'rrull field of Serviel'----R I'.ontillg('n<'y 
whidl th!'y must be taken to be well awure of· wlwo thi.'y wero Ilppolnted ; 

(h) That the rOeOlll1ll1'ndutiou8 of the Commiasion regarding ,the Medical 8er it ll~ 

are entirely UD811tisfllctory ill tltllt (1) they SE-ok to perpetuate the eom-
. li~llw  system of interclepl'lIdt;lI('e of tim .Pro\'inl'iu.l ~e l Servicel!l upun 
the irresponsible Military Dep/l.rtllitlnt; (2)'theyintro(luce the objection-
able;> rill ~i lc  uncI II. cosHy 8che.me Of provision for modieul i8t lni~e to 
Europeaus on It TIIc·inl bnsis; (3) tht.y clo,not rccoguise tire· nOllt!SHttj, of 
the I ntlilill units of the Army being offiC'ered ,by JnlliuR Medical omt'l'rs j 
and (4) thl'y propole to absorb thl'· presont Indillll MeCli('1I1 Service ill to 
tbll H.Qyul ArlllY MNlil'al Corp's (1ltdiu)--llst.ci) \i'hicli· will tii~ti llll  
('.lose the tIOOI' .1" India.n llletiimd U1l'1I .ill the said r.orfTS aud, thcreby aIllo 
in dvil enlj>]oyllwllt ;  , . '. '.. 

(i) 'rllnt tilt' illqutl"y beld by the Hoynl Cmnmillion has· 'been unljlltiafu\!tory in 
thllt the hulk o~ the evhlt'lI<',I! on wbich t ~ .bllld roromllll'q.damous or the 
Commission 'nrc bUlled was IIllo\\'cll to. bc teuder('d 1l1l\1 uc c(! ~  in (:Illllqrn 
and 110 material tl -i erl(~o is either indil'lIte<1or mlid" available fo thi/i 
AIiHolubly ; , ,.' ' 

thia A88enlbly rl.commeridll to the Governor General iJJ Council·that the l eeonllne~ ition  
ot the Royal COlllulission 011 the Supuriol' Ojvil :Slll-vidl's of Indh, .. b6 not 'UCI!t>jltE'(}· IlIld 
thi. ASlentbly furtlmr re('OIllIllClilis that insteltll ot the recommendations rofl'l"red ,00 in 
emilio (1), 8ub-('lausclI (a), (b) "lid (0) und 9~ (2) of Sir. Al",x/Uwer MucJ.dlllllln'd 
~olution 80 fur Its the latter reIn tc~ ,to i'uture C'lItTllnts into th" Civil Services J,.eillg 

ro e(~ the following stl'}ls be taken ill respect· Of future reetultm!'ut and ( ~mtroJ of 
the RCr\"1l!.cH, nUlllely :" ' .  . 

(i) Thut all further rceruitlllCllt ill Englu.l1d' for tIlt!' (,h'il SC>TViee's In ] ndla 
inc!u"ing the Mo(IiCl41 Service uUder tbo ~ i tin  rUlcs be "topped; . .. 

( U ) That a Public Ser\-1cC's (1oll\iriilJsion· bG 'ellta1ilf.'hed'"\n 'Inctiaand r'the . consti. 
tution Ulld fllnr.tiolls of thot CommislIion be determined on the :teCOD1-
ml!ll( Jlltioll~ of II ('ol1l1uittl1l' (.It'eted Ly this 'AIISt!lUhly. '  . 

(iii) That His MiljeMty's Government be-requeiltedto h!.ke the nee~8s r ! tt s  
for the purpolW of trllllsferring tho powcrs of' appaintmelit· Bnd c.ontro\ 
of the 81'r\'1cl'8 now vl!ste(l inlhe Sccrl,ltnry of tl~ t  ·to tDf' Hovl'nunont af 
Indio. and thl' Lo(,,,1 GOVOMllllcnts. B!lch. pewl're. .to. boelterciaud ·.unc1ef JII WB 
to be pasled by the Indian and Local Le¢.slatutee rogulttting .tlte Public 
. Sorvicea, including the classi(icmtion' of the Civil ~i- iC!t 8  in India, the 
methods of. tlleir reeruitmAlret, t-'eir l\oriditioll8 dtacrvieo, pay" aDd am)W-

. " .. 8nl!ea and· diacipl1ne' and 1'00iduct. .' 
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~  President.] 
PART II. 

Thia AllI!tlwbly is ullublo ill view of tb,! present finalH·inl (.ontlition of lIulin !llld on 
till' I11l1tenall, before it to 811titlfy itaelf as to the l'ropril'ty JlII(\ rell80nnbleness of thE\ 
r co i lCIl(l~tioll  of the HOyJll COlllmission ill relllll,d of till' ullegl'ri grievlllwes of those 
fit 1Irl'II1'ut holding offi('e in thtl Civil 1'\('rVil'l!S, aud 1'II11II0t with dUl' rl'gllrd to the 
intt.rcsts of the tax,puYl'l' :lR8(mt to the illlllosillg of fnlsh burdt'lls on the ulroRdy over· 
burd<,ned flu/uI('as of th(' country. 

But, ill "jew of th,' fllIlIl1e;,,1 roli.., that will 1'1'8ult from till' stOppUg'l' of 
nil rccruitnltlllt outsidc Iltllill under the existing rull'S Il~ r,'c'olllll1t'll,ll'1\ above in Pllrt I, 
this Assembly if! prel'ar('tl to e01l8illl'r the alll'gl'd grilwllnCt'M of t.I1l' ) ~8Cllt i1wuUlb'11lta 
liS I','gnrds I'll,", pnslIlIgl'R, on( l ~tlions :lIId {Jl'lIsion8 1111,) .n"'OUIIIIl'!HIII Buril In,'flRUI'I'S of 
I"('I}rI'88 as lIluy hI.' found neC,l'Sl'lurv, II II It for thnt PUl'!'OSl' It I'l'C'Olllllll'llli8 to th,· Govl'rnor 
Gcn"rul in eounei\ to take stl!llS for thl' e)l'!'tioll of a COlli mittel.' by this 1I0llsI' to cnable 
t11l:'1Il to go int.o thl' elltire question 011 all til(' mutt'rials available to the Hoynl COl1l1l1is' 
sioll illdading the evidence taken in ramera or such lither muterial us IIlUY be available 
nlld to lll t~ its re('OJIIlllcnillltions to this Hous(' 11K ('urly lIS l'ollsihll' '." 

The Honourable Sir Oharles Innes (Commerce MemllCl') : Sir, I 

4 P.lII. 
should like fin;t to express our acknowledgments on 
this Hide of the IIouHc of the very mod.;rate tone 

which the Honourable Pandit has adopted, and I bope, Sir, that all of UH 
in thiH debate will try to observe the same restraint. I Hhould also like 
to say, Sir, that we on this side of the House do recognise that in the last 
part of his Resolution the Honourable Pandit has held us out an olive 
branch. I am afraid I mmt make it perfectly clear that we cannot accept 
t ~ lllooferred branch, but at the same time we do recogniselhat the P,mdit 
has made the o11'er, and we thank him for it, I will not attempt, Sir, 
in the ti~e at my di.l;posal to ta.k;e up all the points which the Honourable 
Pimdit has covered in his, very lengthy Resolution. In particular, Sil'o 
I do not propose to follow the Pandit in hi!! dialectics about the form of 
the Government ~o ion  n~ critici.l;ed the wording of that Hesolution, 

rtic sr~  the worWi " in principle" and "approximately", and 
played very prettily with the point. lIe exercised himself very skilfully 
in i lectim~  Put, Sir, I am not a lawyer, and I am not 8 dialectician, 
and I take no interest in points of that Idnd. I am a plain, matter-of-fact 
person and I can onlY' inform the Pandit that our intention wall this. In 
the first place, we wanted to open the whole of this subject. to discussion 
by the JlouHe. In the second place, w(~ were unable to draft a Resolution 
of any re8 o~ le  ImP.. wIMc.h. WQ\lld cover every point mispd by thp. 
Commission. 'VJ c desired therefore to make it plain that WI! n(lct'pted 
in the main the proposals of the Oommission, while we relrerve the right 
in minor points, of detail possibly t.o vary those recommendations. My 
o~our le Colleague on 'my left will make plain our position in l't'gard 
to the Indian Medical Service and the reason of the form that part of the 
Resolution has tak,en. It W&Ii not intended, 8Ji the Honourable Pandit 
tried to make out, to give  us a free hand to do what we please under the 
ro~ecti o~ t~w r s "·in principle ", 

Now, Sir, the tirst clause of the Honourable Pandit '8 Retrolution makes 
a complaint th",t t ~ Royal CommiSRion waH appointed and allowed to enter 
upon its functioll8 in utter disregard of the Resolutioll8pasliled by the fint 

,.' Assembly, I have much pleasure, Sir, in congratulating the Honourable 
Pandit on his conyeaion. nit e~o it has been the attitude of the Swaraj 
pKrty ill this House that they alone represent the people of India, and thllt 
the fb::st Assembly did not represent the Indian people at all ... 0 •• 
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Pandit Motilal Nehru: If I may make It personal explanation, I 
made it quite clellr that in that particular matter the first Assembly was 
backed by thc people. . . 

The Honoura.ble Sir Cha.rles Innes : I am glad to ~le that· the II()l1our-
able Pundit does the first Assembly at least that justice. What, Sir, was 
said in this dclJll.tc about the appointment of this Royal Commission' 
The Honourable Pundit to-day referred to the indomitahle Dr. Gour. 
Let me rl~  to the nomic what the indomitable Dr. Gour lIaid when this 
ql.Wstion was debuted : 

"I h<>g to nRk, :-;ir, how is this 1'1'I'())H'ilable with the ~tllt( ll ( llt 1111111(> in the 
Montagu-CllI'llllllford Rl'Jlort., whirh lays dowlI t.he programme of progn'ssivll Inllianisa-
tiOIl oj' the HUT)l'rior Hcrvicl's for t.11l' next tl'n years ~ A re t~ to go back 011 that 
Rl.pOl't ~ Ar(' we to 8(,l'IlP it ? " 

Allain, Sir, another prominent Member of the House, said: 
,., A set-baek 11\11)' be giVl'II to tlte (,lIllse of IlIdiullisl1tioll. My Honourable fJien<l, 

Colonl'l Gidney, SUggl'sts 'who knows-the COlDlllillHion may make 11 recommendation 
wllidl might a('('ell'rate tht' pnre of IndiUllislltion.' Js it likely, Sir, I I1sk, that a 
Commission .lIppoifltl'd by the fl'/II'tionar.,- GovNnment of Great Britain lit the present 
momcnt t'ould ever hulp the ac.cl·lcrution of tltl1 pace of Indil1nisation , " 

The IIousp- will see that when the last Assembly got so excited over 
the appointment of this Royal Commission, they were entirely under a 
misapprehension aN to the scope of the Royal Commission's inquiry. Again, 
Sir, I must point out to the.House that under section 96 of the Government 
of India Act the services are reserved to the protection and eontrol of the 
Secretary Of State. It seems to me, Sir, that this House has no right to 
talte up the o~ition t.hat His Majesty the King, on the advice of his 
Ministers, ill not lit liberty to appoint 8. Royal Commission of this i~  
even though the I10use may not approve of the appointment of that 
Commission ; and following that, Rir, I !lay that., when that Commission has 
been appointed by the authority of Hi/:! Mlljel:lty the King-Emperor him-
self, then it is only fitting and right that this Assembly should show some 
respect to the Report of that Commission. . 

I pas!l on to the Recond clause of the Pandit's Resolution. This second 
clause deals with the inliCparability of service questions from Swaraj. 
Sir, the Honourable the Pandit, if I may use the same expression agairi, 
played very prettily with the metaphor of the wooden horse and he sug-
gested that a wooden hOnle could not go very fast (Honourable Members: 
" C',ould not go at all.") When the Pandit used that metaphor I do not 
think he could real1y have studied this Report and I do not think he 
could have made any attempt to realise how far the proposals of this COJJl-
mission go. 'I'he term" All-India services" dates from the finlt Report 
of the Governl,llcnt of Indhl on Reforms. In that despatch they said the 
All-India serviceN : 

"should be maintained 118 a modeJ to all the rest and with the objoct of 
impressing the soal of tho existing Sy8tem both on the Indian as well all the European 
elements in them, wc consider that recruitment, whether in Indilt or in Ellgfand, 
ebould be according to the methods laid down by the Secretary of State and that all 
persona recruitt>d should be appointed by that authority." 

And they went on to say : 
,. The basic idea is that the structure of the public 8crviooa, ita duties and the 

,eneral conditionlof its employment should remain as far aa possible untouched by 
politieal chnngell, at all events till the Ildvllnt of theftrst statutory Oommiasion." 

Well, Sir, contrast that statement with the recommendations in this 
Report ; compare that statement with what Sir Alexander Muddiman told 
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you about the future composition of the Services, and then ask: yourselves 
whether this wooden horse has not roclted to some purpose! But, Sir, 
that doeR not meet the Honourable Pandit's point. The Honourable 
PaIldit makes great play of the fact that the propoHals of the Royal Com,,: 
mission retain control of nt any rate two vital services, the Police and the 
Indian Civil Service, ill the handll of the Secretary of State. All I under-
stand the argtlment, that proposal of the Royal Commission is considered 
to bc a negation in advance of the popular demand for a further consti-
tutional advance,' particularly in the direction of political autonomy and 
the abolition of dyarchy. I do not think it is fair to attaek the Com-
mission on that ground. Sir Alexander Muddiman read to you this mom-
ing the terms of reference to that CommiliHion. They were not appointed 
in anticipation of, or in substitution of, the statutory Commission, they 
were nppointed to consider the Services only, and what. is more, the Servimls 
in connection with the existing state of affairs. They were not appointed 
to mu ~ any proposals for fUl'th!'r constitutionul advance. 

'I'hl' only conm·etion i ~  they had with further eonstitlltinnni Rd-
"tinee was in so far as that further eon~tituti()n!ll adVEtnCe might hav€' eff!'ct 
upon onf.' of t.he main subjects which they were com clerin~ --t nt is, tile" 
recruitment of the Services. 'rhat is. they had to tal\.c the contingency. 
the po.. .... '!ibility of further constitutional n lln(~e into account merely ''lith 
referenee 10 that onc consideration. And that is nIl they gid. 'I'hey pto-
nounced no opinion on thl' question whether dyarehy is or is not It good 
,thing. , They pronounced no opinion upon the dmdrability or otherwise 
of oonstitutional advance. They confined t.hemHe.lvCfj strictly to their job. 
That bring so. it seems to me mORt unreasonable that :when their proposals 
are put btlfore this JIouRe, this House should say: 

.. We will not 1li<'('(1pt th"m bl't'llUSI' tlu.':v 00' not 'fit in with whnt W() (·oMid(·!' 
to be a IlCeCIIBlu'Y IIiCIUlure of eOllstitllti(lMl ar1vnnee. ~  ' ' 

If, of coursf', thc position of the HOURI' is that 'they are not prepared 
to CODMider any propo!OalH regarding the Services which do not accord with 
. what yom idclUl mllY be of further constitutional advance. then I say it 
is .1\0 URtl continuing this debate. We are not in a position-:we have not 
come ~ i'o-clay to isc !~ {l6nstitutional advance. We arc not here to 
discuRK,the question whether dyarohy is or is not a good thing. We arc 
not hf'l'e to-day to discuHs the queKtion of provincial autonomy.. We arc 
here to-day todiRCURS the question of ,t.hp. Services only ; and if! you are 
not preparHd to di!wUHS the queMtion of the Aervices, then why eontinue the 
debate? 

Mr. A: RanguwamiIyengar: How can we discontinue it '9 
The :Q:onoura.ble Sir Oharles Innes: Mr. Rangaswami I n~ r 

'will have hi,o;chance Inter. 
Mr. M. A. Jinnah: What wi,n be the effect or accepting the princi-

. pIe of these recommendations upon the future of constitutional M"llnce'l 
The Honourable Sir Cha.rles Innes: The Honourable Mr, .Tirmah 

pks me wbat will be the effect of accepting these recommendations upon 
~ irutu~ con titl~tion l advance. I Hay, Sir, that the effect will be nothing 
at fill.' With reference to the qlleRfion of recruitment the Commilulion had 
to take intoaceount the posHible eft'ects of future constitutional A llne~ 

; upon "the' functions which these two SeI'Vices,-the Indian Civil er c~ and 
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the Police-are mtlleu IIpon to perform, and had to conllider -the pOHsibility 
'If thel:ll' function!; beinl( tranliferred. And in paragraph 74 of their Report 
the)" l)hNide f'orthat contingency. At t.he same time, in fipite of what the 
Honourable Pltndit said, I must agaiu re-inforce the I oi~t made by the 
lIonourllble 8ir Alt~ lln er l\Illddiman thiN morning that there is Ii cleu.r 
and vital di!ltinctioll l)('twlwn the form of gov('rnment lI.nd the hUllineRH 
of ItdminiRt.ration. 

Pandit .Motilal Nehru: 1 never dlmied it, 

The Honourable Sir Ohadel Illllea: What the politician in IndiR 
i~ ('onc('rued with i"'l t ~ form of ~o m nmellt  I will be geuerouM, Sir, and 
I will /irant to tht> House that out of the 245 millions who live in .Britilh 
India. pOHfiibly fiYe milliollH are intereHted in the fonn of government, 
On the other hand, tht>l't' are 240 millioIlH-again I t.ake a cOJUlervative 
fi((ure-who are not at 1111 intereHted in t.he fortn of government, In every 
('ountry in thc world the maHS of t t~ people do not carp, two RtrawH what. 
the form of goyerJlment il'i. All they want iN to be gov(!rned. All they 
are vitall,v concerned with--theil' peace, their happineHH Ilnd their security 
depend UPOll Ow IIIItLIJICI' ill which the administration is carried on by the 
Sen·iet's. It iH l'xn,·ttv here that thl' Il1diHII Civil Hervice and the Police 
l'om,' in, 'I'hl' U('IHmi'llble Palldit sliid we were now diJl"ging our founda-
tions deep in order that when WI:' came to hand oyer India to Helf-govern-
lIlen! we might hand over as little as pOS!libll·. I s ~  Sir, there ill olle thing 
thot the British GoYernment can, will and lIhould hand owr to India 
Whl')) Illdia gets Bwaraj and that is, strong, purl', efficient ~ll  incor-
rnptibll' public 8l'ryicl's amI that, Sir, is on~ of tht' mil in aim!! anti 
o ie(~ts of this H('port (Hear, helll'), 

'rhen, Sil', th(' HOJlollrable the PaJl(lit Haid that thE' ~er ices wel'e an 
H.nllchrOllilffil, He l'Iuid, 1 uuderstand, that I was an anachronism, Well, 
Hi1", if I am all anachronism, I am, to quote MI'. Rudyard Kipling, a very 
pachydermatotlH allaehrollhull, ~c u e 1 do not admit that I am an anachro-
niHln at. all. Th(' Honourable Pond it. said that the Services are merely 
a· survivlIl. It WIIS sl1ggested very properly hy Home gentleman on bis 
left that they wel'l' a HUl'yival of the fittest, but. T paSH by that point. He 
\\"(,l1t 011 to Nay that. thl' Service!; wer(' a survival from a. time which ended 
yery many y;a.r!! a.go, that. t (~ ServiceH ha\"c Ilone lingering 011, and that 
the only changl> waH in their pay and in their (Iondition:+-their pay had 'been 
improved Bud theil' penRion'l had heeu improved. I would like to joiu 
iSKlle with the Honourable Plludit at OlWtJ. I h8\,(' here Rome rather iu-
tel'estiug statistics of what the pay of some office,'s was III iS26, The 
Collector of CU,..tollls of Agra drew aR pay Rs. 4,000 a month .. The Judges 
of Circuit ill till' NlJrth-Wefolt Provinces receiwd as pay Rs. 3,750, Rs, 3,333 
and R!;, 2,!H6 a month, At that time, Sir, the rupee was worth anything 
hetween two Hhillings IIlld six pence and three Hhi1li'ngs, and it makeRuII in 
theHe later daYH--it make!! our mouth!! water 'to think of the pay 01U' 
pl'('deces.'Iorl'i got, I am prepared to admit that in ~ome l'elipe,ctH a. changl' 
lUIS eoml~ oyer thl' dutieN particularly of a District. Officer. The Collector. 
t'0T' instance, is no longer (Iollut'cted officially with the Distriet Boai-d OJ' 
thl' municipality, bllt all my iuformation is that though 'he ill no longer 
President of the Di81.ri(,t Soard aud he it! 110 'longer the dftiCial' adviSor 
o~ t ~ municipal.itif'q, at. any ~ te in r ~ does 'disc.ihar,ie..the ~nc~ion 
of bemg unoffiCially the advlsol' of the Pre81de1l1 of the. Dl,.trie't Boarll 
Imd of the Chairmen of t.he Muuicipalities and alRO t~ advi86r of the 
Minillters. T am t.nlcl, Sir, by fill whorp T know both in Madras nnd in other 
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PrO\'inces who oceupy the position which I used to occupy 8S a Collecto!: 
of a DiRtrict,-and I may say, Sir, that I never wish to have a better time 
than ,vhen I was Collector and District Magistrate of l\1alabar-I am told 
that remarkably little change hilS come over their actual work. And 
I Iiliould like to say more. In the circumstances of India, I do not care 
what form of government you hlt"c, you will always have to ha,ve something 
corresponding to t l~ Indian Civil Service ; you will always have to main-
tain the unit of, t1Je district. It' you consider the size of the country, the 
distances from headquarters, and the number of the population, y.ou 
will always have to have large districts and you will nlways have to have 
sOllie officer in that district who will be the chief representative of Gov-
ernment. You, gent lemen. may change the form of government up here, 
but you are not going' to change the nature of the people of India. The 
people of In i ~ eci ll  the people with whom we CivilianR have to deal 
-like personal rule. 'l'he Honourable Pandit calls that a tna blip system. 
It may be a ma bqp system, but it. is what the ryots aud what the ordinary 
people of this country like. They like some one person to whom they can 
go with their grievan(!cs, and I do not care what form of government YOh 
have in India, yOl) l\1ust always have someone in thnt pClilitioll in your 
districts. 

Then, Sir, I IIn~  another thing. I say that it' WitS never more vital 
than it is at thf' pr"',cnt time that you should have st.rOl1g; and I!llicieJlt 
ServicE'S for the maitl!enanCe of law and order in this country. Hel'e I am 
coming on to dRugl'roLls ~rnun  and 1 do 1101 wish to say olle w(1\'I1 which 
will be provocativl' to anyone. But ] do fill'] that in the last 
few years--I will not put it higher than that-efl'orts han' been 
made in this country to sap the founuat:ons of 11:111' allll Ol'der, 
I put it to this House that no count!':' ean be grt'at unleNs 
it has that respect fOI' law and order which is the fOllndntiou of the :;()cial 
order. In the last few yearli efforts have been made to Slip thut respect. 
Nobody call deny that there is much inflammable Innt('rial lying about 
ill India. You have your communal disseJl,<;iolls ; you have your caste i~ 

Hensions ; you have your racial isselli~ions and you have your religious 
dissensions. At any time there may b(! It. ~l e t conflagration. Now, Sil', 
I have touched on that matter aH lightly as possible, because I just want to 
make one point. This is the· very time which ihe Honourable Pandit 
selects for su estin~  to the Bdtish 'Government ~ ~om  that recl'Uitment 
to the Indian Civil :-:iervice and the Indian Police Hel'vice, as it now goel!; 
on, should be stopped and that means, as HiI' Alexander Muddiman pointed 
out clearly, that yon are stopping your recruitmuut at home altogether. 
Now, Sir, the British public, the British Parliament nre very gl'catly 
exerdsed by that al!ipect of the Rituation in India on "'hich r llilw-.inst 
touched and is it lik"ly that you can persuade them to stop l't'cruitmellt 
of I~Jl lis men and Scotchmen for the Services of India jUfolt at thi!ol time? 
It Heems to me, Sir. that if you want to make that reqneHt ~ I  I ~ 
selected a peculiarly inappropriate moment for doing so. 
l am afraid I have already taken more than my time : and 1 ShAll 

just :I&Y one wOl'(l more. [come to what is IIftln' IIIl 1he 1I11lin lle~ti()ll 
w ~  this Report set itself to consider, n mc ~  the ~tioll whether religf 
should be given to the Services concerned. Sir. Alexander Muddiman gayc 
you som. figures iu his speech this morning. He told Us that from ~ t  

beginning of the century to 1912 there had been an increas(l ill priCCbl. 
in .the cOlt of liVqlg. which might roughly be put at between -to nllll 50 



aJl:COJrlH]!lNJ)ATIONS OF THE tEJil OOKHIS810N. 3169 

per cent. He told us that between 1914 and 1923 there had been a further 
increase of 60 pel' '·ent. ; that is to SAY, since the beginning of this century 
the Poust of living 11a8 gone up in India for the European by more than 
100 per cent. (Pandit Motilal Nehru; "Only for the European? ") 
1 am dealing ,,-ith the tiervices only. tiir AleJliander Muddimall ~  told 
11». tu ill~ wy O',VII service ouly, that the actuul increase of pay ~i en to 
the Services, to tiLf-l Indian Civil Service, was between 10 and 11 per eent. 
Now, Sir, I II.8k yvd to consider what that mean:; to the Services. Nobody 
suggp.st,,·-I woulU l;.:>t fol' a mODlent suggest-that we should put the Ser-
vices in precisely the Rame position as they were twenty years ago. Some-
t in~ to that efleet was said in thc Montagu-Chelmsford Report, hut after 
all we have got to remember that there has been a war and we cannot 
expect t.o go back to the glorious dCiys of the nineties ; but, Sir, 1 do put it 
to the House thnt the figures I have given show that the relief given to 
these Hervices in no way corresponds to the rise in the cost of living. In 
addition I think t.hat you will all admit that the position of the Services 
has become more and more difficult. It may be natural perhaps; but at 
any rate we who haw to do the work of Collectors and the other district 
oflieiaL, we know that we are being made the target of attacks on all sides. 
It does not make our life any more pleasant and at the same time our 
means of living have got steadily more and more strained. Now, as Sir 
Alexander Muddiman said this morning, this is 110t the first time that 
these facts have been brought before the Government of India. In fact 
r am iu a position to say that we received after 1920 memorial after 
memorial frum all the Services on this very subject. We recognised their 
difficulties ; at the srune time we felt that the financial condition of India 
was Fiuch that we c')uld do nothing fOI' them, aud I am afraid that as a 
result we in the Government of India made ourselves very unpopular with 
the Services. What has been the result 1 The result is that these grievances 
of the Hervices have been placed before an impartial tribunal. I regret very 
much that the Honourable Pandit cast nspersions upon the Indian members 
of thlit tribullal. 'J'hey are men who to my knowledge have rendered very 
real and distinguished services to Indilt ; and when they are selected for 
a difficult .job of this kind, it is no discredit for thil:l House to recognise their 
public spirit in taking up their ta"k ; and I think also, Sir, that it ill. 
become!; this Honse, when the Indian memhers of this Commission have 
made certain recommendations, to !o;uy that those recommendations should 
be re.jeded because yon say yon did not elect those Indian members. 

1\ t any rate the pOlolition of the Government of India i3 this j for 
several years past we have been resisting these demands on the ground 
that, we could not afford the money. Now, these dep1andsl have been put 
before t.his impartial tribunal; the tribunal has laid these recom. 
mendations before us and we think that in .lustice to these Services we 
ought to accept those recommendations. 

Our main principle in dealing with this Report-and here again I 
am afraid that J am fundamentally at variance with my Honourable 
friend, the Pundit-is that at IIny rate for these vital services, we should 
continue to attract the best class of Englishmen to this country. I 
reject. the Honourable Pandit's statement that we should not recruit 
Englishmen unless they have technical qualifications. My belief, Sir, 
is tha t in the circumstances of this country India will for many years to 
come require Englishmen of tLI! best class to assist her in her district 
adminir.;tl'ation ; lmd, if the Honourable Pandit wishes for further informa-
tioll on thnt part.icular point. let me remind him of the evidence which was 
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gi\;en·it6f oilly .in l\lac1ras but in (wery province ~  the riepreHsed ehlMSf's. 
J4J,'ery d·eputll.tion from these clMlies jll'cssed not for lesl'i bllt fOl' 
more European repl'esentation. 

Hir, I have not been able to IinHwel' »11 tIl(' poilltN raised hy tIll' 
Honourable Pandit j I have not attempted to do so j J have tried to COIl-
fine myself. to the main lloints he J'aiMt>d .and I hope, Sir, that. in ,justicl', 
i~  fairneSs to the Servi('(>s, thiN Hotls(' will aceept thr recommendations 
of the Lee CommilUlion. 

Mr, K. G. Lohokare (Bombay Centl'al Dh'illioll : ~un-l t mm  
an Rural) : To foIupplement t ~ observat.ionlS by Ollr leader, Pllnnit 
l\IQtilal ~e nl  1 will speak with referell(le to the l\lt·dical HervicelS, As an 
humble membf'l' of the profesHion, allow me to Huhmit that the \'iews J 
('xpreSH 110"" are the result of cIlIlsinel'l'd opiniolls of about twenty Medieal 
Associatiolls having-a memlwl'Hhip of nlmoHt all emillent IlilIiaJl llIedical 
melt in impcrtaJlt to\\,IIH in Illdill aH well 11101 of 1 he pro\'iJlciltl sel'vic(' alii I 
Indian MeCtioJlH of the I. M, K AHSociatiolls, alld all of them ha\'p sllb-
mitt~tl their re}ll'eHentatiulIs to Goycrnmellt 011 the subject befoJ'{' this day. 
~ I  of t el~l U1:t'lluivn,cably endorlil' HII' l'ecomllWllclntiollH of the Commis-
SIOn IlR elltlrel~  unsatlsfllctOI';V. 

I examine t1:Clll one ~  one. 'rhe tir"t is that. till' Civil :'Iledical el i(~  
is to he cOJlHt.ituted lilt the b'lHiH of » competit ive I'Xamilllitioll to he held 
iu EUJ!'land Ilud Iudill, a1l(1 purt of it is t.o hI' I'{'cruited fl!(I111 tht' milit r~  

Til view of mll.killg t.hiN eoml!I')' Illlpahlc oj' me till~ tht, lIf'ed" ()f' it,.. 
admhiiHtration, is it riJ!'ht that UII I'xalllinatioll fill' l el~I uit Inrnt tn a Hel'\'icl' 
sho.uld be held foIomewherc ehle '! The medieal and Kanitary administra-
tions are the IlLNt in respect of politicll.I power. E\'('Jl if officers fol' 
"Inch innocent adminiHtl'ation UP rt't to hI' I'l'm'uitl'u fl',1111 oll!Hilit\ I d() 
not know when ai!(l where we begin to taIt(, up full auministu.l.t "'l l'on-
tro1. If British stateHmen ret demm for ('xtrllneous eOllHiderationH .to 
hand over the entire controi of thc uepartDlentH already promif..led to (~ 
transferred, T do not know how long India will hRve 10 wait for attain-
iliA' tli~ relfp'onsible stat.us for lIt.bm' bl'a.ncheH of the administration, 
'I'hat the MJlitary Department, one which is not responsible to the LeA'is. 
lature. should bl' the Hource of recl'llitinl-t officers for civil administratiOlI 
iH an anomaly yet being maintaiJlf'd. The Lee Commission Report not 
only does not makll any progress in control by people of India in thiH 
caHe but definitely takes a I'etrogradt' stcp and no WOI'ds clln describe 
the feelings of deep diHappoiRt.nlt'nt of thl' Indian Mcdical profeMsioll in 
tbiH respect. , 

Hufficiently trained material for t.a1dnll full char!£e of the medical 
It(hninistration is availahle since long' in this country, Indian Vniver-
siti('s hHVIl all been conforming to the Htandurll of thl' OCMral e i(~ J  

Council of the Hnited in~ om from their wry lJeg'inning', a.nd have 
heen bl'inginll nut hundl'edH of medi(lal ~r ll t(~  e tll l ~  qua lifted wit.h 
thE'! medical men of the United Kinf:l'oom, not to SIlY of thl' meoiclll 
school" which turn out doub1t" the numh('I' ('\'cry year. 'rhOlH!lmc1s of 
IndianR with actual t.raining in t.he Unitlld Kingdom mediCAl colleges 
are in private practice t.o.day. The number of In ilm~ holding' t.he 
higheHtBritiHh qualifications iK jIlany times mOl'l' than tht, Ullmber of the 
EUJ'opean medical men in India witll !mch qUfllificfltioDM, In 1'I'flellrch 
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Itud scientific work too IndillDl; arc not behind. At lellNt. a score of 
eminent Indian men have been doing such research work in med.ie&l 
Hcience as would add to the knowledA'e of the world. Some of them in 
Bombay and Calcutta are engaged in rflsearch work liD their own 
Rccount-not with the pay a.nd Rtudy leave at Government expense I 

~  i l~  qualified Indian medical men do not think of tllkmg up 
GOI'{'rllD1ent service he<'8U8 ~ of the lack of oppotflUlitie'; aud thc 
dift'p.rential treatment nwted out to them. With the material available, 
UH satisfactory aR even the United Kingdom can lay down, for admi-
nistration of Il Depat1.ment in India, do you like, my HOll 'hIe Colleagues, 
an examination for recl'uitment for the medical administration some-
where elRe and power to recruit at least Rome of thew: in the hands of 
H l>epartmpnt i,'rPHponsible to the Legislature. 

Represen1atinns from Medical lTuionR in important towns in India 
han definitely condemned the ideli and I hope these are in the hands of 
the Bovernment by thiH tinw. 

The other recommendatious of the Cr.mmission atl' : 
(1) Clinical chRirs for the ci'vil serviceH only; 
(2) Adequate medical attendance for Brith.;]) officers in civil 

employ; 
(:i) A minimllm of Brit.ish medical offic('rs in tb Civil Medical 

St>.rviee ; 
(4) Military reserve in India, R. A. M. C. (India:) to be second-

ed; 
(.j) Adoption of' H. A. ~  C. (lndia) as peJ' the Burtchaell 

Scheme; 
and the Resolution hy tbl' Honourahle the Home Member includes On\) 
morll important factor. <l factor which WIlS not included in the Lee 
Commissiou ~)ort : 

(6) " Con~i er tion of the conditions nt'eessltl'Y to secure an ade-
qnatp number of British medical recruits for the Army "-
the bugbcar of the whole question, and the result of the 
muc in~~iom  of !he. British ~ iclli AFlS(lciation against 
the legltlmaf{' ltSplrat.IOns of IndlanH-an attempt to }lush ill 
the British meriiclil men in the civil under t.he term-mainte-
nance of uttl'llc'tiwIlt'NH of Ser\'ice, so often mentioned in 
the reports of the val'inus Committees 011 Medical Services. 

'I'he resel in~ of clinical chairl'l 1'01' the members of Superior Medical 
Her"ieeH ()nh' is, 1 NlIllluit, lin ohstudt' to till:' ndvance of medi(lal ('duM-
tion in India. Hueh I't'sel'vation I'xcilldes I'Clll'uitment of the best 
teachers in the profession. The step is no advaIlce. The number of 
highly qURlified recruits ~ 110t ~u licitmt for the adminil!tration now-
adllYs. Th£' fndiall Medical Gaz(!tte Magazine eonducted by the Indiall 
Hcr"iee OffiCl'TS eODlpluins of t i~ in ~t r icc note" in the number of January 
1924. To kt'ep this Hcanty 11l1mb('r fO)· the elinical chairs iF! first t~  
dcpriH' th£' Ildministration of g'ood material, Ilnd secondly to shut the 
door against p!'rROnl'l Hpecilllly adapted to take to teaehing work. Special 
recruitment open to all on reltNonltble enwlumentM should have been the 
recommenclution. 1 am a:, '\'I'll afrllid ···it i:-; ii Imown fact-it is no 
teaching work that attracts Hen'ice men to tht'He posts but opportunities 

• I 
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for private practice with all 'v ell-equipped facilities at eommand in 
Government hospitals lind dispensaries. Stoppage of private practice 
even with a compensatory allowance shnllid have been the first condi-
tion for adva.ncement of medical educat.ion in India. The CommiHSioll 
has not. given consideration to the needs of mediesl education in this 
country and the recommendation in this respect j" far from satiFifac-
t,ory. 

Adt'quate medical attendance for British officerH in the Civil Service 
and their ~milies is a recommendation, I submit, viciour. in principle. 
unnecessarily expensivt' to this country and an excuse or a device to put 
Europeans in importllDt places, w er~wit  they may ItHcenc1 to higher 
administrative appointments on the strength of ha ,·jng held important 
places formerly. 

I illustrate the point. Because Agra contains a fairly large number 
of European officers and because they want lUedical aid at the hands of a 
European doctor, therefore the Civil SurgP.On of Agra must be a Eurll-
pean. Next comes the argument because Doctor X. Y. Z., of the Indian 
Medical Service, has held chargp of an important placp like Agra he 
has better experiencE' than otber,,-he must therefore naturally superRedc 
an Indian above him and get the higher' appointment. This iFi tIll! 
device at the back of this recommendation. Had t.he recommellc1ation 
been for purely medical aid to British offiel'l's-t.he Commission would 
have recommended fleparate posts for them having nothinJ: to do with 
t.he other administration. Morem'cr, t.his Hoft corner I ~ument stands 
not the least chancf' of being l'cusonahle. We rn i n~ wond(lr if it is 
from those who have come herf' t.o give us leHsons in everything-Moral 
and Material. Sciencle knowR no colour, it. iF! world proJlert)-·--thut t.he 
seientific benefit must he doled Ollt b)' IwrsonN of a llsrticulal' colour iF! 
an inherit.ance of a part of the r(l ert~  of Indians--t.he propert.y of 
the caste sYRtem--which the India.OF; are ha.ppily slowly parting with, 
and it pains us to see it thus tic in~ to t.hose who for goon or evil have 
been witb us. 
BeRides thp experience of t'JIlimmt Indian llwdicu) men is otherwiHt'. 

The repreHentntioQ from the om ~  MeclillRI Union, that is already in the 
hands of the Governnumt. l ~  it distinctly. That the CommiAAioJl. 
especially the European mpmbers. should hnvp. yielded to sneh an argument 
of colour and cast.E' to sn~  the Ie/1st of it Hp(laks flgaim.;t. t.hem. The 
lIDneCCHfI8.l'Y burden of expenses of trllvelling to and fro with an eXCltFlt' 
of illnesFi would be nothing more thaJl n oli( l~  trip expense of an officer 
with his family and children, saddled on to thl' shoulders of the ]loor 
Indian tax-payer. J am afraid it is not. worth more than trash. 

The recommendation of 8 minimnm of BritiRh officerR in the Civil 
pit,her for administrativt' or for caHte pri vilegeR of officer's purposes if; 
already dealt with. Hut 8 peculiarity in it lies in the recommendation 
of t.l}.e CommiRFIion in leaving control and determination of this number 
t,o t.he Secretar\' of At.at.('. It thus excludes thp .Indian mp,mh,,}'s of tht' 
R. A. 1\1. C. (India) cadrf! to be seconded to Civil. This is U Htl!P retrog'J'ade 
in eifflct to· thfl exiHting arrangement and iH n devicp that the recom-
mendations of the bureaucracy Flhollld be worked np in the <larlt, while the 
Indian tax-pRyer should pay for it. If the nped" of administration of 
t,hetJ.'!anHferred department.s are to hpjo01{('d afff-I' by thp Indian Member 
in ellaree, why NllOuld he be deprived of this plI,rt of the administration 
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too 1 t i r~tl~-  thiN t eor~  of It British minimum in Nuch an innocent 
department us the :'Iredical cannot stand, and ~w~on l  if it at all stands, 
why I:Ihould the hlx-pllyel'i'j not decide how much und ill whllt manner the 
burdtm ilS to be shouldN'ed, 'rhe Commission hus been taking It rt'trogrllde 
step--taking ~l  .. ay the j)owel' otlt of the hands of the trllnHferred dep8rt-
ment, :\Iol'eover, this minimum element theory entails Il pennanent 1091\ 
to llulill, '1'1lt' offiller, with ull facilities for experience at the cost of India.n 
tllx-paY('I', leuves this countr~  with his bug and baggage, depriving hel' 
of the treasure of hi:.; kllOwledA'l' awl ( l~rience which he hits gained at. 
the e eJl ~(  of India, 

AnotiH'l' recommt'wllltioJl of' the ('ommission has tQ do with the vexed 
q llt'stion of the •. Econol11 it, t'mployment of til{' '\lilitlll'Y l'l'serYe in Civil ", 

'fhltt the Al lll~  ill Indiu I'Nluires a ready prepared war reMerve always 
on the stltnuing (~lIllrl  is an ltssumptioTl on which the AI"lDY department 
has been iiadtlling the ('i vil Itdminil'ltration in this country. Let me once 
for all mention thMt it is pelmliar to India and I do not know why Indianll 
Hnd Britiiih statesman too should yield to the theory when they find no 
s l~  reljerve (','cr employed in any other country, The purpose ean 
'wst be served by tht, Ch-il Medical Hervicl' officers being put on the 
l ( ~er e IiHt, with it truining to begin with and a tour of Hervice with the 
Army or the Territorial Porces at short periods, A l r~! e reserve can 
thus be maintained. tllld the " economy" so loudly tnlked of at le8Ht 
by the Militar;y Dl'partment. in India, when it can manage to be bur-
J(m omel~- hf'avy in other respects, ('an be effectively carried out to the 
b('st interests of both the civil lidministration and the military requirementK 
too, I nm sorry the ~er ie s Commission have oea]t with thE' question 
so ine1luitably, 

One morf' recommendation of the Commit:: .ion is •• adoption of 'R. A. 
M, C. (India)", r e~  have not Maid whether this Corps admitii Indian,.. 
at all, 'rhl' H, A. M, C. is not open to Indians. The Services Com-
mission probably acquil'sces that Indians ma;v not enter the Army Medical 
~or s  Unless tne c()Jltrary is actually notified by the Government of 
J1 is Majesty, 1 am ufrltid India iitands to lOMe everything by thil.! recom-
menda.tion of the Commission at this stage at lellst, Secondly. this Corps 
i~  recruited in' Eu!Clancl only. It iH unfair that an Indian because of his 
Hin in being born anci bred in India, is to spend money on foreign travel 
niHI .. ducation and thus pay a heayy indemnity to take il~ chance of being 
r~cruiterl for the servi('e of the Army of his mother-land. In spite of 
t.he professional educational facilities, Indiam, haye to pay thiK penalty, 
Uranting that half of th(' number going to Englund for being recruited 
succeeds; it means for nne r('cruit India has to spend for two--an amount. 
of not less than Rs. ao,ooo per head, The Commission undertook the 
rl~s onsi ilit  of tllis penulty to Indian parents. but would not advise 
truinin/l facilitieR and examination here, 

The last point, bnt of first importance, is the l~t part of the Resolu-
tion moved by the Honourable tIle Home Member which did not form part 
of the recommendations of the Services Commission, We are told hert' 
to admit another principle by which the civil administration will bl' 
perpetually enslav,ed to the militsrr ~ ~ tmen~  irresponsible alii it ill 
to the Indian Lelllldutures, The pOlDt IS 'condItIons neceA~8~  to 8eo ~ 
!In e l lt(~ nnmht'r of H,'iti'sh recruits for tbl' Army." 

• 
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[Kr.K. G. Lohokare.l 
I have already said it is ,'eferl'ed to all the nece ~it  of maintaining 

the attractiveness of the Military Medical Service in the repOl'tK of variout> 
Army and lledical CommitteeH, and this ath'lwth'eness lies in the Milita,ry 
Service officf"r!ol occnpying posts in th" ('ivil for ~r  • 'l'he number j" 
nearly half. Instead of thE' l\filitary Rest'rve heing far below that, It good 
many officeI'll, far mort' than the l\Hlitary Reserve rt.!qllires, are being 
drafted to Civil empJoytnt':lt. Tht· :'IIedi('ul Serviees Committee ll~ 
accepted that th(, Civil Departments are saddlt'd with a far larger num ~ri l 
of t el ~ officel'N than tilt' :\,Iilitary reSent', Ho far this attraeth'eneHR lies 
in private praetice in civil. and the result ill meffieient Army Medical 
Sen'ice. 1 will hen' quoh' the words of t hf' EsheJ' l'ommitte{' 's Report : 

" It was nw.intaiJled tbut the officl'r8 of thl' latter 8t'rvi1.'1'8 (1. ,M. ~ ) lack tho 
I1t.'cellau'y training for work in tilt' field though quitl' as effieil'nt profes8ionally as the 
Royal Army ~ l COrpH lind 11180 Rpt'cialillf'l1. This dl'fl'rt is nttributt'll to thl'!ir 
inferior militllry training." 

'l'heHt! are the words of the Esher Committt't' Report. 1'hiH factor 
creating ineffiei('ney in the cadre ought to have been immediatd.v dispenserl 
with, and the Arm;r cadre been restricted to the Army onl~  and made 
to serve the purpose bel'lt for which thc l~n re if> lDf'ant. It is no t~ 

lpoiling both the civil administration and the military efficiency by 
llttin~ forth thiN attraction, The R. A, 1\1. ('. BritiHh haN no Imch attrac-
tion. Why should the l~ rt  ill India onI,\' have it to the d(·triment of 
the pllrpo!le for which it iH mellnt '! If recruits can bt' had for H. A. M ,C, 
they can be had for the Indian (~ rl~ tl.lO, BeHides the admiMSion of lndiaru; 
to the cadre in suffieient nllmbel'H would make up the (h'ficiency of any 
of the British recruits if a,t all they fall short. If the aim of transfer-
ring the Army 8enices to lndiam; il'l really to bt! (~ ic l  the Medical 
8ervicell--the lenst offensivc of the Arm~- cadres, if I may say So--iR the 
best thing for a good bCfrinning fol' the In illni~llti )n of the Army Service" 
and I hope o (~rnmt nt would not lOMe this opportunity of showing proofs 
of thf'!r good intentionl'l in accepting IndiaJls in large numbers for this 
Army 8ervice, as so many ro cssioJl ll~  trllined Indian", willing to takl' 
a military career wouW he readily uvuihtblt'. 'flit! last war has been f 
8uffici('nt proof of the willingness and the efficiency of the Indian medical 
profeR."lion and it will st'rw no purpose of the GO\'ernment of His Majesty 
to refWle the office ring of Indian UnitH by Indian medical officerH. If 
capability of sel - e enc(~ il'l the test for obtaining ( l - n t~rnment  Imd if 
the intentien of Government art' rcally hom'st. as exprl'HHcd by the Honour-
able the Home Member in hil'l Hpeech at the Delhi /it'l.oIsion on the self-
government Resolution, it stands to reallOn that this mlltt'rial of Indian 
medical men should he utilised in, ser\'inJ,!' th(' Al m~  Tht' C.ommiRsion has 
as well failed to do justice to this (!·ans(', 

I have said at the beginning that I will refer to lIome repl'esentl.ltiorl11 
which support my statement, The first is the Bombay el t~ l  Union's 
rePIOrt. I may say that the Bombay Medical Union consiRh' of a ]urge 
number of highly Brit1sh qualified people. They say : 

.. We notiee with grave concern that otIieers trom tilt! Military I::!ervlce lul' still 
to be lel'onded for cl'dl l'mploymt'nt und what il worse, that ollly Europellu omrer" art' 
to be thus tre te - ~ i n  being inclirib1e for ll'condillg. ' , 

The second point they urge it that : 
, " The Servicet o~r t n  in the tmn"f"rr"d fI .. ld IIihouJd b" reerultt'd "lid 1'011, 

joroUt'd oJ11:y ~  tit" Lbt>nl Govl'rnment," 
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The third point is this. They BaY' : 
" We are afraid that uDder these eonditions, Indian reeruitnlent for the R. A. M. C. 

(Judiu) will full pmctieally to zero, lind Indians instead of gaining anything by the 
"hdllge IStaJlu to lose what t l~  have already got." 

These are extract.s from the Bombay Medical Union's rept)l·L. 
The second representation is from the memorandum presente.d to the 

Royal Commi~!li()n py the Indian ment eJ ~ of the Indian Medical Service 
"ih MadraH:'".rHe points t.hat t.hey have dellit with are the!;!! : 

" The ('ivil and· the military side of the I. M. 8. should bc separated, the milit:uy 
side to remain under the eontrol of the Government of India al an AD-India Service 
aud to be rerruited by competitive examination to b6 held in I~ i  the civil aide on 
the other hand, Hhould be I,ntirely l,roviueialilled and be undor the control of th" 
Local Goverument." 

The second point they urge is : 
•• British and Colonial recruitment to tho Indian Medical Sflrvicc should be stoI'ped 

at (1111'''. IlIdlU·8 iueal iH to elltirely Indio.uille the Hervil\es." 
They further Bay : 
•• As regards the qU8Ition of reserveJ .. to.r .. the Army the experience of the ,red 

war has proved that (1) private practitionerl could be depended upon in time of 
emergency, (2) the R. A. M. C. hal no war T8IIlrve, (3) I. JIl. S. men who have beun 
in civil employ for lIo,,:e time urc no bottcr than private practitioners in that relpect, 
(4) military training ~oul  be illlparttld to private practitioners through the Territorial 
and Auxiliary Jo'orces UH well /1.11 to all r.ivil medica I H(·rvanU. ' , 

The last point is : 
•• Europeans comin, to India should be ~re re  to 3ubmit to treatment by 

Indian doctorl. No IndIan doctor hal been appomted in England to look after Indian 
officers and other Indian residents in Ji:ngland of whom there are I8V8ral thouand., 
nlld there arll several Indian doctors IItlttled in ~n l n  who have extensive practice 
l,xclusively IImong English people." 

I • 

This is from the Madras Auociation of the I. M. S. men. The third 
ia from Ahmedabad. It says: . 

• I "olved that the recommendatiou of the Lee OommiuiOD on :Medical 8ervieel 
in India. an' vcry unfavourable in the interests of the Indian medical profeslioD, 
nugmollting still more invidious raC6 distinctions, perpetuating the existing diaabilitie. 
Imtl ulUleccssarily iUcl't'lLBinK the heavy burtll'D of expenditure OD poor Indian tax-
JUJ,Yl'TH-,' , 

and so on. 
• 

I will only read one more and finish. This is from the United Pro-
vinces Liberal Association. The meeting was presided over by Dr. Sir 
Tej Bahadur Sapru. The resolution passed was this: 

•• This Committee iB allo of OpiniOD that the scheme of provIDcialil&tion of the 
Services, U8100iated with the administration of transferred subjeetB, while IIlemingly 
IILtiBfaetory 10 far a8 it gOCH, cannot be approved inasmuch a8 the Indian demand is 
for the transfer of all subjects in the provincea to the control of the Legillature as 
the Oommilsion's recomDiendation will create a new motive of opposition to thiB e~ n  
on the part of the Services, now reserved, and 88 the recommendation itself il far too 
limited and qualified to result in an e11'eetive increase of the control of Ministers aud 
I.egiBlaturea over those Services.' I 

The last is : 
• I While the C',ommittee approvel of the eBtabliBhmont of a Civil Medicu.1 Service 

it is of opinion that the proposals with rogard to the eonatitution of a MiUtar;y Medieal 
Service by the B.. A. M. C. (India) and to the large proportion of oivil medical posts 
to be filled from the latter) will amount to a continuatIon of the pl'lllent Indian Medical 
8eniee in another and, from the Indian point of view, a more objectionable form. 

L18fLA G 
• 
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[Mr. K. G. Lohokare.l 
In the opinion of this Committee there should bo two distinet modieal !prvict'H---1Ill 
Indian Military and B J,rovincial civil-the former entirely independent of the British 
War Olliee and recruited both in Englund and in India, and the latter wholly in tihia 
country. ' , . 

Sir, I will not tire out the House by reading out other thi.ng". In 
one word, I say the recommendations of the Commission are ill-advised, 
retrograde, and stand no test of reason and offer nothing to Inrlian 
aspirations. They neglect to take the forecast of India '. pl'ogrelS to 
lIelf-government: The medical profession, therefore, cannot uCCIlPl;. such 
I ';!commcndations and I han, therefore, to support Pandit llotilal 
!'l ehru's amendment in this respect. 

The Assembly then adjourned till Eleven of the Clock on ']'hur"day, 
the 11th Heptember, 1924. 



UPENDIX B.· 
Besolution adopted by the Assam Legislative OOUncil on the 1st Au!UBt 192' • 

•• ThiH House recommenu. to tile Government to move tho proper authorities 
tor IJOstponoment of the eOll8idoration of the recommendationll of the Lee Oom-
mission 80 tllr IlS thilr province is affected till the matter of constitutional and 
administrative ehai1ges which are being enquired into is tinally disposed of." 

Besolut1on adopted »y the Madras Legislative Oouncil on 'the 23r4 August 192' . 

•• Tho.i this CoundJ recommends to the Government that it should convey 
t(l the Government of India the opinion of the Council that the Lee Commission's 
recommendations regarding Public Services should not be given effect to in this 
Province. " 

• Vtd. pale 3124 of thoae Debates. 
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